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No 1. ~Monday, t!ﬁﬂ:ﬂm
Myenbers Sworn . . . . .
Oral Answers to Questionr—
Starred Questions Nos, 1to 18,21 and g to 19
Starred Questions Nos. 20 and 23 to 36 . '
Unstarred Questions Nos, 1 to sand 27 . . . .

Desthof Dr.AN.Sioba . . . ..

Motions for Adjournment .

(1) Threatened strike of P, t'r.mphmn .

(2) Threatensd stoike of C.T.O. employces .

(3) Proposed strike by Central Government emplo¥ees .
(4) Harwal of wholesale dealers in Delhi . ) .
(s) Non-location oil Refinery in Assam . .
(6) Allcged harassment of Buddhist converts . .

(7) PFood gituationin U.P, . .

Papers 1sid on the Tahle R .
Cotrection of Answer of Supplementary Queulon ' -
President’s Assentto Bills . . .

Message from Rajya Sabha . . . .
Railway Protection Force Bill—

Laud on the Table as passed by Rajya Sabhs .
Resignation of Member . " - e
Rasilway Protection Force Bill . . .

Motion to conuder . " .
Clause 2 to 20 : . .

Question of Privilege

Daily Digest
No. 3,~Tucsday, 16th J'u-'y- 1957.
Oral Answers to Questions—
Starred Question Nos. 37 t0 40.74.75,41 to43and A5t0 51
Written Answers to Questiont—
Starred Questions Nos. 44, 52 t0 71, 73 :ndqrnnu
Unstarred Question Nos. 29 to 66
Re. Motion for Adjournment . .
Re. Questions . .
Re. Proceedings of 15th ]uly . . .
Papersfaid onthe Table . . .
Third Report
Railway Protection mmll,nmd byRﬂyn Sui‘ﬂ

Clauses 20, 21, the Schedule and Clause |
Motion to pass, as amended .
Weakh-Tax Bill—
Motion to refer to Select Committee

Dajly Digest . . .
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. o . 3365

3365—97
. . 3398—3407

o . 340719
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. . 3435
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353974

. . 3436—3542

.. 3502—3s.
353974
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. : 357580
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3641—58

3658-59
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. . 3662

3662-63
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. " 3664—80
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3693—3746
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5769—73



(i)

Cotums
No. 3.~Wedmesday, 17th July, 1957.
Oral Answers w Questions—

Starred Questions Nos. 94 t0 106, 108 toIT0and 1140217 . o o 37733807

Correction of Answers to Starred Question No, 102, dated 17-7-57 . . 3800

Written Answers to Questions— .
Starred Questions Nos. 107, 111, 113 and 118 to 131 . . . 3807—16
Unatarred Questions Noa. 67 to 83 . . . . . . 3816—24
Papers Laid on the Table i . . . 382428
Bstimates Committet—

Minutes of sittings . . . . . . 3829
Committee on Private Member’s Bills and Resolutions-—

First Report . . - . . - . . 3829
Correction of Answers to Sumd Quaum . . . 3829
Point of Information . . . . . . - . . 3829
Wealth-Tax Bill—

Motion to refer to Select Compmuttee . . v e e 3820—37

Expenditure Tax Bill—

Motion to refer 1o Select Committee . e « = 3837—3036
Demands for Grants—Railways . . . . . ) . 3937—47
Discussion re. Influenza Epidemic .« .. 394786

Daily Digest . . . . . . . 3987—92

No. 4~—Thursday, 18th Yuly, :951
Oral Answers to Questions—

Starred Quesnions Nos. 134 10 143 and 145 t0 150 . . . . $993—4025
Written Answers o Questions—
Starred Questions Nos. 133, 144, 151 to 153 and 155 to 158 . . -«  #4025—30
Unstarred Questions Nos. 84 to 100 and 1032 to 113 " . . 4040—44
Papers laid on the Table | . . 4044—47
Petitions . . . 4047—4%
Statement re, proposed strike by P, & T. Employees . . . 4048—53
Cotton Fabnics (Addinonal Excise Duty) Bill—Introduced . i 4053-54
Demands for Grants—Ruilways—
Demand No. 1 . ) . . . . o 4054—4192
Daily Digest " e . 4193—9%
No, 5.—Friday, 19th July, 1957.
Onal Answers to Questions—
Starred Questions Nos. 159 to 170, 172, 174 to 177, 179 and 18cf . . . 41994234
Written Answers to Questions—
Starred Questions Nos. 17 1, 173 and 181 to 197 . v e e 4234
Unstarred Questions Nos. 114 to 148 . . . 4245—62
Metions for Adjournment—
(1) Strike Notice by Cival Aviation Department Employees Unica . e 4362—65
(2) Iater-state Sales Tax P . 4265
Point of Information . . . e @ 4265
Papers laid on the Table . . . 4365—67
Business of the House . P 4267-68
Election to Committee—
Delhi Development (Provisional) Authonty . i . . . 4269



(i)

. CorLumns
Committee on Private Members® Bills and Resolutions—First Report . 4348—53
Resolution re Appointment of a Second Psy Commissiop . e e o 43524426
Business Advitory Committee—Fourth Report . - " 4425
l!.mlnﬂmn mamamumum
nity basis v o 442526
Dlﬂ, mﬂ . . . - - . . . . - - - 4427—32
No. 6—Monday, 22nd Yuly, 1937.
Oral Answers to Questions—
Starred Questions Nos. 198, 200 to 206, 20F, 210, 214, 216 to 230,
223 t0 224, 236 to 228 and 231. ' U 43368
Written Answers to Questions—
Starred Questions Nos. 199 307, 212, 313, 231, 23 230 m 10
237 .?,: 239 ©9 244 y 399: 3 1, 335, 339, s
Unstarred Questions Nos. 149 to :a . . . . . . . 4478—86
Papers haid on the Table— . . . . . . . . 4486
Blection to Committees—
1) Indian Institute of Technology, Kharagpur. . . . « 4487
(2) All India Council for Technical Education. : . . . . 4487-88
Business Advisory Committee—
mh Rm - . - 4438
Dhoties (Additional Exdtc Duty) Anendmem Blll—!nmdnnud - . 4489
Demands for Grants—Railways . . . - . o 4480—4570
Navy Bill—
Mbtion to refer to Joint Committec . . . . e e 45T0—4846
Dsily Digest— . . " . - . . - " . 4647—50

Ne. 7~Tuesday, 23rd Yuly, 1957
Oral Answers to Questions—

Starred Questions Nos 10 251, 254 10 258 to 261 s
pele I oy 247 1 4 256, a8 3 ﬂ; “". 65185

Written Answers to Questions—
Starred Questions Ros. 245, 352, 253, 262, 265 to 267 and 271 to a87. 4685—96

Unstarred Question Nos, 166 to 168, 170 to 181 and 184 to 303. . . 4696472
Papens laid on the Table . . . 4712-13
Navy Bill—
Motion to refer 1o a Joint Committee . . . 471331
Motion for reference adopted < e e 4
Demands For Grants—
Ministry of External Affairs o 4731—4835
Department of Atomic Enm . . . " . . 4835—52
Daily Digent RN 485356

No. 8—Waednesday, 24th Yuly, 1957—
Oral Answers to Questions—
Starred Questions Nos. 28810 295, 297,299 to 303, 303, 306, 308 and 30p. 48571

Whritten Antwers to Questione—
Starred Questions Nos. 296, 298, 304, 307 and 370t0 326 . 48934904
Unstarred Questions Nos. 304 to 224 and 226 to 234. . . . 4904==20
Re. Plantation Baquiry Committee . . . - . i s 4930-21



(i)

Paper laid on the Table . ‘
Wﬂum%hﬁﬂm&,ﬂm
Pctiﬂnn p
smnmmm .
Election to Committees— .

(1) Indisn Council of Medical Rescarch
(3) Central Institute’of Research’in Indigenious S:r:tuu um
Demands for Grants—
Department of Atomic Eﬂe!n
Ministry of Defence .
Dsily Digest
No. g—Thursday, 15th M, 1957.
Oral Answers 10 Questions—

Starred Questions Nos. 327t0 334, 336, 34010347, 349, and 350 .
Written Answers to Questions—
Starred Questions Nos. 335, 337, 338 and 351 to 366,
Unstarred Questions Nas 335 to 264 . .
Papers lud on the Table
Calling Attention to Matter of Umnt Public 1npoumoe-—
Re Canal water dispure .
R: Motion for adjo imment—
Collision of twa trains near Tatanagar
Legislative Councils Bill—~Introdaced .
Deminds for Grants-—
Ministry of Defence .
Mimstry of Bducation and Sdsntilc Research
Daily Digest .
No. 1o —Friday, 26k Yuly, 1957
Oral Answers to Quesuons—
Sm;od Qﬂ:mnm uu 367, ;u, 31 10373, 375 to 335 and 187 w0
389 . .
Written Answers 10 Questions—

Starred Questions Nos, 369, 374. 38¢, 390 t0 401 and 403 10 40F.

Unstarred Questions Nos. 265 to 377 and 274 to 300
Calling Attention to Maiter of Urgent Public Importance

Tatansgar trsin collision.

Foreign Exchange Regulation (Amendment) Bmalmmluwd

Re Questwon of Privilege .

Demands of Grants—

Msustry of Education and Scientific Research

Commirtec on Private Members® Bills and Resohutions—.

Second Rw-— . " . . . .
Bills introduced—

(1) Sadhus and Synyasis (Registration ) Bill by Shyi Radhs Resaan . .
(3) Punishment for Moleststion of Women Bill by Shr: Radha Raman

. . . . .

(3) Pactories (Amendment) Bill (Amendment of Sectim’ st, 54 sod 59) by
Shri V. P. Nayar . . . . . .

493122

45a1—23

4934-25

493536

305938

505993

$093—5103
510917
s11g

511822

5123-=2§
S12s

51265223
52550

33515y



®)

CoLumms
(4) Natienal and Festival Paid Holidays Bill by Shri Kodiyan.

. 5‘.‘3
(s) Code of Civil Procedure (Amendment) Bill. ma‘mw)
by Shri P. R. Patel . . $443, 5444
(6) Indisn Arms (Amendment) Bill brSllriP R Plui . $443
() M&Gﬁﬂ{rm- mm)mm«m l1)
(8) Pasliement Library Bill by Shri D. C. Sharma . . 5444
(9) maulrmpmﬂlnt (Amdmem)nal Mof Snuion u)
uﬂm . C. Sharma S444—45
(10) Pmbnotcmm (&mnd:unt} Dill (Iucnlnuefnew Saction B)
by Shri S44s
Cantral Omt Setnlm (Optiom ﬁorkﬂﬂu&mdhuml!ulth Senine
Motoa toumulu - . 5445—66
N’D‘w— . . . N N . N " . 5457"‘-70.

N.B. mth+¢manmdaumbumw,wm orally answ

were
that the Question sctually ssked he floor of th
:luMunbu. clon was oat the w“

5’.



Abdal Latit, Shri (Bijnor).
Achal Bingh, Seth (Agrs).

Achar, Shri K. R. (Mangalore).
Aghint Ram, Lala (Patiala).

Aysdi, Shri Sangapps Andanappe
(Xoppal),

Agrswal, Shri Manakbhai (Mands-
aur).

y it Singh, Shri (Bhatinda—Reserved
—8ch. Castes).

Alva, Shri Joachim (Kanars).

Ambalam, Shri P. Subbiah (Rama-
nsthapuram),

imjad Ali, Shri (Dhubri).

Anjanappa, Shri B. (Nellore—
Reserved—Sch. Castes).

Anthony, Shri Frank (Nominated—
Anglo—Indians).

, Shri R. 8. (Srivilli-
puthur—Reserved—Sch. Castes).

Arumugham, Bhri 8. R, (Namakkal—
Reserved—8ch. Castes).

Ashanng, Shri K. (Adilabad).

Assar, Shri Premji B, (Ratnagiri).

Atchamamba, Dr. Komaraju (Vijaya-
vada).

Awasthi, Shri Jagdish (Bilhaur).
Ayyakanny, Shri M. (Nagapattinam—
Reserved—8ch. Castes).

Ayvangar, Shri M. Ananthasayanam
(Qidttoor).

Ased, Msulans Abul Kalam
(Gurgasn).

Badan Singh, Ch. (Bissuli).
Bagdl, Shri Maganal (Eoshangabed).

Bahadur Singh, Shri (Ludhisna—
Reserved—S8ch. Castes).

Bajaj, Shri Kamalnayan Janmalal
(Wardbe).

Bakliwal, Shri Mohanlal (Durg).
Balakrishnan, Shri §. C. (Dindigules
Regerved—S8ely, Castes).

Baldev Singh, Sardar (Hoshiarpur).

Balmiki, Shri Kanhaiya Lal (Buland-
shahr—Reserved—Sch, Castes).

Banerjea, 8Shri Santosh Kumar
{Cooch-Behar).

Blnﬂ'jﬂ. Shri
(Contai).

Banerjee, Shri 5. M, (Kanpur).

Banerji Shri Pulin Behari, (Luck-
now).

Banerji, Dr. Ram Goti (Bankuta).

Bangshi Thakur, Shri (Tripura—
Reserved—Sch. Tribes).

Barman, Shri Upendranath (Cooch.
Behar—Reserved—Sch. Castes),

Barrow, Shri A. E T. (Nominated—
Anglo-Indians).

Barus, Shri Hem (Gauhati).

Barupal, Shri Panna Lal (Bikaner—
Reserved--Sch, Castes).

Basappa, Shri C. R. (Tiptur).

Basuma! Shri Dharanidhar (Cots
n.ql;ﬂ‘md—&h.m,.

* Pramathanath



B —contd.
Beck, Shri Ignace (Lohardaga).-
Bhadoria, Shri Arjun Singh
(Etawah),

Bhagat, Shri Baliram (Shahabad),

Bhagavati, Shri Bijoy Ghandra
(Darrang).

Bhakt Darshan, Shri (Garhwal).

Bhanja Deo, Shri Laxmi Narayan
(Keonjhar),

Bhargava, Pt. Mukat Behari Lal
(Ajmer).

Bhargava, Pt. Thakur Das (Hissar).

Bharucha, Shri Naushir Cursetji (East
Khandesh).

Bhatkar, Shri Laxmanyaoji Shrawanji
(Akola—Reserved—Sch. Castes),

Bhattacharyya, Shri Chapala Kanta
(West Dinajpur).

Bhogji Bhai Shri P, B. Banswara—
Reserved—Sch. Tribes),

Bholi Sardar, Shri
Reserved—Sch, Castes).

Bidari, Shri Ramappe Balappa (Bija-
pur South).

Birbal Singh, Shri (Jaunpur).

Birendra Bahadur Singhji,
(Raipur).

Borovah, Shri Prafulla Chandra
(Sibsagar).

Bose, Shri P, C. (Dhanbad).

Brahm Prakash, Shri (Delhi Sadar).

Brajeshwar Prashad, Shri (Gaya).

Braj Raj Singh, Shri (Firozabad).

Brij Narayan, Brijesh, Pandit (Shiv-
puri). -

(Saharsa—

Shri

e'

Chakravartty, (Shrimati Renu

(Basirhat),

Chanda, Shri Anil Kumar (Birbhum),

(i)

. %0 —contd.
Chandak, Shri Bhikulal Lakhmichan®
Chandra Shankar, Sbri (Broach).

Chandramani, Kalo Shri (Sundar-
garh).

Chaturvedi, Shri Rohanlal (Etah).

Chaudhuri, Shri Tridib Komar
(Berhampore).

Chavan, Shri D. R. (Karsd),
Chawda, Shri Akbar (Banaskanthe),

Chettiar, Shri R. Ramanathan (Pudu-
kottai).

Choudhry, Shri C. L. (Hajipur—
Reserved—Sch. Castes).
Choudhury, Shri Suresh Chandra

(Dumka).

Chuni Lal, Shri (Ambala—Reserved—
Sch. Castes),

‘0

Damani, Shri Surajratan Fatehchand
(Jalore).

Damar, Shri Amar Singh (Jhabua—
Reserved—Sch. Tribes).

Dange, Shri Shripad Amrit (Bombay
City Central).

Dasappa, Shri H. C, (Bangalore).

Dasaratha Deb, Shri (Tripura).

Das, Shri Kamal Krishna (Birbhum—
Reserved—Sch. Castes).

Das, Dr. Mono Mohan
Reserved—Sch. Castes),

Das, Shri Nayantara
Reserved—Sch. Castes).

Das, Shri Ramdhani
Reserved—Sch. Castes).

Das, Shri Shree Narayan (Darb~
hanga),

Dasgupta, Shri Bibhuti Bhusham
(Purulia). )
Datar, Shri Balwant
(Belgaum).

Daulta, Shri Pratap Singh (Ihajjas).

(Asansol—
(Monghyr—

(Nawada—

Nagash



W —contd.

DPeb, Shri Narssingha Malla Ugal
Sanda (Midnapur).

Deb, Shri P. G. (Angul).

Deo, Shri Pratap Kesharl (Kala-
handi).

Deo, Shri Shanker

. -Reserved—Sch, Cas'es).

Desai, Shri Morarji R. (Surat).

Deshmukh, Shri K. G. (Ramtek).

(Gulbarga—

Deshmukh, Dr, Panjabrao S.
(Amravati).

Dhanagar, Shr1 Banshi Das (Man-
puri).

Dharmalmgam, Shri R. (Tiruvanna-
malai).

Dige, Shri Shankarrao Khanderao
(Kolhapur—Reserved—Sch. Castes).

Dindod, Shri Jalpbhai Koyabha
(Dohad—Reserved—Sch ~ Tribes),

Dinesh Singh, Shr: (Banda).

Dora, Shri Dippala Surt  (Parvathi-
puram). .
Drohar, Shn Shivadin (Hardoi—

Reserved—Sch Castes),
Dube, S8hr1 Mulchand (Farrukhabad)

Dublish, Shn Vishnu Sharan
(Sardhana)
Dwived,, Shn M L. (Hamurpur),
Dwivedy, Shn Surendranath
(Kendrapara).
L 4
Eacharan, Shri V lIyyanm: (Palghat)
Elayaperumal, Shri L  (Chidamba-

ram—Reserved—Sch Castes).
Elias, Shr1 Muhammed (Howrah)

@

Gaekward, Shr: Fatesinghrao Pratap-
sinhrao (Baroda).

Gaikward, Shr1i Bhaurao Krishnarao
(Nasik),

()

‘G '— contd.
Ganapathy, Shri T. (Tiruchendur).
Gandhi, Shr1 Feroze (Rai Barell).

Gandhi, Shri Maneklal Magan
(Panchmahals). y

Ganga Devi, Shnmat
Reserved—Sch Casbes),

Ganpat: Ram, Shn
Reserved—Sch Castes).

Gautam, Shri Chintaman Dhvrjuji
(Balaghat).

Ghodasar, Thakor
Ratansinh):,

Ghosal, Shr1 Aurobindo (Uluberia).

Ghose, Shr1 Bimal Coomar (Barrack-
pore)

Ghose, Shr1 Subiman (Burdwan)

Ghosh, Shr1 Atulya (Asansol)

Ghosh, Shr1 Mohmdra Kumar
(Jamshedpur).

Godsora, Shr1 Sambhu Charan (Singh-
bhum—Reserved—Sch Tribes)

Gohain, Shr1 Chowkhamoon (Nomi-
nated—Assam Tribal Areas),

(Unnao—

(Jaunpur—

Shri Fatehsinhji

Gohokar, Dr Deorao Yeshwantrao
(Yeotmal)

Gopalan, Shn Ayillath Kuttieri
(Kasergod)

Goray, Shr1 Narayan Ganesh (Poona).
QGoundar, Shri N P, Shanmugha
(Tindivanam).

Goundar, Shn A Doraiswami
(Tiruppattur)

Gounder, Shn K Peraswami
(Karur)

Govind Das, Seth (Jabalpur).
Guha, Shri1 Arun Chandra (Barasat).

Gupta, Shri Chheda Lal (Hardol).

Gupta, Shri Sadhan  Chandra
(Calcutta—East).



)

kg

Shri Ramchandra
(Bhandara).

Halder, Shri Kansari (Diamond
Harbour—Reserved—&Sch, Caates).

Harvanl, Shri Ansar (Fatehpur).

Hansds, Shri Subodh (Midnapur—
Reserved—=Sch. Tribes).

Najarnaviz,
Martand

Hathi, Shri Jaisukhlal Lal Shanker
(Halar).

Hazarika, Shri
(Dibrugarh).

Heda, Shri H C. (Nizamabad).
Hukam Singh, Sardar (Bhatinda).

Hynniewta, Shri Hoover (Autonomous
Districts-—~Reserved-S®t  Tribes).

T

Imam, Shri J. M. Mohamed (Chital-
drug).

Igbal Singh, Sardar (Ferozepur).
Iyer, Shri S. Easwara (Trivandrum).

J omdrt Nath

T
Jadhav, Shri Yadev Narayan
(Malegaon).
Jagjivan Ram, Shri (Sasaram—

Reserved—Sch. Castes),
Jain, Shri Ajit Prasad (Saharanpur)
Jain, Shri Mool Chand (Kaithal).

Jaipal Singh, Shri (Ranchi West—
Reserved—Sch. Tribes).”

Jangde, Shri Resham Lal {Bilaspur),

Jadhe, Shri Keshavrao Marutirao
(Baramati).

Jena, Shri Kanhu Charan (Balasore—
Reserved—Sch. Castes).

Jhunjbunwals, Shri Banarsi Prasad
(Bhsgalpur). '

Jinachandran, Shri M. K, (Telli-
chery). '

Jogendra Singh, Sardar (Bahraich).
Jogendra Sen, Shei (Mandi).

‘F—oontd,

Joshi, 8hri Anand  Chandes
(Sbahdal).

Joshl, Shrimati Subhadra (Ambals).
Joshi, Shri Liladhar (Shajapur).

Jyotishi, Pandit Jwala Prasad
(Sagar):

'
Kale, Shrimati Anasuyabai (Nagputr,.
Kaliks Siogh, Shri (Azamgarh).

Dr. Devrao Namdevras
Pathrikar (Nanded—Reserved—S8ch.
Castes).

Kamble, Shri Bapu Chandrasen
(Kopargaon).

Kanakasabai, Shri R. Pillai (Chidam-
baram).

Kanungo, Shri Nityanand (Cuttack).
Kar, Shri Prabhat (Hooghly).

Karmarkar, Shri D. P. (Dharwar
North).

Karni Singhji, Shri (Bikaner).

Kasliwal, Shri Nemi Chandra
(Kotah),

Katti Shri D, A. (Chitodi)

Kayal, Shri Paresh Nath (Basirhat—
Reserved—Sch. Castes).

Kedaria, Shri Chhaganlal Madaribhat
(Mandvi—Reserved—Sch. Tribes).

Keshar Kumari, Shrimati (Raipur—
Reserved—Sch. Tribes).

Keshava, Shri N. (Bangalore City).
Keskar, Dr. B. V. (Musafirkhana).

Khadilkar, Shri Raghunath Keahav
(Ahmednagar).

Khadiwala, Shri Kanhaiyalal (Indore).
Khan, Shri Osman Ali (Kurnool).
Khan, Shri Sadath Ali (Warangal).
Khan, Shri Shahnawaz (Meerut).

Khedkar, Shri Gopalrao  Bajired
(Akola). )

Khimji, Shri Bhawanji A. (Kutoh).



WM _eomtd,

Xhuds Buksh, Shel NNhamesed
(Msrshidabed).

Khawsje, Shri Jomal (Aligarh).

Kistaiya, Shri Surti (Bastar—Restv-
odfich. Tribes).

Kodiyan, Shrl P. K. (Quilon—Resttv-
od--8ch, Casles).

Koratkar, Shi{ Vinkysk Res K.
(Hyderabad).

Koteld, St Lis@fhar (Nowgong).
Kottukapally, Shri George Thomas
<mmm>
Kripalani, Acharya J, B. (Sitamarhi),

Ktipalani, Shrimati Sucheta (New
Delhi).

Keighna Chandra, Shri (Jaleswar).
Krishna, Shri M. R. (Karimnagar—
Reserved—Sch. Castes).

Krishnaiah, Shri D. Balarama (Gudi-
vada).

Krishnamachari, Shri T. T. (Madras
South).

Krishnappa, Shri M. V. (Tumkur).

Krishna Rao, Shri Mandali Venkats
(Masulipatnam).

Krishnaswamy, Dr. A, (Chingleput),

Kumaran, Shri M. K. (Chirayinkil).

Kumbhar, Shri Banamali (Sambal-
Pur—Reserved—Sch. Castes),

Kunhan, Shri P. (Palghat—Reserved—
Sch. Castes).

Kureel, Shri Baij Nath (Rae Bareli—
Reserved—Sch. Castes).

v

Lachhi Ram, Shri (Hamirpur—
Reserved—Sch. Castes).

Lathnian Singh, Shri (Nominated—
Andaman and Nicobar Islundls).

Lakini, Shri Jitendra Nath (Seram~
pore).

lal, Shri Ram Shanker (Domaria-
-y

™

Masuriya Din, Shri
. Reserved—Sch.

‘l..-—uuﬂ. P
(Cachar—Reserved—Sch. Castes).

Laxmi Buai, Shrimati Sangam (Vicars
bad).

o
Mafida Alumed, Shrimati (Jorhat).
MaRhagaonkar, Shri Bhausaheb Rao-
smheb (Kothapur).

Maghanty, Shri Surendra (Dhenkanal).

Mahendra Pratap, Raja (Mathura).

Majhi, Shri Ram Chandra (Mayur-
bhanhj—Reserved—Sch. Tribes),

Majithia, Sardar Surjit Singh (Tarn-
Taran).

Maiti, Shri Nikunja Bihan (Ghatal).
Malliah, Shri U. Srinivasa (Udipi).

Malaviya, Pandit Govind (Sultanpur).
Malaviya, Shri Keshva Deva (Basti).

Malvia, Shri Kanhaiyaial Bherulu!
(Shajapur—~Reserved—Sch. Castes).

Malviya, Shri Motilal (Khajuraho—
Reserved—=Sch. Castes).
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The Lok Sabha met at Eleven of the
Clock

[Mr SpEAXER tn the Chair]

ORAL ANSWERS TO QUESTIONS
Harnessing of Ravi and Beas

“159, Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state

(a) whether Government have
taken any steps to hainess rivers
Rav: and Beas m the Punjab wiuch
have irrigation and power generating
potentiahities,

(b) if so the steps taken so fa1
and

(c) which of these rivers Govern-
ment propose to harness and the pro
gess, If any, so fa1 made?

The Minster of Irrigation and Power
(Shri § K. Patil)- (a) and (b) Investi-
gations are 1n progress for the prepara
tion of project Reports for storages on
the Rivers Ravi and Beas These
investigations are being carried out by
the Government of Punjab

(c) Both, proposals for unified deve
lopment of both the rivers for the
maximum development of irrigation
and power are m hand

Shri D C. Sharma* May I know
when the Punjab Government took up
this investigation in hand, and when
it 15 hkely that the Punjab Govern-
ment will submit 1ts report?

Shri 8 K. Patil* I cannot say when
the Punjab Government will fimish
their investigations, but the preli-
minary surveys have been made and
the matter 15 1n progress How and

when ultimately they will recommend
I cannot very positively say at thus
stage

Shri D. C. Sharma: May I know
1if the harnessing of these rivers also
means that these rivers will be con-
trolled with regard to flood poteptial
and with regard to the amount of
harm that they can do to that area”

Shri 8. K. Patil. That 1s also one
aspect In our multi-project schemes
flood protection 1s a necessary aspect
and the hon Member 1s right Any
speed that we can bring about in
these matters 1s always good so far as
these aspects are concerned

Shri D C Sharma. Is 1t not a fact,
Sir, that these flood control measures
are of such an urgent nature that the
Central Government should take cer-
tain steps of an urgent kind to' bring
about control of these floods” I think
the Punjab Government may not
have the necessary technical personnel
to tackle this problem in an urgent
way and, therefore, will 1t not be
possible for the Central Government
to take over this thing?

Mr Speaker Order, order What
15 the answer or the new hght which
the hon Member expects from the
hon Minister on this subject The
hon Member asks whether control of
these rivers or flood control is not an
important subject The hon Minster
will say ‘ves Are we to spend our
time on such supplementaries? I find
sheaves of questions every day
unanswered here Hon Members are
blocking some important questions by
such supplementarites Hereafter 1
will not allow more than one single
supplementary The other day some
Members suggested that I should
Limit the time to ong or two munutes
for each question It 18 very difficult
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to do s0 I am requestmg hon. Mem-
bers to see to it by themselves, to look
into the whole thing and not be very
anxious only about their own ques-
tions

What I am suggesting 1s this I am
not able to get through more than
18 or 20 questions and a number of
questions are elbowed out So far as
these questions are concerned, hon
Members must take a view of the
eatire questions that are brought up
for the day Even though their ques-
tion mught come first on the list they
may 1gnore it mn favour of more
important questions and lhmt their
supplementaries

As regards this question, whether
the Government is aware that flood
control 1s very important, who denes
1t? What 15 the new light that Iis
thrown by answering that question
This need not be answered We will
go to the next question

Shri Jaipal Singh: I hope, Sir, you
were not serious when you said that
you will restrict the supplementaries
to one

L ]
Mr. Speaker: No, no The hon
Member 13 well aware that one does
not mean one

Shri M. L. Dwivedi: Sir, the Minis-
ters are reading out the replies to the
main questions If the rephes are
supplied to the Members, the time
taken by Ministers in reading out the
answers may be saved and we will
be able to put more supplementaries

Shri D. C. Sharma: Sir, do I take it
that nobody will be allowed to put
more than one supplementary”®

Mr. Speaker: No, no Let us go to
the mext question
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Shri 8. K. Dey: Steps are bemg

taken to expand the accommodation
of the existing training centres and
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alse to add more tramung centres as
adequate number of trainers become
available

Shri M. L. Dwivedi: May I know if
the hon Minmister 1s aware of the fact
that overhead expenditure on these
personnel 1n the various commumty
projects 1s much more than the actual
work bemng done and, if so, may I
know 1f economy 1s being devised by
the Ministry to reduce overhead
expenditure so that the actual work
done is more than what we spend on
technical personnel?

Mr. Speaker: What 1s the answer
that the hon Member wants® The
hon Member 1s suggesting to the Gov-
ernment that they must reduce over-
head expenditure, effect economy 1n
expenditure and improve efficiency n
work

Shri Ranga Let them say that they
will do so

Mr. Speaker' Are they to say ‘No'?

Shri M. L. Dwivedl: Various Minis-
tries have already devised economy
measures Is this Mimistry also doing
the same thing”

Mr. Speaker: I am afraid, hon
Members are going off the mark

Shri 8. K. Dey* As far as we know,
the staff that has been provided in the
blocks represent the barest mimimum
of technical personnel that is requir-
ed if the scheme 1s to be implement-
ed 1n the spirit n which 1t was con-
ceived

Mr. Speaker: I do not know how we
have been benefited by thus answer or
by the question Steps are being
taken, that 1s all

8hri Ranga: They will at least know
our temper, that we do not agree with
them

Shri Tangamani: In the statement
which 1s laid on the Table it 18 said
that the information 1s gomng to be
collected May I know when the
information will be collected regard-
ing the number of extension officers
who have already undergone tramn-
ing”
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Mr. Speaker: If it 1s collected, it is
not ready now

Shri Tangamani: When 18 it likely
to be ready?

Mr. Speaker: I would request hon.
Members to consider my suggestion.
It 13 not that I am suggesting 1t Yes-
terday Shr1 Mohamed Imam asked
why I should not devise ways by
which more number of questions can
be answered on the floor of the House,
because people are anxious to know
what exactly the views of the Govern-
ment are on important matters He
suggested that I should restrict the
time for each question to one or two
mimnutes We cannot ngidly restrict it
to one or two minutes I cannot even
restrict the number of supplementaries
to one I, therefore, leave 1t to the
Members themselves to select import-
ant questions and restrict their sup-
plementanes

Procurement of Steel

Pandit D. N. Tiwari:
*161 Shri D. C. Sharma:
Shri Shree Narayan Das-

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No 517 on the 28th
May 1957 and state

(a) how far the Procurement Umt
of the Railway Board has been suc-
cessful 1n obtaiming the required steel
from foreign countries since the Min-
1siry of Railways took over the work
of the steel procurement from the
Ministry of Commerce and Industry,
and

(b) whether any extra expenditure
15 mvolved in this arrangement?

The Deputy Mimster of Railways
(Shri B8hahnawaz Khan): (a) The
Minmistry of Railwavs took over only
from  1-4-1957 the procurement
through import, of specified »steel
items, namely track materals A
purchase Mission of the Rmlway
Board was deputed abroad to deal
with quotations received In response
to a global enquiry The response to
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the enquiry and the progress made by
the purchase Mission in their negotia-
tions are reported to be satisfactory.

The Ministry of Steel, Mines & Fuel
continues to be responsible for items
of steel, other than imported track
materials.

(b) The total cost of the Mission 1s
esumated to be Rs. 81,000 and the
expenditure on the procurement Unit
set up 1n the Board's Office is roughly
Rs 9,000 per month

Pandit D. N, Tiwary: What was the
difficulty in the Commerce and Indus-
try Ministry that this procurement
was taken over? What was the
reason for that”

Shri Shahnawaz EKhan: The reason
was, they could not procure speedily
enough the requisite amount of steel
required by the Railways In the
year 1856-57, they were able to meet
oaly 50 per cent of the requirement
of the Raillways A situation arose in
which 1if these delays continued, the
very success of the Second Five Yeal
Plan wonld have been in jeopardy In
these circumstances, the Railways
were asked to take over the procure-
ment of track materials and steel for
the use of the Railways It 15 1n these
circumstances that “we have accepted
this

Dr. Ram Subhag Singh: The hon
Deputy Minister said just now that
the Mrustry which used to import
steel could not do so speedily May I
ask from the Mimnistry which used to
import steel what was the difficulty
for them in purchasing speedily”

The Minister of Commerce and In-
dustry (Shri Morarji Desai): May I
say, the Railways require a large
quantity of steel an® it was hoped
that direct negotiations would lead to
quicker procurement. They proposed
it aud we agreed to it

Mr. Speaker: What they want to
know 1s, if each department proposes
to purchase straightaway, what is the
need for this purchaaing.deplrtment
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Bhei Morarjli Desal: There
many demands from other
ments that require to be purchased
for those departments

Mr. Speaker: If the Rallways can
purchase themselves, why not others
use the same channel?

Shri Morarji Desai: They pur-
chase nearly half of the total require-
ments. In that case, they can do it
without a third agency

Shri Feroze Gandhi: Since Thomas
gquality steel is available 1n good
quantity and 1t 1s also cheaper, may I
know if the Railways have now
decided to accept this quality for
their use?

Shri Shahnawaz Khan: Yes, for cer-
tain purposes

Shri Jaipal Singh: Are we to under-
stand that the Purchase Commission
which I hope 1s working efficiently,
has also fallen short of the reguire-
ments of the Railways and 30 they
have to have a separate purchasing
commuission?

Shri Shahnawaz Khan: I am mot
aware of any Purchase Commussion
that the hon Member s referring to

Mr. Speaker: India Supply Mission,
Washington

Shri V. P. Nayar. We are aware; he
18 not

Shri B. S. Murthy: The hon Deputy
Minister said that a Railway Purchase
Mission has gone abroad May I know
whether this Mission 18 going to pur-
chase or negotiate or take the advice
of other Purchase Missions 1n exis-
tence in other countries?

Shri Shahnawaz Khan: I want
notice

Shri Feroze Gandhi: The Member
for Staff of the Railway Board headed
a mission to Europe for the purchase
of steel

Shrl Shahnawaz Khan: Yes
Shri G. P. Sinha: What amouns of

steel was available in 1856-57 through
the efforts of this Purchase Mission?
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Shri Shahnawas KHRan: The pur-
chese was not undertaken in 1956-57.

Pandit D. N. Tiwary: In the case of
other materials, the Commerce and

whether the purchase of special steel
was not proper to be left there?

Shri Shahnawaz EKhan: I could not
follow the question

Pandit D. N. Tiwary: The hon
Deputy Minister said just now that
the other matenals for the Ralways,
the Commerce and Industry Mimstry
158 stall purchasing Are we to under-
stand that all the steel meant for the
Railways 15 purchased by the Rail-
ways or there 1s still some steel which
1s purchased by the Commerce and
Industry Ministry?

Mr. Speaker: The question 15
whether this arrangement that the
Railways have made to purchase all
its steel applies to other requirements
also or only a few items specially
needed

Shri Morarji Desai. It apphes to
iron and steel Now, it 1s no longer
a question of the Commerce and
Industry Mimistry because the Iron
and Steel Controller 1s under the
Steel Ministry That 1» different

Some Hon Members rose—

Mr. Bpeaker: Next question Hon
Members are aware that half an hour
can be allowed for any important
subject

Indigenous Systems of Medicine

( Shri Kuhru
*162. 1Shrlmatl Tarkeshwarl

Shri §. C. Samanta:

‘Will the Minister of Health be
pleased to stale

(a) whether a Committee presided
over by one Mr Dave has submutted
any report regarding the ways and
means of development of the indigen-
ous systems of medicine and research;
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(b) if so, whether Government have
arnved at any decision in respect of
the recommendations of the Commit-
tee; and

(c) if not, the reasons therefor”

The Minister of Health (Bhri Kar-
markar): (a) Yes

(b) and (¢) The recommendations
of the Dave Committee are still under

‘tonsideration 1n consultation wnth

State Governments, and no decision
has been taken so far

Shri Keshava: May we know 1if the
Government 1s contemplating to estab-
hsh an Ayurvedic University at Jam-
nagar and is m consultation with the
Bombay Government?

Shri Karmarkar: There 15 already
a Research Institute at Jamnagar
bemng conducted efficiently and ade-
quately financed by the Government
of India I am not yet aware 1f i1t 18
to be constituted mto a University I
should ke to have notice
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Shri V. P. Nayar: I want to know
whether these recommendations 1n-
c<lude any recommendation for a spe-
aal study of the use and quantity of
alkaloads and active principles 1n
drugs as we find 1n traditional Ayur-
vedic prescriptions”

Shri Karmarkar: The recommenda-
uons cover all the aspects of Ayur-
veda mcluding the one that my hon
friend has mentioned
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Grand Trunk Express

*163. Shri T. B. Vittal Rao: Will the
Minister of Railways be pleased to
state:

(a) whether there 15 a proposal to
replace the air-conditioned coach mn
the Grand Trunk Express between
New Deli and Madras by a third
class bogie in view of the De Luxe
train; and

(b) 1f so, the date from which this
will be made effective?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No

(b) Does not arise

Shri T, B, Vittal Rao: May I know
if the full capacity of the air-condi-
tioned coaches both in the GT
Express and De-Luxe trains is fully
utilised”

Shri Shahnawaz Khan: It 15 not
fully utihised

Shri T. B. Vittal Rao: In view of
the fact i

Mr. Speaker: The hon Member may
argue it out in the Raillway Budget

Shri B. S. Murthy: We want to
know whether the Government 1s
going (o consider the question
whether at least on those days when
the De-Luxe train runs, the air-condi-
tioned coach in the G.T Express could
be detached
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Bhri Shahnawas Kban: That is the
arrangement that we have made. On
days when air-conditioned accom-
modation is available, in the De-Luxe
janata train, we do not put in an air-
conditioned coach in the G.T. Express.
Instead, we put in a third class coach.

Sugar Factories

Shri Punnoose:
Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of new sugar fac-
tories proposed to be started during
the Sccond Five Year Plan;

(b) the location of these factories;
and

Shri Vasudevan Nair:
*164.

(c) whethecr there are any proposals
for starting sugar factories in Kerala?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b) 50 new sugar factories have
been licensed for establishment dur-
ing the Second Five Year Plan A
statement showing the names and
locations of these factories 1= placed
on the Table of Lon Sabha [See
Appendix I, annesure No 51]

(¢) No

Shri Basumatari: May I know
whether there 1s any proposal to start
a sugar factory in the State of Assam
and 1f s0, the progress thereof?

Shri A. M. Thomas: For Assam,
there 1s a proposal to start one in the
co-operative sector

Shri Vasudevan Nair: I would hke
io know whether licences i1ssued for
co-operative sugar mills are also
included 1n this list

Shri A. M. Thomas: In fact, out of
the 50 licences that we have 1issued,
37 are for co-operative societies.

Shri Vasudevan Nalr: If there is a
fresh application for licence, will Gov-
ernment consider it favourably?
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Shri A. M. Thomas: If there 1§ any
revocation of any licence already
granted, we would certanly consider
grant of licence to co-operative socie-
ties

Shrimati Tarkeshwari Sinha: Mey I
know whether it has come to the
notice of the Government that the co-
operative societies through which 1t
was the policy of the Government to
open sugar factortes have ordered
machinery m foreign markets and
their licences have now been can-
celled” May I know how many such
cases are now before the Govern-
ment”?

‘The Minister of Food and Agricul-
ture (Shri A, P. Jain): Out of the 24
co-operative sugar factories, where
cases were under consideration some-
time ago, 12 sugar factories have
entered into some sort of contract for
the import of machinery I believe
those contracts are gomng to be
honoured; but of the remamning 12
factories none have entered into any
contract and 1t 15 difficult to say
whether they will be allowed to
import machinery in the near future
on account of the difficult foreign
exchange position

Shri Dasappa* May I know whether
these co-operative societies which have
been granted hcences have been mak-
1ng satisfactory progress in so far as
the collection of shares 1s concerned”

Shri A P. Jain. Yes, most of them

Shri T. B. Vittal Rao: Are these 50
units to be brand new or do they
include some of the factories that are
to be shifted from Bihar and UP to
the South®

Shri A. M. Thomas. There 1s no such
proposal

Mr. Speaker: What 1s the answer?

Shri A. P. Jain: These licences are
for putting up new factones
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Shri Viswanatha Reddy: Just now
the hon Minister said that out of the
24 factories, 12 have entered into some
sort of contract for the import of
machinery and these will be honoured.
What about the rest of the sugar fac-
tories which have not yet entered into
contracts?

Shri A. P. Jain: The position is that
the foreign exchange position of the
Government of India 18 very tight, and
if there 1s no foreign exchange avail-
able, well, machinery cannot be mm-
ported

Shri Bibhuti Mishra rose—

Mr. Speaker: Hon Members who
have tabled questions must rise one
after the other If they do mnot rse
in their seats and wait till the end, I
cannot go on allowing them an oppor-
tumity
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X-Ray Units iw Railways

Shrl Xunhan:

Will the Minister of Railways be
pleased to state:

(a) whether it 15 a fact that the
Railways have placed orders for a
large number of X-Ray Unuts;

1“.{8&1 Wu-rler

(b) 1if so, their number and the pro-
bable requirements during the current
year and the next year; and

{c) whether these X-Ray Units are
proposed to be 1mported or locally
manufactured?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes

(b) Total Number 31
During 1957-58 15
During 1958-59 16

(e) Proposed to be imported since
locally manufactured good quality
X-Ray machmines are not available in
the country

Shrl Warrior: What will the amount
of foreign exchange be nvolved
this transaction®

Shri Shahnawar Khan: I am sorry
to say I do not have the figures with

me just now [ could give him later
on

Shri A, C. Guha: Is 1t not true that
at least one factory in India has been
manufacturing fairly good X-Ray
unuts? In view of the present foreign
exchange position, why have all the
orders been placed with foreign firms,
and why has Government not thought
1t proper to utilise the local product?

Shri Shahnawaz Khan: We want to
get the best type of X-Ray machines
The hon Member knows we cannot
take any chances with machines hke
this

Shri A. C. Guha: Is 1t nol true that
it has been brought to the notice of
the Railway Minustry that there 1s an
Indian manufacturer, that the units
manufactured by that company were
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examiried by Government experts and
found to be fairly good, and that their
units have been 1n use in a number of
hospitals?

Shri Shahnawaz Khay: We will cer-
tainly look mto it. If they are good,
we will place orders with them when
we require more

Shri Ranga: What 1s the practice of
Government’ when they want to place
these orders? 1Is there any Cabinet
sub-committee or anything like it to
screen these orders in order to see
whether they could not be obtained in
this country efficiently and properly?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I can only say there 1s no
Cabinet Committee to comsider this
Naturally, Government’s policy 1s to
obtain goods 1n India, even if they
are more costly, provided they are
good enough for the purpose, but
obviously a Cabinet Committee cannot
consider every purchase

Shri A. C. Guha: Is it not a fact
that the cost of the Indian machine 1s
fairly less than that of the imported
one, and 1s it not true that a number
of hospitals mm India have been using

this Indian manufactured X-Ray
unit?
Shri Shahnawaz Khan: I requre

notice for that I am unable to say

Shrl Thirumala Rao: Are the
machines manufactured by the Indian
concern certified by the Indian
Standards Institution as fit to be taken
by our hospitals?

Shri A. C. Guha: I hope the Gov-
cinment will look into the matter
and see that the Indian manufac-

turing unit is properly utilised m the
service of the nation

Shri Jawaharlal Nehru: Certamly

Mr. Speaker: That 15 the object of
the question

The Minister of Commerce and In-
dustry (Shri Morarji Desai): We have
ceased 1mporting these things. So,
there will be no question of the Rail-
way Ministry buying
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L[]
Bhri Tyagi: May I inform the
House that there 15 a screemng eom-
mittee already which looks into these
cases®

Price of Sugar

+
*166. Shri H. C. Mathur.
Shri Assar:

Will the Minister of Food and Agri-
culture be pleased to state

(a) the price of sugar (1) in whole-
sale market and (n) in retail market
before the announcement “of fresh
excise duty,

(b) what are the present rates, and

(¢) the steps taken or proposed to
be taken to keep the prices at a
reasonable level?

The Deputy Minister of Food and
Agriculture (Shri A M. Thomas)* (a)
to (c) A statement containing the
required information 1s laid on the
Table of Lok Sabha [See Appendix
I, annexure No 52]

Shr1 H. C. Mathur. It s obvious
from the statement that there has
been a general rise of Rs 6 per
maund May I kanow if the Govern-
ment considers it to be justified, or
are they taking any steps to bring
down the prices and if so to what
level?

Shri A M. Thomas We have heen
taking steps There has been some
increase, not exactly to the extent of
the increase in the excise duty The
Government are taking steps The
Reserve Bank has now tightened up
its restrictions 1n  the matter of
advances A circular has been 1ssued
on June 29, 1957 to all Scheduled and
the three State-associated banks
requiring them to raise the margmn
against sugar by 10 per cent subject
to a mummmum of 35 per cent

Shri H C. Mathur. My question has
not been fully answered

The Minister of Food and Agricul-
ture (Shri A. P. Jain). This apparent
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rise of Rs 6 per maund mcludes-
Rs 4-2-0 per maund on account of
excise duty

Shri Bishwanath Roy: In view of
rise 1n price the rate of sugar, may B
know whether Government would
reduce the quantity of sugar to be
exported?

Shri A. P. Jain: Government want
to encourage as much export as they
possibly can, consistent with the
maintenance of winternal supphes

Shri Heda: Apart from the rise due
to this excise duty, may I know
whether Government have noticed
that even m a city like Hyderabad
which 15 situated within the surplus
area, there 15 normally 1n a period of
two to three months a good rise
the prices, and if so, what steps are
they taking to curb this uncalled for
rise In prices?

Shri A. P. Jain: In fact, Hyderabad
13 not a surplus area ‘The whole of
South 1s a deficit area and 1t receives
about one lakh tons of sugar from the-
North There was some difficulty
about movement, that difficulty 1s now
being overcome We are constantly
watching the price movement and we
propose to regulate 1t by adjusting our
releases Apart from that, as my
colleague the Deputy Minister has
stated, the Reserve Bank has applied
curb on advance- against sugar owned
by the traders

Shri Mohiuddin: The hon Mimster
has stated that the Reserve Bank has
asked that the margin should be
increased Is i1t a fact that about 40
per cent of the production of sugar
15 at the disposal of the Government

and this sugar stock is not bemng
released”

Shn A. P. Jain: The entire sugar 1%
at the disposal of the Government.
It 1s only after Government issues m
release order that sugar can be sold
in the market And we regulate the
releases 1 such a manner that =
regular supply 1s guaranteed all over
the year
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Shri A, M. Thomas:'I may also add
that a special release of the order of
1'64 lakhs of tons has been made on
the 20th of May, over and above the

wordinary release.
An Hon. Member: In Hyderabad.
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National Formulary Committee

+
»168. J Shri V. P. Nayar:
1\ Shri Easwara Iyer:

Will the Mister of Health be
pleased to state

(a) whether the National Formu-
lary Commuittee constituted by Gov-
ernment of India have completed its
work, and

(b) whether the list proposed will
include only the drugs and formula
tions used i1n Allopathy?

The Minister of Health (Shri

Karmarkar): (a) The work has not
yet been completed
(b) Yes

Shri V. P. Nayar: May I know when
we can expect the publication of the
Indian formulary?

Shri Karmarkar: We are expecting
the conclusion of the labours of the
committee within about four months
from now
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Shrl V. P. Nayar: May 1 know
whether there were any special
reasons why Government thought it
desirable or necessary only to have
hsts of the formulations in Allopathy,
leaving Ayurveda and other indi-
genous systems alone?

Shri Earmarkar: In the first
mstance we took up Allopathy,
because there we found that there
were a number of patent and other
drugs which were being imported into
India unnecessarlly Therefore, the
National Formulary Committee was
entrusted with the work of preparing
a natiohal formulary contamning the
list of certain essential combinations
which only should be allowed to be
mmported or manufactured in the

country

Shri V. P. Nayar: The Munster has
stated that some drugs of foreign
origin are being imported wunneces-
sarily Do we take it that Govern-
ment will wait, for the ban on such
drugs, until the lists are published, or
whether 1n view of the fact that they
have been found to be unnecessary,
steps will be taken now itself to
prohibit their imports?

Shri Karmarkar. That 1s 1a  hne
with the complaint which my hon
friend madc the other day in the
course of the debate on influenza Cer-
tain pecople are unnccessarily interest-
ed 1n them by advertisements and the
like, and so we have thought of going
into the question as to which would
be the e:rsential medicines which
would either have to be impoited or
to be manufactured in the countrv, so
that the normal customer, as my
hon friend always desires should not
be deluded mto something which 1s
not desirable

Transport Facilitles for despatch of
Manganese Ore

*169. Shri D V. Rao: Will the Min-
ister of Railways be pleased io st‘ate

{a) whether manganese mine own-
ers and workers' unions have sent
representations requesting for prowni-
sion of transport facilities for despatch
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of manganese ore accumulated at rail-
way sidings, and

(b) the action taken by Govern~
ment?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes

(b) As a result of representations
received from the Mine owners and
workers from Ggnwvidi and Chipuru-
pall: areas, arrangements for move-
ment of traffic 11 manganese ore from
these areas to Vizagapatam poit have
already been made to the maximumn
extent feasible consistent with the
existing rail as well as port capacity

Shri D. V. Rao: May I know tne
pit-head stock at the beginning of
June, 1957, and how much of it was
transported since then, that is, from
the beginning of last month®

Shri Shahnawa: Khan: The quota
for export of manganese ore from
Visakhapatnam 1s fixed at 150 wagons
per month, and that full quota has
been exported

Shrimatl Tarkeshwar: Sinha: May I
know the quantity that was lymng
accumulated at the sidings of the rail-
ways during 1956-57, and also near
the mines’ May I also know how
much of that stock has been removed,
and how much 1~ stll lymg
accumulated”

Shrl Shahnawaz Khan* I am not
aware of the stocks lving accumulated
at the mines

Shrimati Tarkeshwar: Sinha: What
about the stock 1n the raillway <idings?

Shri Shahnawaz Khan: I have not
got that information with me

Shri T B. Vittal Rao- May I know
whether representations have been
submitted by the workers’ unions to
Government saymg that the munes
are being clogsed, because the pit-head
stocks are very heavy, and the rail-
ways are unable to transport them?

Shri Shahnawaz Khan: As I have
stated already, a representation was
received from woikers of Ganwvidi



4221 Oral Answers

i Waltair district The output from
the mines 1s approximately 20 wagons
a day, and we had been moving
enough wagons from that area, to
avold causing any hardship

Shri Joachim Alva: Has the Raillway
Board received a large number of
complaints from the Londa area
pround Belgaum and North Kanara,
in regard to the Londa coal which 1s
known to be one of the best qualities
of coal?

Shri Shahnawaz Khan: That 1s an
entirely different question I shall
requre notice

Shri Ranga: Have Government
received any representation in regard
to the large-scale unemployment that
15 caused at the Garrvidi manganese
mines because of these difficulties?

Shri Shahnawaz Khan: I would hike
to submit that the hon Member 1s
fully aware of the pressure on line
capacity particularly on that section
I am afraad we cannot do anything
more than that The obvious solution
bies 1n the development of road traffic
and 1n moving the manganese ore by
road The utmost that we can do 1s
to move about 30 wagons per day,
and we are doing that

Assam Rail Link
1

r Shri Raghunath Singh:
*170. { Shri Heda:
LShrlmatl Ila Palchoudhuri:

Will the Minister of Railways be
pleased to state what special measures
are bemng taken to protect Assam
Rail Limk from the ravages of the
monsoon?

The Deputy Minisier of Railways
(Shri Shahnawaz Khan): Ever since
the construction of the Assam Rail
Link, large-scale protection works
have been planned and carried out on
the Iink route Wherever floods and
breaches indicated weak bridges or
formation, remedial measures were
adopted to strengthen them The
Assam Rail Link Stabihsation Com-
mittee has submitted its report and
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have indicated what further measures
are required to strengthen the link.
The Report 13 under conmderation.
Steps have been taken by posting the
necessary staff to mantain this link
during the coming monsoon and to
formulate detailed schemes for
strengthening the route keeping In
view the Committee’s suggestions

Shrimati Ila Palchoudhuri: May I
know whether the report that has been
submitted will be placed on the Table
of the House soon, and how soon the
recommendations contained therein
will be implemented, and also whether
the course of the line which i1s very
unsuitable 1s proposed to be changed
to a different terrain?

Shri Shahnawaz KEhan: As I have
already submutted, the report is under
consideration, and I see no objectinn
to the report being placed on the
Table of the House, after it has been
considered by the raillways

Dr. Ram Subhag Singh: What about
the latter part of the question?

Shri Raghunath Singh: What about
the change in the course of the line?

Mr. Speaker: If three or four ques-
tions are clubbed together, 1t will not
be possible for the Minister to remem-
ber everyone of them

Shri Shahnawazx Khan: May I reply
to that question?” The committee by a
majority of four to two have recom-
mended an alteinative route One of
the recommendations 1s that the pre-
sent link should be maintamned s&id
stabilised It 1s also recommended
that another alternate route further
south should be constructed

Shri Heda: Is 1t not a fact that prac-
tically the story 1s repeated every
year, even though every year we are
told that steps are taken to see that
ordinary floods do not cause any
breaches” Every year the first mon-
soons cause the breaches

Shri Shahnawaz Khan: I recently
returned from a tour of those areas
It 15 true that floods do cause
breaches, but I may submit that it ir
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a very very difficult area and our
are doing a very fine job of
work in trying to control the rivers
In many places, they have done very
successful and remarkable work
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Shri Barman: In view of the fact
that the Committee has given a defi-
nile uvpmmon {nat 11 13 NUL posxvie 1o
ensure absolute stability of the pre-
sent route, and the majonty have
suggested an alternate southerly route,
may I know whether, i1n consideration
of the difficulties that the eastern
region 1s experiencing, Government
are coming to a final decision to obwi-
ate the difficulties as early as possible?
How long are Government going to
brood over this matter?

|

Shri Shahnawaz Khan: The difficul-
ties experienced by the eastern region
are well known, and Government
fully sympathise with them But I
may submut construction of faiwrly
long hines stretching over hundreds of
mules cannot be done very quickly,
especially when we are short of funds
‘We do not have the means I mght
add that this route would 1nvolve
construction of at least three or four
major bridges

Shri A C. Guha: May I know the
total expenditure incurred during
these years for repair of damages, and
also the approximate estimate of cost
of the new alignment”

Shri Shahnawax Khan. This year
the expenditure has not been very
great

Shri A, C. Guha: The total expen-
diture mcurred during all these years

for repairs
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Shyi Shahnawss Khan: I do not
have the figures

Shri Barman: Last time, when the
lLink was constructed, the public were
not consulted and the opmmion of
those who consulted was not accepted
because 1t was thought that experts
knew better May [ ask whether this
time before decidmg upon the new
alignment of the southerly route, Gov-
ernment will consult local public
opmion?

Shri Shahnawax Khan: The con-
struction of rallway lines and bridges
1s a very technical job We will cer-
tainly welcome public co-operation to
the ¢xtent we need 1t

Railway Workshop, Jodbhpur

+172. Shri M. D. Mathur: Will the
Minister of Raillways be pleased to
state

(a) the streagth of labour employ-
ed in Jodhpur Railway Workshop,
year-wise, from 1951 to 1957 so far;

(b) whether Government have any
scheme to extend this workshop, and

(c) if so, how much additional
labour it will absorb”

The Deputy Minister of Rallways
(Shrt Shahnawaz Khan): (a,

Year Strength of labour
(as om) employed
1-4-1951 1,975
1-4-1952 1,980
1-4-1953 2,030
1-4-1954 2,100
1-4-1955 2,100
1-4-1956 2,480
1-4-1957 2,780
(b) No

(c¢) Does not arise

spri M. D, Mathur: In view of the
fact that there 1s a shortage of every-
thang m the railways, why should net
the Jodhpur Raillway Workshop be ex-
panded to meet the demands of the
metre gauge rallways?
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Shri Shahnawaz Khan: We are ex-
panding the Bikaner Workshop which
is quite close, and that will serve our
purpose without resorting to expan-
sion of the Jodhpur Workshop.

Shri H. C. Mathur: Is it not a fact
that the Bikaner Workshop is intend-
ed only for wagon construction, while
the Jodhpur Workshop is specialised
for carriage construction?

Shri Shahnawaz Khan: Both of them

are serving the purpose, and there is
no need for expansion of the Jodhpur
Workshop

Shri A. C. Guha: Is there any pro-
posal to nationalise these light rail-

ways?
-
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Shri 8. N. Dwivedy: Another com-
mittee will be appointed !
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Baja Pratap: The sys- Shrimati Tarkeshwarl Sinha: What
tem of is wrong. I think is the import programme of the Go-
they should be taught morals. Is vernment for 1857 and 1958, and how
fhere any plan to teach them morals? much of that is to be met by the
( P negotiated American wheat loan?
it oo Shri A. M. Thomas: We have net

a ticket collector once offered to take
the hon. Minister without a ticket? If
so, may I know what punishment was
accorded to that ticket collector?

(No answer was given.)

Shri Feroze Gandhi: He is not
answering.

Mr. Speaker:
himself?

Shri Ferose Gandhi: Yes )

Was 1t the Minister

Mr. Speaker: Next question

Reserve Stock of Food-grains

+
( Shri H. C. Mathur:
Pandit M. B. Bhargava:
*175. { Shrimati Tarkeshwarl Sinha:
Shri Narayanankutty Menon
tSIu-l I. Eacharan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total stock of foodgrains in
reserve with the Central and State
Governments on the 15th May, 1957;

(b) the value of the imports of
rice, wheat and other foodgrains from
foreign countries 1n India sinece 15th
May, 1857; and

(c) the reserve stock position in rice,
wheat and others at present?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
523 1 thousand tons

(b) 221 crores for the:period 15th
May to 30th June, 1857.

(c) On 6-7-57 Government had in
stock 317.3 thousand tons Rice;
271'1 thousand tons wheat; and
16.7 thousand tons of other
foodgrains.

got any definite targets now for the
purpose of mport. All the same, as
far as the commitments already en-
tered into are concerned, they cover
the years 1957—80 For example, our
agreement with Burma for import of
2 million tons of rice 18 as follows:
1956: 3 lakh toms, 1957: 5 lakh tons,
1858: 5 lakh tons, 1059: 3.5 lakh tons
and 1860: 35 lakh tons

Regarding our agreement entered
into with the USB.A. in August 1958
under PL 480, there also we have
agreed to take wheat worth $200 mil-
lion and rice wheat $26:4 million in
addition to funds for carnage of half
these quantities will be 1n US. flag
vessels

Shrimati Tarkeshwari Sinha: The
hon Minister, some time back, made a
statement that they are negotiating
for some wheat loan from America.
I want to know what is the position
with regard to that and how much do
we expect to import under this agree-
ment if it 15 at all successful

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Some talks
are goimng on But 1t 15 rather diffi-
cult to say what we will be able to
get and 1n what period 1t will be im-
ported unless the talks are completed.

Shri Mohiuddin: May I know what
arrangements have been made by the
Government of India to see that the
quality of wheat imported corresponds
to the specification that has been agre-
ed and whether the tests for quahty
will be made at the exporting point
to see that useless and weevil and
moth-eaten wheat 15 not imported in-
to the country?

Shri A, P, Jain: The India Supply
Mission take good care that good
quality wheat 1s suppled, which con-
forms to specifications. It 1s totally
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-wrong if the hon. Member implies
that we get weevil and moth-eaten
wheat

Mr. Speaker: The hon Member
«only wants to know whether there 12
any agency to check it

Bhri A. P. Jain: Yes

Shrimati Tarkeshwarli Sinha. What
ds the stock that Government propose
to get during 1857 and 1858 and to
meet our requirements and how many
warehouses Government propose to
start this year?

Shri A. P. Jain. The total quantity
wheat agreed to be immported under
the PL 480 agreement already entered
jnto 15 proposed to be imported by
the end of the present financial year
‘Government have got enough of store-
houses Maybe if we need more, we
shall make arrangements for that

Community Development work in
Bombay

*176. Shri Assar. Will the Mmster
«of Community Development be pleas-
«d to stae

(a) whether the entire amount
allocated by the Central Government
for Community Development work
in Bombay State in 1956-57, has been
utihsed by the State Government
and

(b) 1f not the reasons thereof?

The Minister of Community Deve-
Yopment (Shri S K. Dey): (a) Yes,
«wxcept that loan funds to the extent
of about Rs 28 lakhs could not be
utihsed out of the amount allocated
to the reorganised Bombay State
“The loan expenditure booked by the
Branch Offices of the Accountant
General, Bombay at Rajkot and Nag-
pur being not available has not been
taken 1nto account

(b) The saving in the loan funds 1s
mainly due to reorganisation of the
State and lack of adequate public
participation

Shri Raghublr Sahai: May I know
whether 1t is true or not that there is
-
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Rallway Amenities

*177. Shri Bibhuti Mishra: Wil
the Mimster of Railways be pleased
to state

(a) whether Government contem-
plate to bring at par metre gauge
railway with broad gauge in respect
of amemties facilities and in other
respects, and

{b) 1f so, the shape of the scheme?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No dis-
crimination 1s made in regard to the
standard of amemties provided for
Railway Users on the Broad Gauge
and Metre Gauge sections

(b) Does not arise
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Bhrl C. D. Pande: May I know if
Governmerit i{s aware of the fact that
even on the broad gauge, in the Delh1
station proper, the caterers refuse tfc
serve meals 1n the compartment and
many Members have been put to m-
convenience becamise meals are not
served”

Shri Shahnawaz Ehan' I am sorry [
am not aware of this If the hon
Member would let me know any
details of this, I will have it looked
into

o WAty T ¥ F 9™
awar g fE fe ax g 9 ardly frae
s @ 77§ T e ey ¥ 99
g w7 frar 533 § v €€ a7 9T ag
Ml

Shri Hem Barua May I know if the
facilifies of sleeping arrangements
granted to the passengers on the
broad gauge lines are also granted to
the pas-engers on the NE Railway?

Shr1 Shahnawaz Khan Yes, Sir

Wooden Sleepers for Raillways

*179 Shm Bishwanath Roy Will
the Minister of Railways be pleased
to state whether i1t 15 a fact that Gov-
ernment have dcadid to import
wooden sleepeis for the Indian Rail
ways?

The Deputy Muster of Railways
(5hr1 Shahnawaz Khan) The propo-
sl 15 under (onsidaiation

Shr1 Bishwanath Roy Mav I know
whether the wood available m the
Andamans and in India 1¢ not fit for
this purpose®

Shri Shahnawaz Khan The wood
that 1s available 1s very 1insufficient
for our requirements Our require-
ments ate something like 71 lakhs
sleepers a year and the wood avail-
able locally 1s about 22 lakhs

Shri Ranga Including the Anda-
mans?
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Shri Shahnawas Ehan: Yes

Bhri P Ramaswamy: May I know
whether 1t 15 a fact that the Govern-
ment of Andhra Pradesh offered to
supply the necessary wooden sleepers
cut into size when the Railway Mims-
ter was on tour to Hvderabad?

Shri Shahnawax Khan. We are try-
ng to step up the procurement of
sleepers locally The mamn difficulty
has been one of price The State Gov-
ernments are asking a higher price
We are irying as much we can to pro-
cure sleepers locally

Shri B 8§ Murthy How does the
rate offered by the Andhra Govern-
ment compare with the 1mported
price?

Shri Shahnawaz Ehan The general
price of local sleepers 1s between
Rs 19 to Rs 21 per sleeper for the
broad gauge The imported price 1s a
little higher

Shri Punnoose How does i1t compare
with the imported one?

Mr Speaker He has said that the
impoited price 1~ higher

The Minister of Railways (Shri
Jagynvan Ram) The position i1s this
We are short of sleepeis and I have
taken up the matter wilh the State
Govuinments pcrsonailly and 1 have
had di~cussions with the Chief Minis
teis on this pomnt I have been promis
ed all co operation from thenn side
But the position of timber 1n our
country 15 that in spite of the hest
cfTorts of the State Goveinments and
Conservator of Foiestw there 15 no
chance of the 1equirement~ of the
Rallways being completely met from
internal re-ources

Raja Mahendra Pratap Can we not
use 1ron sleepers?

Mr Speaker It is something like
«aying There 1s no cake eat the cake

Shri Dasappa Is 1t not a fact that
the Andamans Goveinment was pre-
pared to supply wooden slcepers to
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them but the Government of India
and the Railway Board would not
purchase the same on the ground that
the prices were high, and the Anda-
man Government shipped a lot of tim-
ber or used to shup a lot of tim-
ber to foreign countries?

Shri Jagjivan Ram No, Sir Very
recently, we have sent an officer to the
Andamans and we have explored the
possibility of the maximum supply
from the Andamans We are going to
get a few lakhs from therc

Shr1 Ranga Now there were two
answers given by the hon Minister of
Railways and the hon Deputy Minis-
ter Arang out of the answor given
by the Deputy Minister are we 1o
understand that although the piice of
imported <leepurs 1s higher than the
price at which we can obtain them
from our Statc Governments the Goy
ernment have prefeared to  import
these things and cxpend then foreign
exchange?

Shri Jagnvan Ram No Su that 1.
not the po-ition The poution as 1
have explamed 1s this  After exploit
ing all the available ripe timber at
present 1n the country the rogqune
ments of the Railways will not be
completely met Ewven though the
ptice of importcd -leepar s higha
than the indigenous slcepers we have
in the citeumstance to import them
even at a higher price

Shr1 Ranga May we huave an assur
ance that the Government ar~ not
turning down any offe1 made by the
State Governments to supply sleepeis
simply because the price which some
of the State Governments demand 1~
higher than the piice at which the
can obtain 1t from other States 1n o
count:y?

Shri Jagjivan Ram We are precpar
ed to accept every sleeper available 1n
the country we will not refuse a
single one
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Railway Accident at Chata Statien

+
( Shri Raghunath Singh:
Shri P. C. Bose:
*180. J Shri D. V. Rao:
Shri E J. Rao:
lShrl Vajpayee*

Will the Minister of Rallways be
pleased to state

(a) whether1 there was a Railway
accident at Chata Slation on the Cen-
tral Railway on the 22nd June, 1857
mvolving heavy casualties and

(b) if so the details thereof”

The Deputy Minister of Railways
(Shr:1 Shahnawaz Khan) (a) and (b)
On 22nd June 1957 at about 4-30
houis No 3 Down Pathankot Express
on 1ts way from Mathura to Delh,
while approaching Chata  station,
entered the Up Maiwn line and colhd-
¢ head on with No W20 Up Goods
trin which was coming on the same
Up Main linc 1n the opposite direction
‘Thre¢ pcisons 1cceived  grievous
mjurics and 44 1ccarved minor or ti-
vial mnjuries

Shrr Raghunath Singh Was there
any enguily and if «0 whit was the
tecult of the (nquurv?

Shry Shahnawaz Khan An cngquuy
w s held by the Govarnment Inspec-
tor of Railmavs

WRITTEN ANSWERS TO
QUESTIONS

Light Railways

*171 Shn Jhulan Simha  Will the
Mini~ter of Railwavs  be pleased to
state

(a) the name~ of the hght 1ai1lways
in the countiy and the route mileage,
capital investment and rough esti-
matc of their recurring expenditure
per annum

tb) whether the public inconveni-
cnte on and discontent with the work-
ing of these Railways have come to
the knowledge of Government, and
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(¢) the proposal with regard to the
future of these Railways?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) A state-
ment giving the information is placed
on the Table of Lok Sabha. [See
Appendix I, annexure No. 53.]

(b) Certain complaints which have
been voiced in regard to some of these
Railways have come to the notice of
the Government.

(¢) Government exercises whatever
infizence it can, even where no direct
government control is permissible, in
the matter of improved working of
these Railways for as long as possible,
until they can be replaced by ade-
quate road transport or by railway
lines of wider gauge. For the time
being, the limited resources available
for the Second Five Year Plan are
conserved for the creation of new
assets in preference to being spent on
acquiring and rehabilitating existing
assets, particularly when a number of
these assets are old and obsolete.

Howrah-Kharagpur Section of
S. E. Railway

#1%3, Shri S. C. Samanta: Will the
Minister of Railways be pleased 1o
refer to the reply given to Starred
Question No. 56 on the 15th May, 1957
and state:

(a) what preliminary steps have
been taken to start work for ‘the
electrification of Howrah-Kharagpur
_Section of the S.E. Railway;

(b) whether it is a fact that all
sorts of improvement works of the
stations between Howrah and Kharag-
pur have been stopped for the pre-
sent;

(c) whether detailed plans and
estimates of cost have keen prepared;
and

(d) if so, when orders for foreign
machineries and materials have been
placed and when they are expected
to be receiverd’
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The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Propo-
sals for carrying out Civil Engineer-
ing Works such as respacing of track,
extension of culverts, removal of
infringements to running dimensions
of bridges and structures, remodelling
of the yards etc., are under examina-
tion of the Railway Board.

(b) Only those works that are like-
ly to be affected by electrification of
the section are being kept pending.

’
(¢) Detailed plans and estimates are
under preparation.

(d) Does not arise in view of the
reply to part (c).

Postal Certificates

*181. Shri Bahadur Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether any scheme has been
initiated for the pavment of Postal
Certificates through village postmen
at the door of the rural investors;

(b) the number and the amount
distributed through the scheme since
it was started; and

(e) the amount of commission real-
ised from this scheme up-to-date?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes from
26th April, 1957. The scheme covers
Postal Certificates up to a wvalue not
exceeding Rs. 200. i

(b) and (e). The information is not
readily available and is being collect-
ed. :

L

Rural Indebtedness in Tripura

*182. Shri Dasaratha Deb: Will the
Minister of Food and Agricuiture be
pleased to state:

(a) whether any survey has been
made about the indebtedness of the
rural people of Tripura;

(b) whether it is a fact that the
rural indebtedness is high both in per-
centage as well as per head; and
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{c) the steps Government propose
to take in the matter?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) A survey
has been made under the supervision
of the Reserve Bank of India

(b) No, Sir The percentage of
indebtedness as well as average debt
per family 1s lower than most of the
other districts where the survey was
conducted

(¢} Tripura Admnstration have
already advanced Rs 3 lakhs to the
tribals 1n specified areas It 1s pro-
posed to strengthen and develop co-
operative credit structure and also
undertake legislation by extending the
Bombay Money Lenders Act to
Tripura in order to reduce rural in-
debtedness 1n Tripura

Electrification of Bangalore-Mysore
Line

*183. Shri Shankariah: Will the
Minister of Railways be pleased to
state

(a) whether Government are aware
that the Mysore State had proposed
and sanctioned to put up an electric
line with broad gauge between
Bangalore and Mysore just prior to
the integration of the State,

(b) if vo what action has been
taken, and

(¢) whether this scheme will be
mcluded 1n the Second Five Year
Plan”

The Deputy Minister of Rallways
(Shri Shahnawaz Khan). (a) and (b)
A survey for electrification of Banga-
lore-Mysore Section was carried out
by the Mysore Government prior to
the integration of Mysore State Rail-
way but they themselves on the
results of the repoit had dropped the
acheme.

(c) No, Sir
Imported Rallway Engines

*184. Shrimati Ila Paichoudhuri
Will the Mimister of Rallways be
pleased to state

(a) whether 1t 1s a fact that some
metre gauge railway engines reported
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to have been imperted from Japan
and West Germany have been lying
in an exposed condition near the
Kidderpore Docks in Calcutta for
the last four-five months;

(b) 1f so, the reasons for their non-
removal from the dock so far, and

(c) the number of Japanese and
Gefman engines amongst them?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes, the
engines are generally stored 1n the
open and no covered accommodation
1S necessary

(b) The engines were received 1n &
bunch after the re-openmg of Suez
Canal and because of lhimited unload-
Ing capacity at the port, and shortage
of requsite railway wagons for des-
patch, the clearance has been slow

(c) So far, 110 Japanese engines and
60 West German engines have been
recelved, out of which only 21 engines
are at the docks awaiting clearance

Construction of Chamrajnagar-
Satyamangalam Railway

*185 Shri Mohamed Imam: Will
the Minister of Railways be pleased
tfo refer to the reply given {o Starred
Question No 541 on the 28th Novem-
ber, 1956 regaiding constiuction of a
1ailway line between Chamiajnagar
dand Satyamangilam and state whethet
Governmeni propose to iInclude this
work under the Second Five Year
Plan?

The Deputy Minister of Raillways
(Shrn Shahnawaz Khan): It has not
been possible to include this line in
the list of new constructions for the
Second Five Year Plan period

River Boards Act, 1956

*186. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state

(a) whether any of the Raiver
Boards as envisaged 1in the River
Boards Act, 1856 has started working;
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(b) i o0, the name of such project
and the State concerned; and

(c) the experience of its working?

The Minister of Irrigation and
Power (Shri 8. K. Patli): (a) No, Sir

(b) and (c). Do not arise.
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Go Slow Strike by Telegraphists

Pandit D. N. Tiwary:
*188. { Dr. Ram Subhag Singh;
Shri 8. V. Ramaswami;

Will the Minister of Transport and
Communications be pleased to state:

(a) whether 1t 15 a fact that the
telegraphists, even after formally
withdrawing their “Go Slow Strike”
on the 20th May, 1957, were actually
going slow in ther work with the
result that urgent telegrams reached
destinations 3 or 4 days late; and
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(b) the total loss to Government
during the formal strike period and
after?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, the
movement had been continued after
'20th May, 1957 in ten offices: Bombay,
Calcutta, Madras, Agra, Lucknow,
Allahabad, Varanasi, Nagpur, Patna
and Muzaffarpur

(b) The financial loss to the Govern-
ment cannot be assessed at present.

Death of Monkeys at Purana Qila
Area

199, [ Shri Keshava:
*q Shri H. C. Mathur:

Will the
pleased to

Minister of Health be
state the result of the
complaint made under Section 2890
IPC to trace the culprits relating
to the death of truck loads of young
monkeys in the Purana Qila area mn
New Delh: on the evening of the
20th March, 19577

The Minister of Health (Shri Kar-
markar): As a result of preliminary
investigations six persons belonging
to a local firm dealing in the export
of Monkeys have been prosecuted for
offences punishable under section 280
of IPC and 7 of the Prevention of
Cruelty to Amimals Act

The case 15 still pending m Court

Hyderabad Railway Bridges Experts
Committee Report

*190. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased to
refer to the reply given to Starred
Question No 743 on the 31st May,
1957 and state

(a) whether the Railway Board
have since completed the examina-
tion of the Report of the Experts
Committee appointed to examine the
rallway bridges 1n Secunderabad
Division, Central Railway,

(b) what are the mamn recom-
mendations of the Commuttee; and
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(c) at what stage is the implemen-
tation of those recommendations?

The Deputy Minister of Rallways
(8hrl Shahnawas Khan): (a) The re-
port 18 still under examination

(b) The mam recommendations are
contained in the Report, copies of
which have been placed in the Library
of Lok Sabha

(c) Pending examination of the
Report, the Central Railway Adminis-
tration has been asked to take advant-
age of the Report and take action on
such of the recommendations as are
readily acceptable

Departmental Catering on Rallways

sygg J Shri H. C. Mathur;
"\ Shri D. V. Rao

Will the Mimster of Railways be
pleased to state

(a) whether 1t 1s a fact that
Departmental catering has resulted in

loss to the Railway admunistration,
and

(b) 1if so, the extent of loss mew
red so far and what accounts for it?

The Deputy Mimwster of Railways
(8hri Shahnawaz Khan): (a) The pio-
visional figures for 1956-57 which are
available indicate that there has been
loss on departmental catering on the
Southern, South Eastern, Eastern and
Northern Raillways, and piofit on the
other Railways

(b) The accounts have not been
audited and finalized but the estimat-
ed loss on all Raillways taken together
during 1856-57, 1s about 12 lakhs

The main reasons for the loss are
sale of better quality of edibles com-
pared to catering by contractors, main-
tenance of better service and incidence
of higher over-head and establishment
charges on account of payment to the
staff of Central Pay Commussion scales
of pay, gratwity and contribution to
provident fund and application of hibe-
ral leave rules

Requisitioning Foodgrains Stecks

( Dr. Ram Subhag Singh:
Shri Keshava:
Shri H. C. Mathur:
Shri Supakar:

*192. 9 Shri R. J. Rao:

| Shri Bibhuti Mishra:
Pandit D. N. Tiwary:

Lshrl Sinhasan Singh:

Wil the Minster of Food and
Agriculture be pleased to state

(a) whether any State Govern-
mentis have used the power confer-
red upon them by the recent notifi-
cation of the Union Government
empowering the State Governments
to requue any stocklst to sell his
stocks at the aveiage prices of the
past three months

(b) if so, how many State Govern-
ments have used that power and

(e) with what result?

The Minister of Food and Agricul-

ture (Shrit A. P Jam) (a) Not, so
far
(b) and (¢) Do not arise

Afforestation 1n Rajasthan

'193. Shrn M D Mathur Will the
Munister of lTood and Agriculture be
pleased to «tfate

(a) the progress of the scheme of
afforestation caied out by the Gov-
ernment of India 1o stop the growth
of desert in Rajasthan,

(b) the cost of such scheme, and

(c) how much has been spent so
far for the purpose?

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): (a) to (c) A
statement 1s placed on the Table of
Lok Sabha [See Appendix I, an-
nexure No 54)
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Research on Figheries

*194. Shri §. O, Samanta: Will the
Minister of Food and Agriculture be
pleased, to state:

(a) whether fundamental research
on fisheries 1s bemng carried out In
India;

(b) 1if so, how many research Sta-
tions are there 1n India with their
locations;

(¢) how many of them belong to
State Governments; and

(d) whether there is any co-ordina-
tion amongst these research bodies”

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Researches
undertaken at the Central and State
Fisheries Research Stations are pri-
marily of an applied nature but cer-
tain fundamental aspects of woik
essential for developing applied fields
are taken up at these Institutes

(b) Sixteen; Centiral Government
Stations at Mandapam and Calcutta;
State Institutions one each at Batala,
Lucknow, Cuttuck, Balugaon, Tutico-
rin, Bhawanisagar, Kozhlkode, Thiru-
valla, Ernakulam, Mysorc, Bombay,
Port Blair and two in Calcutta. Both
the Cential Stations and the State
Institutions have Sub-Stations

(c) Fourteen excluding Sub-Sta-
tions.
(d) Yes,
qzaq
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Central Tourist Advisory Commitiee

Shri D. C. Sharma:
| Shri Bhakt Darshan:
+196. <{ Shri Raghunath Singh:
Shri Ram Krishan:
LShri Ansar Harvani:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Central Tourist
Trathe Advisory Committee met at
Simla m the fourth week of June,
1957, and

(b) 1f so, the decisions taken and the
detatls theieol/

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) A statement briefly describing
the recommendations and decisions
made at the meeting of the Central
Tourist Traihe Advisory Commitice 1s
placed on the Table of Lok Sabha.
[See Appendix I, annexure No. 55]

Telegrams

*197. Shri S. C. Samanta;: Wil the
Minister of Transport and Communi-
cations be pleascd to state

(a) whether 1t 1s a fact that tele-
grams are received and sent in  any
Indian regional language, if the same
1s written m Devanagari seript;

(b) if so. how many such telegrams
have been received during 1956-57;

(¢) whether telegrams m regional
languages written In Roman Script are
also received and despatched, and
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(d) whether Telegraph Masters of
non-Hind1 speaking areas have been
given special facilities to have train-
mg in Hindi Morse in Hind1 training
centres so far opened®

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur) (a) Yes

(b) 4741
{c) Yes

(d) Yes Steps are taken to make up
the deficiency 1f any in the workable
knowledge of Hind:

Vegetable (uls

114 Shri V P Nayar Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No 296 on the
28th May, 1957 and state

(a) whether the information fur
nished regarding the different kinds
of oils consumed by the Vanaspathi
Manufactuiing Industry has been
given n the repoits of the Industiy
and

(b) the specific reasons for the
decrease In export edrnings on iege
table oils 11 1956 57 25 compared to
1955 567

The Minister of Food and Agricul
ture (Shrmn A P Jamn) (a) Yes Sir
in the Indian Ohlseeds Journal—pub-
lished by the Indimn Central Oilsceds
Commitice

(b) The mawn reason for the docrease
n export earnings on vegetable oils
1956-57 was the banon the export of
groundnut rape and mustard and
sesame oils imposed duiing that vear
As against 120898 tons of these oils
exported during 1855 56, only 1219
tons were exported during 1956 57
Export of Linseed Oil also fell from
80 967 tons 1n 1955-56 to 29,037 tons
mn the first 10 months of 1956-57
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Crop Estimates
!

115, Shrl V. P. Nayar. Will the
Minister of Food and Agriculture be
Pleased to refer to the reply given to
Unstarred Question No 287 on the
28th May, 1957 and state whether 1t 1s
on the basis of the results of t{nals
conducted by the use of chemical fer-
tilizers that the crop estimates are
determned?

The Mimuster of Food and Agricul-
ture (Shr1 A P Jain) Yes, Sir

Wagons, Locomotives and Coaches

116 Shri Ram Krishan Will the
Minister of Railwavys be pleased to
state the tolal ~umber of rallway
wagons locomotives and coaches recel-
ved <0 far during the year 1957-58
fiom foreign countrics country-wise,
and price-wise?

The Deputy Minister of kailways
(Shri' Shahnawaz Khan) A statement
1~ laid on the Table [See Appendix
I, annexure No 58]

Bhakra Nangal Dam

117 Shr1 D € Sharma Will the
Minister of Irrigation and Power be
pleastd to state the total acreage of
land submerged by the Bhakra Nangal
Dam?

The Minister of Irngation and Power
(Shri S K Patil) 43749 acres

DTS Bus Shelters

118 Shr1 D C Sharma Will the
Minister of Transport and Communi-
cations he pleased 1o state

(a) the number of bus shelters cons-
tructed by the Delhi Transport Ser-
vice so far

(b) the number of bus shelters pro-
posed to be constructed m 1957-58, and

(c) the amount to be spent thereon?

The Minister of State in the Minis-
try o Transport and Communications
(Shri Raj Bahadur) (a) 89

(b) 37

(c) Rs 30,000 appro~imately
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Foreign Tourists in Kashmir

119, S8hri D, C. Sharma: Will the
Minuster of Transport and Communi-
cations be pleased to state:

(a) the number of foreign tourists
who wvisited Kashmir during 1857 so
far, and

(b) the facilities that were provided
to them”

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) 2810 in the
first half of 1857

(b) (1) The procedure for 1ssuing
Kashmir Entry Permuts to bonafide
foreign tourists has been simplified

111) Inlormative lourist literature on
Kashmur has been produced and dis-
tributed

(1) Concessional air and railway
fares have been offeted Through Air-
cum-rall and rail-cum-air tickets
were ntroduced

(1v) A new Tourist Receplion Centre
and retiring rooms have been construc-
ted at Srinagar

Electrification of Gurdaspur Distriet,
Punjab

120. Shri D. ¢ Sharma: Wil the
Minmster of Irrigation and Power be
pleased to stdte:

(a) whether the Government of
India have given 2 loan to the
Punjab Government for clectiifica-
tion in the district of Guiduspur,

(b) if so, when this
given,

grant was

(c) whether electrification work has
started there, and

(d) the piogress made upto the end
of July, 18577

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) Yes, Sir

(b) The loan (not grani) was fiven
in January, 1958.
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(c) The work is already in pro-
gress.

(d) Information regarding the pro-
gress'made till the end of July, 1957,
js not available The progress till the
end of March, 1957, 1 indicated below:

(1) H. T Line erected 304 miles

(2) LT Distibution line
erected 208 mules

(3) Grid Sub-stations energised 3
(4) Distribution Sub-Stations

energised . 178
{5) Towns and Villages eleec-
t1ified . 231

Official Railway Delegations

121 Shri Vasudevan Nair:
'Y Shri Punnoose:

Will the Minister of Railways be
pleased to state

(a) the number of official delega-
tions sent abroad by the Railway
Beard during the year 1956 and so
far in 1957,

(b) the purpose for which each
delegation went and the names and
auymber of persons included mn  each
of them, and

(¢) thc expenditure incwred by
egch delcgation durning the period®

The Deputy Minister of Railways
(ghri Shahnawaz Khan): (a) 1956: 8
1957 6

(b) and (¢) A statemsent 1s laid on
tpe Table [See Appcndix I, annsxure
No 571

office of Director General of Shipping

122. Shri H. C. Mathur: Will the
ppnister of Transport and Communi-
cations Le pleased to state

(a) whether Government propose to
sbift the office of Director General of
spipping from Bombay to Dethi, and

(b) 1f =0, the reasons therefor?
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The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No.

(b) Does not arise. .
Rallway Publications

123, Shri D. V. Rao: Will the Minus-
ter of Railways be pleased to state:

(a) whether 1t 13 a fact that the
publications,—Indian Railway Esta-
blishment Code, Vol I, Accounts
Code, Indian Railway Scrvants' Hours
of Employment Rules 1951, etc,—are
not available in the murket gencrally;

(b) whether the Publications are
out of print; and

(c¢) 1if so, when Guvernment propose
to bring new editions of thes¢ books?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) aad (b)
The publications mentioned (except
Accounts Cede Pait II) aie nol avail-
able; other publications, ¢ g, Indian
Railway General Code Vol T & 11, ete,
are available

(¢) The womk of reprinting some of
the Codes & of bringing out revised
editions of others 1s in hand

Night Train Services

124. Shri Raghunath Singh: Will the
Minister of Railways be pleased 1o
state whether it 1~ a fact that on mix
sections of the Cential Ranway in the
Secundrabad Diviaon, night  fram
services have been discontimued?

The Deputy Minister of Railways
(S8hri Shahnawaz Khan): Yes Night
running of passenger traras on the fol-
lowing six séctions has been curtarled
or eliminated by suitable ad,utment of
timings:—

(1) Vikarabad-Purli Vajnath.

(2) Dornakal-Bhadrachellam Road
and Singarem Collieries

(3) Secunderabad-Dronachellam

(4) Purna-Hingoh
(5) Parbhani-Purli Vaijnath.
(6) Nizamabad-Bodhan.

This has been done after givirg due
ruoige to the publbe and without any
redicion i the number of passenger
trawng rur on each of the above sec-
tions
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Derailment on Northern Railway

126. Shri Raghunath Singh: Wil the
Minister of Railways be pleased to
state whether 1t 15 a fuct  that  ten
wagons of a goods train were derailed
near Fatehpur Railway Station on the
Notthera Railway on the afternoon of
the 6th June, 19577

The Deputy Minister of Railways
(Shri Shahnawas Khan): At about
12-00 hours on 6th June, 1957 while
No 305 up Goods train was entering
Fatehpur station, on the Allahabad



425t Written Answers

Kanpur Section, of the Northern Rail-
way, 10 wagons on the tramn (3rd to
10th and the 13th & 14th from the
eagine) derailed over powints No. 9E,
which had been damaged by the pull
rod of a wagon on the train,

Ground-nut cake

127. Shri Bali Reddy: Will the
Minister of Food and Agriculture be
pleased to state the production of
ground-nut cake in India ‘State-wise
during the years 1955 and 19567

The Minister of food and Agricul-
ture (Shri A. P. Jain): Precise infor-
mation about the production of
ground-nut cake in the country 1s not
available According to ad-hoc esti-
mates, the sll-India production of
ground-nut cake during the years
1955-56 and 1956-57 1» estimated at
about 1,292,000 and 1 390,000 tons res-
pectivi iy Siate-wise data are not
available

Working of the Ministry

128, Shri D. C. Sharma: Will the
Minisies. ol Transport and Communi-
cations be plcased o refer to the reply
given to Unstaried Questinn No 800
on the isth Decemter 1936, and stale

(a) whuther any fuither  improve-
ment ha+ been efTected 1 the wolking
of the Moenstry and 1ty Attached and
Subnidinate Offices ~ince the Vigilance
Officet was appointed, and

(b) the numbe1 of officers since
dealt with for cortuption and other
irregularities?

The Minister of State in the Minis-
try of Transport and (‘ommunications
(Shri Raj Bahadur): (a) Yes

(b) A tatement i1~ laid on the Table
of Lok Sabha [See Appendix I, an-
nexure No 58]

New Line between Sukinda Mines and
Paradip Port

129. Shri P. K. Deo: Will the Minis-
ter of Rallways be pleased to state-

(a) whether Government propose to
construct a raillway lme between
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Sukinda Mines and Paradip Port in
Orissa; and

(b) if so, when the lme will be
completed?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

Bhavnagar-Tarapur Railway

130. Shri M. M. Gandhi: Will the

Muuster of Railways be pleased to
stater

(a) whether the trafhc survey of
the proposed Bhavnagar-Tarapur Rail-
way Iinc has been completed,

(b) if s0, whether the report there-

of has been .ubmitted to the Govern-
ment,

() whether Government propose
to lay « copy of the report on the
Table of the Sabha, and

{d) whether the construction of the
line will not be taken up during the
Scceond Five Year Plan®

The Deputy Minister of Railways
(Shri shahnawaz Khan): (a) No.
(b) and (¢) Do not arise.

(d) The construction of this line 1s
not mcluded in the 842 miles of new
bnes appioved by the Planning Com-
mission for construction durning  the
Sccond Five Year Plan period

Nergundi-Khurda Road Railway Line

131, Shri Mahanty: Will the Mnis-
ter of Rallways be pleased to state;

{a) whether Government propose to
double track the Nergundi-Khurda
Road Scction in the South Eastern
Railway, and

(b) 1If so, when the work 15 likely
to be taken up”

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) It 1s pro-
posed to double only the portion bet-
ween Retang and Khurda Road of the
Nergundi-Khurda Road Section.
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{(b) The work is meluded in the
1057-58 Programme and will be taken
in hand after the estimates are pre-
pared, examined and sanctioned.

New Railway Line in Kerala

132, Shri Narayanankutty Menon:
Will the Minister of Railways be pleas-
ed to state:

(a) whether Government have re-
celved any representation from the
Kerala Government for survey of a
rallway line from Kuttippuram to
Lranganore 1n the Kerala Stute, and

(b) whether Government have taken
any decision on that?

The Deputy Minister of Railways
{Shri Shahnawaz Khan): (a) Yes, Sir

(b) It has not been possible to in-
clude this proposal 1 the Second
Five Year Plan

Grain shop Staff absorbed a» Ticket
Collectors

133. Shri Hasda: Will the Minster
of Railways be pleased to refer to the
reply given to Unstarred Quostion
No 364 on the 28th May, 1957, and
state.

(a) the basis on which the ex-gramn
shop staff absorbed as Ticket Collec-
tors were promoted as Travelling
Ticket Examiners; and

(b) whether those promoted Travel-
lng Ticket Examiners have supersed-
ed the other Ticket Collectors appoint-
-6d through the Railway Service Com-
mission”

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b)
All promotions were made strictly on
the basis of seniority and there has
been no supersession
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Imphal Telegraph Office

135. Shri L. Achaw Singh: Will the
Minister of Transport and Communi-
cations be pleased to state.

(a) the total amount collected dur-
ing the year 1955-56 and 1956-57 on
account of late tee chaiges for tele-
giams despatched fiom Imphal Tele-
graph Office

(b) whether 1t 15 a fact that a large
~iumber of telegrams have been book-
od aftcr normal working hours 1e,
«fter 6 pm 1n the Imphal Telegraph
Oflice, and

(¢) 1f so, whether Government pro-
pose extension of wotking hours uplo
9pm?~

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Rs 422 were
collected during 1955-56 while Rs, 612
were collected during 1956-57

(b) No such cases have been brought
to the notice of the P & T Directorate
so far

(c) Does not arise

Rice and Paddy in Manipur

136, Shri L. Achaw Singh: Will the
Minister of Food and Agriculture De
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pleased to lay a statement showing:

(a) the purchasing price of rice and
paddy at Imphal and .whether the
producers can get.the minimum econo-
mic price for their produce under the
State Tyading Scheme in Manipur; °

(b) the total amount of rice and
paddy purchased during the years
1955-56 and 1956-57 and the quantity
of rice and paddy sold by auction for

. export by the private individual and
the rate at which it was sold;

(c) the total quantity of rice and
paddy supplied by the Manipur Admi-
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nistration to Government departments:
and other State Governments; and

(d) the exportahle surplus of rice-
and paddy purchased and exported:
from Manipur during 1955-56 and:
1956-577

The Minister of Food and Agricul--
ture (Shri A. P. Jain): (a) The pre-
sent Government purchase prices of"
rice and paddy at Imphal are Rs. 10~
and Rs. 6.12 N.P. per maund respec--
tively including the cost of guanies..
These prices are considered reasonable:
in the area.

Paddy
(In ’000 Mds.)
Nil,
70.3

Average rate of sale

Rs. 10/~ to Rs. 12/8/

Rs. 13/5/- to Rs. 18/4/-

(b) .
(i) Purchase Rice
(In 000 Mds.)
1955-56 93.5
1956-57 141.4
(ii) Sale through auction for exnort by private individua's.
Yeer Quantity
('ooo Mds.)
1955-56 Rice 58.5
Paddy Nil.
1956-57 Rice 120.7
Paddy 24.7

Rs. 6/9/- to Rs. 12/4/-

(c) Quantity supplied tc Govern ment Departments and other State

Governments.
Year Quantity
1955-56 Nil,
1956-57 Rice 40,900 mds.
9)000 »
2,430 mds.

Paddy 12,192 mds.

274 »

To whom tssued

I. Assam Government.

Central Government.

(Deputy Director of Food, Gauhati}.
Government Departments in Manipur.
Assam Government.
Government Departments in Manipur.

(d) Quantities of rice and paddy purchased and exported are given in

replies to parts (b) and (c).
Rice Smuggling

137. Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how many cases of rice smuggl-
ing on the Imphal-Dimapur Road have
been detected by the Manipur Police
from January, 1956 to 31st May, 1957;
and

(b) how many of those involved in

these ®ases were arrested and convie=
ted?

The Minister of Food and Agricui-
ture (Shri A. P, Jain): (a) 148 cases
were detected.

(b) 158 persons involved in these
cases were arrested " and 39 persons:.



4257

were convicted. Cases against 114
.persons are still pending in Court.

Rallway Wagons

138. Shri Sadhan Gupta: Will the
Minister of Rallways be pleased to
state:

(a) whether numerous railway
wagons bringing in rice to Calecutta
were left unloaded during the last
week of May, 1957 and first two wecks
of June by the consignees concerneu;

(b) if so, the number of surh wagun.
left so unloaded (1) upto seven davs
(11) for more than seven days and up-
to two weeks and (1) for more than
two weeks; and

(c) the reasons therefor®

The Deputy Minister of Railway-
(Shri Shahnawaz Khan): (a) Yes

(b) Out of 936 wagons rc uuived and
detained bevond the usual Tice time
934 were detained f1om onc to seven
days, 2 wagons for nore than seven
days and upto two wecks and no
wagon beyond two Woen

(¢) The 1ca~on: for which the con-
signees delayed taking delivery of the
consignments arc not known with any
definiteness

C.T.S. Ltd., Tripura

139. Shri Dasaratha Deb: Will tho
Minister of Transport and Commum
cations be pleased fo state

(a) how much loan has heen ud-
vanced to the Co-opetrative Transport
Socictr Timited of Armartala (popu-
larly known as CTS Linu'.d) by the
State Co-operative Bank, Tripura <o
far;

(b) whether 1t 1s a fact *hat C1 S
Ltd has becn advanced loan by Re-
llef and Rehabilitation Depaitment
also, and

(c) if so, the total amount of lvan
advanced by Relief and Rehabilitation
Departments?
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The Minister of State in fhe Mints-
try of Tranaport and Communications
(Shri Raj Bahadur): (a) None.

(b) and (c) A loan of Rs. One Lakh
has been sanctioned to the Society by
the Rehabilitation Finance Adminis-
tration, but the amount has not yet
been paid

Rallway Works during the Second
Plan

140. Shrl Narayanankutty Menon:
Will the Minister of Rallways be
pleased to state what new works are
pioposed 1n  the stations between
Cochin Haibour Terminus and
Shoranur and also on the hne during
the Second Five Year Plan?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): A statement
giving the requuned information i~ laid
on the Table [Sce Appendix I, an-
nesute No 59)

Propagation of Community Develop-
ment Work

141. Shri D. C. Sharma.
Minister of Commuaity
be pliased 1o state

Will  the
Development

(a) whetixcr any steps  ste being
taken to create mmteicst in umversities,
colleges and institutions of higher
Iearning in connection with community
de velopment worh and

(n1 1if so their natuic?

The Mimisler of Community Deve-
looment (Shri 8, K. Dey): (a) and
(b) The Umversities, colleges and
other inctitutions are being associated
with the working of some Develop-
ment Blocks 1n the form of rcpresen-
titon on Block Advisory Commit-
tces  Free literaturce 1s also supplied
to the Universities to keep them in
tourh with development work In
addition, this Mimwstry grants appren-
ticeships to sclected University stud-
ents and teachers in wvillage develop-
ment work, In 1956, approximately
1100 apprenticeships were given. The
scheme 1s being continued in 1957 and
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2000 spprenticeships have been allot-
ted to various Universities in the
country. Besides, the Universities
and colleges are assoclated by organi-
sation of A.C.C/NC.C./students'
camps and camps organised by
Bharat Sevak Samaj

Condemned Wagons used for Accom-
modation

Shri Jhulan Sinha:

Wwill the Mimister of Railways be
pleased to state

(a) what has been the number of
condemned wagons used for accommo-
dation purpo-es by 1ailway emplovees
in the different Zones 1n 1952 53, 1953-
54 1954-55, 1955-56 ind 1956 57, and

{b) when they aie to be completely
replaced by better living space?

The Deputy Minister of Railwavs
(Shri Shahnawar Khan): () ard (p)
A statement giving the requured mfwm
mation 15 laid on the Tablc [See
Appendix I, annexure No 60
Complele 1cplatement of condemned
wagons used as dwellings has alieady
been made on ~ome  of the i1ailwavs
The rest of the raillways ate also
takimg simular action on a programme
basis

142, {Shrl H. N. Mukerjee:

Railway Quarters

143. Shra H. N. Mukerjee: Will the
Minister of Railways be pleascd to
state the number of quarter- built for
differtent categories of 1allway em-
plovees since the Mitra Commitiee
made 1ts recommendations?

The Deputy Minister of Rallways
Shr1 Shahnawaz Khan): The hon
Member 1s presumably asking for in-
formation regarding the number ol
new quarter» built for Class III and
Class IV railway employees Approxi-
malely 26,000 and 42,000 numbers of
«quarters have been built for Class III
and Class IV railway empolyees res-
pectively, since the date the Mitra
Committee made 1ts recommendation
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Shuttle Trains between Karad and
Poona
144. Shri Jadhav: Will the Muunster
of Rallways be pleased to state.

(a) whether Government propose
to run shuttle trains from Karad to
Poona on the Southern Railway, and

(b) 1if so, from when?
The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).

There 1s no proposal to run shuttle
trains between Karad and Poona

Quite apart from shortage of coach-
mg stock and locomotives, no spare
line-capacity 15 at present available on
the Poona-Miia) section for1 the mtro-
duction of addifiona® tramns

Rayadrug-Bellary Lirk
143. Shri Shankarmah: Will the Min-
1~ter of Rallways be pleased to state.

{a) whether thete 15 any proposal
to link up Ravadrug Railway Station
with Chittaldiug on the onc side and
Bellary ma  Molakarduru on  the
othcr and

th) what 1~ the length of cach hne
and the «stimatid co L for connect-
mg”

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Sir
It s rot imcluded 1n the Second Five
Year Plan

(L) It 1~ not possible to furnish the
requisite mmformation tll such  time
a~ a survey has been carried out
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P. and T. Extea-Departmental Staff

cations be pleased to state:

(a) whether Government propose
to recognise the extra-departmental
staff of the Posts and Telegraphs as
the 10th Unit of the National Fede-
ration of the Posts and Telegraphs
employees,

(b) the number of Extra-depart-
mental staff in the country, and

(¢) when Government propose to
revise their wage scales and working
conditions?

The Minister of State in the Minis-
try of Transport and Communi-
cations (Shri Raj Bahadur): (a) The
Extra Departmental employees who
are not employees of State Govern-
ments, Local Bodies etc have been
allowed to be members of other
P & T Unions The question of
recognition of a separate union of
Extra Departmental Agents of the
P & T Department as such bistles
with several difficulties and inherent
contradictions, and 1t  has not yet
been possible to overcome these

(b) Information regarding the
number of Extra-departmental staff
as on 30-6-57 15 being collected and
will be placed on the Table of the
Sabha as eaily as possible

(¢) The question pertamming to the
revision of certain <érvice conditions
of Extia Depaitmental Agents s
being examined

MOTIONS FOR ADJOURNMENT

STRIKE NOTICE BY CIVIL AVIATION
DrparTmMENT EMpLOYEES UNION

Mr, Speaker: 1 have received notice
of two adjournment motions The
first 15 from Shri Sadhan Gupta and
1t relates to “The strike notice given
on behalf of the employces of the
Civil Aviation Department by the
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Civil Aviation Department Emplo-
yees Union on asocount of the failure
of the Government to redress the
grievances of the employees concern-
ed”

Department after department of
the Government of India 1s asking for
additional wages and we are having
an adjournment motion on every
such demand in anticipation Is there
going to be no end” Are we now
substituting the Goverament by Par-
liament® The Cabinet 1s a high-
powered Committee of Parliament
and 1t 1s entitled to negotiate Are
we to give them directions even be-
fore there are negotiations and
hamper that work? What 13 the ob-
ject of these adjournment motions?

Shri Sadhan Gupia (Calcutta-
East) May I point out that the strike
notice has already come 1in They
have given notice that they are gong
on strike It 1s not a threatened
strike or a decision to strike The
notice has already been given The
department 1s an mmportant depart
ment

Mr. Speaker. Has notice been given
to the Government or to us?

Shri Sadhan Gupta To the Gov-
ernment

Mr Speaker. Therefore, the Gov-
ernment must take action

Shri Sadhan Gupta Government
must take action But the poimnt 1s
that action has been pending and the
strike notice has been accentuated by
the refusal of the Government to
consider the grievances over a
number of years Certain assurances
were given in 1947, for instance, re-
garding promotions of radio opera-
tors and radio techninans and they
have not been 1implemented The
promotions or avenues of promotions
are very small, yet the applications
are not being forwarded to other
departments

Mr. Speaker: They have got these
grievances So, should I give my
consent to the adjournment motion

and go iInto those detalls and
demands, etc There are thase
demands Therefore, they have given
the stnke notice What has this
House to do? Are we to say that you
must accept these demands and so
or—here are demands Nos 2, 3 and
4 and s0 on—irrespective of the
Government's opinion thereon and
censure the Government individuslly
dand over all the demands which were
not accepted” I am not able to follow
how we can sit 1n judgment If strike
after strike goes on, the Govern-
ment will go out and you will take
charge It 1s for the Government to
prevent the strke and take every
possible step Are we to hamper
and embarass during the course of
its negotiations and say that merely
because there 1s a demand, you must
admit it and implement 1t, whatever
might be the position

Shri Sadhan Gupta' For ten years,
these demands have been there

Mr Speaker. Let 1t be ten years
or hundred years Once again, for a
second term also, the Government
has been voted It is therefore not
ten years (Interruptions) I am
not going to allow this adjournment
motion There are certain demands,
there are also employees ‘The de-
mands are not met and there 15 a
natice of strike If there 1s a huge
strike and 1t 1s going on, then let us
see Not that steps ought not to be
taken in  advance (Interruptions)
Who has to take steps to prevent 1t?
It 1s for the Government to do so and
we cannot discuss it here m advance
and say that it must accept this and
that and tie down the hands of Gov-
ernment [ refuse to give my con-
sent

Shri Sadhan Gupta On a pomnt of
clarification, i1t bas been there for ten
years

Mr. Speaker: There 1» no clamfi-
cation and I have given my ruling so
far as this 1s concerned
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INTER-STATE SaLzs Tax

Mr. Speaker: Shr1 8 M. Banerjee
has given notice of another adjourn-
ment motion to.discuss the serious
situation created in the country in
general and U.P in particular arising
out of the mmposition of inter-State
sales tax, un-uniform rates of sales
tax, etc There are certain questions
a3l to how far the incidence of this
tax 1s right and also the multi-pur-
pose tax, etc Shall we have an ad-
journment motion on this?* Then,
there 1s, he says, a serious situation
im UP Well The UP Govern-
ment will take care of it (Inter-
ruptions.) Order, order I do not give
my consent We go to the next item
of business

POINT OF INFORMATION

Shri Tangamani (Madurai): May I
make a submission” Yesterday, the
hon Mmnster for Transport and
Communications laid a statement
on the Table about the post and tele-
graphs department You were pleas-
ed to point out that if there are any
clarifications, short notice questions
woull be allowed I have tabled
certain short notice questions, two
questions have not been answered

Mr. Speaker: I am unable to decide
ofthand M they have mnot been
allowed and the pofnts have not been
answered, he may write to me and 1
shall consider :

Shri Tangamani: After the answer
was givea I have agamn piven two
short notice questldns Would they
be admitted”

Mr. Speaker: I shall look into 1t
The hon Members must give me time
for a day or two to look into these

matters

PAPERS LAID ON THE TABLE
RerorrT oF Tamry COMMISSION, ETC.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Sir, I

beg to lay on the Table a copy of
each of the following papers, under
sub-section (2) 0# Section 16 of the
Tariff Commuission Act, 1951:

(1) Report (1857) of the Tariff
Commussion on the revision of
the retention prices of steel pro-
duced by Tata Iron and Steel
Co Liti, and Indian Iron and
Steel Co, Ltd,

(2) Government  Resolution
No SC(A)-2(177) 55, dated the
1st July, 1857

(3) Statement under proviso to
Section 16(2) of the Turiff Com-
mission Act, 1951, explaining the
reasons why the documents re-
ferred to at (1) and (2) above
could not he laid within the
reriod preseribed under the said
section

[Placed i Library See No S-121|57)
InbiaN Mebical Councin Rures

The Minister of Health (Shr« Kar-
markar): Sir, I beg to lay on the
Table, under sub-section (2) of Scs-
tion 32 of the Indian Medical Coun-
il Act, 1956, a copy of the Indian
Medical Council Rules, 1857, pub-
tisherl 1n the Notification No SRO
1319, dated the 27th Anml, 1957

[Placed v Library See No. 8-122|57]

RepoRT 0f TARF CoOMMISSION, ETC

The Minister of Industry (Shri
“Manubhai Shah): Sir, I beg to lay on
the Table a copy of each of the fol-
lowing papers, under sub-section (2)
of Section 16 of the Tamff Commis-
sion Act, 1851:

(1) Report (1957) of the Tarmff
Commussion on the contrmuance
of protecion to the Bicycle
Industry

(2) Government Resolution No
7(1)-TP and 57 dated the 1Bth
July 1957

[Placed in Library. See No. 5-128|57]
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AMENDMENTS TO COMPANIES (CENTRAL
GoVERNMENT'S) GENERAL RULES AND
Forms

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under sub-section (3)
of Section 642 of the Companies Act;
1956, a copy of the Notification No.
-S.R.0. 2105 dated the. 29th June, 1957
making certain furthe} amendment to
the Companies (Central
ment’s) General Rules
1956.

and Forms,

e

[Placed in Library. See No. S-124/57]

DIRECTIONS ISSUED BY THE SPEAKER
UNDER THE RULES OF PROCEDURE

Sardar Hukam Singh (Bhatinda):
Sir, I beg to lay on the Table a copy
each of Directions Nos. 96A and 108A
issued by the Speaker under the
Rules of Procedure and Conduct of
Business in Lok Sabha. .

[Placed in Library. See No. S-125[57]

BUSINESS OF THE HOUSE

Shri Warior (Trichur): In view of

the fact that resolution on the
appointment of a Second Pay Com-
mission is coming up for discussion
today and-it has been allotted only
2% hours, may I make a submission?
I was not -able to attend the meeting
because I did not get notice.

Mr. 8peaker: The hon. Member
may say that when we come to that.

Shri Warior: An extension of time
may be granted becaute the House is
very much interested in that. When
the Resolution was considered by the
Commii’ee a: 3-30 p.m., I got notice
that it was only at 4-00 p.m.

Mr. Speaker: The hon. Member
must have waited until we came to
that. When we take up the private
Members. business, he may make
that submissien.

The Minister of Parliamentary
Affairs (Shri Satyanarayan Sinha):
Sir, with wour permission, I beg to
announce that the Demands for

‘

Govern-

Grants in the General Budget of
1957-58 will be taken up for discis-
sion and voting in the - following
order:—

 Ministry of External Affairs;
Department of Atomic Energy;
Ministries of Defence, Education
and Scientific Research, Health,
Community Development, Food
and Agriculture, Irrigation and
Power, Law, Communications and
Transport, Information and
Broadcasting, Rehabilitation and
Minority Affairs, Steel, Mines
and Fuel, Works, Housing ‘and
Supply, Home Affairs, Labour
and Employment, Commerce and
Industry and Finance.

The allocation of time for the dis-
cussion and voting of Demands for the
various Ministries will be announced
shortly.

I beg to announce also the pro-
gramme of Government business for
the week commencing Monday, July
22.

After the conclusion of the wvdting
of Demands for Railways, the Navy
Bill will be brought forward on
Monday with a motion for its
reference to a Joint Committee.
Thereafter, discussion , of Demands’
for Grants in the General Budget will
commence on Tuesday, July 23 with
those in respect of the Ministry of
External Affairs, follwed by Demands
in respect of the Department of
Atomic Energy and the Ministries of
Dafence, Education and Scientific Re-
search; Health and Community Deve-
lopment.

Shri T. B, Vittal Rao (Khammam):
Among the Ministries he has men-
tioned there is no reference to Plan-
ning.

Sardar Hukam Singh (Bhatinda):

. It has been taken notice of and an

amendment to that

effect will be
miade. ‘
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ELECTION TO COMMITTEE

DErnr DEVELOPMINT (PROVIBIONAL)
. AvUuTHORITY

The Minister of Health (Shri Kar-
markar): S_ir. I beg to move:

“That in pursuance of clause
(g) of sub-section (2) of Sec-
tion 3 of the Delhi (Control of
Buildings Operations) Act, 1855,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Delhi
Development (Provisional) Autho-
ritylll
Mr. Bpeaker: The Question is:

“That in pursuance of clause
{g) of sub-section (2) of Sec-
tion 3 of the Defhj (Control of
Buildings Operations) Act, 10855,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker magy direct, two
members from amang themselves
to serve as members of the Delhi
Development (Provisional) Autho-
rity.”

The motion wag adopted,

*DEMANDS FOR GRANTS—
RAILWAYS-_Contd.

Mr. Speaker: The House will now
proceed with further discussion of the
Demands for Grants-Railways. Bix
hours were allotted for Demand No.
1 the House has already taken six
hours and two minutes. The hon.
Railway Minister.

The Minister of Railways (Shri
Jagjivan Ram): Sir, quite a number
of Members have spoken on this
Demand and several useful sugges-
tions have been made. If I were to
mention the various points covered,
they would come under the following
categories: Railway Board, the ques-
tion of unions and Federation, staff
matters, passenger Wmenities, over-
erowding, planning and development,

E

Shri Tyagi (Dehra Dun): - And
averaging the fares.

Shrl JFagjivan Ram: and certain
other minor ‘matters of local import-
ance. ’

Sir, I will start with the Railway
Board. My hon. frfdnd Shri Vittal
Rea and same cather hon. Members
referred to the question of the ex-
pansion of the Railway Board. Per-
haps, Mr, Vittal Rao’s was the most
objective criticism. He asked whe-
ther before strengthening the Rail-
way Board the question of work load
was examined, It was done, We
should not forget that the work of
the Railways have tremendously in-
creased. The mileage may be more
or less the same, as when Pakistan
was part of India. There might not
have been appreciable increase in the
mileage of the railways, except that
a few State Railways which were not
the direct responsibility of fhe
Railway Board at that time Rhave
since been taken over by the Gov-
ernment of India. That has to some
extent increased the mileage of the
railways. But that I am not urging
as a justification for strengthening the
Railway Board. If you Jook to the
volume of traffic that has been gene-
rated since then and the responsibi-
lity that has devolved upon the Rail-
way Board as a consequence of that,
it will ' be appreciated that the
strengthening of the Railway Board
was necessary and it has been done.

There were four Members in 1939;
in 1947 it was increased to five and
that number continues. Five Addi-
tional Members were added tp it in
1956 and they are continuing —We
have increased the strength and the
level of Directors and Joint Directors
as well, This was necessitated by the
volume of traffic and also earnings.
Apart from the figures of 1839, if we
take the figures of 1051532 and
compare them with the figures of
1957-58, the earnings have gone wup
from Rs. 291 to Rs. 378. There has
been a corresponding increase in the
working expenses also. The number
of the staff has also,increased,

*Moved with the recommendation of the President.

N
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Shrl Bimal Ghose (Barrackpore).
What about incresse of ratss and
fares”

Shrl Jagjivan Ram: There has been
increate in rates and fares also I
was not saying that the earnings have
been increased sumply by the appomnt-
ment of the members of the staff My
hon friend will appreiciate that uf
earning increases, 1t means that larger
volume of traffic, either goods or pas-
senger, has been carried and if larger
volume of traffic has been carred, it
means that there should be persons to
look after that efficiently Apart from
that I can say from my own
experience that the number of letters
and representations that I receive to
which I try to give answer within a
reasonable period of time, average
about 250 to 300 every day Some of
them have to be dealt with by the
Board, either by the Additional Mem-
bers, or in some cases by the Mem-
bers themeselves where 1t involves
broader questions of policy, or by the
Directors and Joint Directors So,
there was necessity for strengthening
the Railway Board

Even e Estimates Commuttee which
went into this question recommended
that the Railway Board should be
strengthened We should not forget
that there has been increase in the
responsibility of the Railway Board
consequent upon planning,—the First
Five Year Plan, the Second Five Year
Plan, and now we will have to under-
taken in the near future the prepara-
tion of the third Plan All these
things add to the work of the Raii-
way Board and so it was necessary
to strengthen the Railway Board
When 1t wa= decided to strengthen
the Railway Board It was done so
after taking into consideration  the
increase In work load We have m
the Railway Board an organisation
for planning My hon friend Shnm
Bimal Ghose enqured whether some-
thing like planning was done in “the
Railway Board I want to inform hum
that there is a Planning Organisation
in the Railway Board itself He raised
a further question as to how it was
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done I may tell him that the overall

ments of the country as a whole and
they plan, but we have to do the
detailed planning The overall plan-
mng 15 done by the Planning Commus-
sion, but the detailed planning has to
be done by the Railway Board and
the individual raillway admimstrations
It 1s a constant and continual process

He raised the question of produc-
tion of locomotives and the number
of wagons that are being purchased
during the second Plan period and
enqired whether we have the capacity
and the lines to use them For thus
very purpose a constant and conti-
nual process of planmng 1s required
and we have got that orgamsation m
the Raillway Board We had planned
to have 200 average size locomotives
being made 1n the Chittaranjan egual
to 168 W G’s per annum agaunst the
previous target of 300 average size
locomotives which was programmed
m January, 1855 This has since been
altered 1n view of the need for greater
electrification and diesehisation con-
sequent on the steel target, finalised
at 5 mllion tons, during the Second
Plan, being raised to 15 mulhion tons
Ultimately 1t would have meant that
we may for a short time need a few
more steam locomotives But the
equipment necessary to produce the
target of 300 average size locomotives
would have meant infructuous ex-
penditure With the increased steel
target 1t would have been more eco-
nomical to start with diesel and sub-
seqguently to run on electrical trac-
tion

Shri Bimal Ghose: In May, 1858 it
was given out that there would be
300 diesel-engined locomotives produc-
ed 1n Chittaranjan Before that elec-
trification had already started When
was 1t found out that for electrifica-
tion and dieselisation that plan had to
be modified” Why was it not thoughf
of when electnification was strated,
which was before May 1056°

Bhri Jagiivan Ram: I do not think

there has been any delay in this
matter There bar been no delay The
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question was taken up and we have
decided that we cannot manufacture
diese]l engines or electrical traction
locomotives in the 1nitial stages. As
soon as we decided about electrifica-
tion and we d that electrification
and dieselisation on a larger scale was
po.sible, we altered the programme of
Chittaranjan locomotives I do not
think there has been any delay

The hon Member also raised the
qQuestion of large number of wagons
and whether there will be capacity on
the railways to accommodate that
muen number of wagons

Sh.: Bimal Ghose: In the Third
Flan

Shri Jagjivan Ram: About the Thud
Plan 15 1s too prematurc for me to
give any definite estimates

Shri Bimal Ghose: That is the trou-
ble

Shri Jagfivan Ram: As 1 have said,
we have not as yet started planning
for the Thurd Plan Though 1t cannot
be either an appronimatle or accurate
judging, we can very well 1magine
what will be roughly the traflic that
will possibly be generated during the
Third Plan

ra

I will request my friend to look into
the statistics and see how many of
the existing wagons are over-aged and
how many require replacements Of
these one lakh wagons produced dur-
ing the Second Five Year Plan not all
would be added to the existing hold-
ings of wagons on the Railways As
a matter of fact, there are nealy
24 000 wagons which requue to be re-
placed on account of the fact that
they are over-aged and will have to
be thiown out of actual service We
are left with a balance of nearly 82,000
wagons and for that enough traffic 1s
to be generated.

I do not want to take the time of
the House, but by the Second Five
Year Plan itself we roughly know that
the additional traffic which the Rail-
ways will be called upon to carry will
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be 18 million tons for the stesl facto-
ries, 20 million tons of coal, 5§ mmllion
tons of cement and 17.8 mu

of miscelilansous goods. So, roughly
we know what traffic 15 sure to be
generated by the industrnies or th
projects that we are going to wunder:
take during the course of the Second
Five Year Plan, or which are likely’
to be completed during the course of
the Hecond Five Year FPlan. When
we think of generating additional
capacity on the Railways, 1t 15 not
that we have no picture before us

As a matter of fact, as I informed the
House duru.g the general discussion
on tne Budget, the capacity that will
be trealed with the money that has
been allotted to us will not be enough
to copt with the demand of the coun-

iry, either of goods traffic or of pas-

senger traffic

L]

This leads me to the question of
overciowding on the railways It is
correct that [ have on more than one
ottds.on ~ald that theie 1, .0 chance
of over-crowding on the railways
being reduced to any appreciable
degree As a matter of fact, I also
said that theie 15 every likelihood of
the ovei-ciowding being accentuated
at tne end of the Sccond Five Year
Plan.

i have reasons for that I do not
want to keep the country 1n the dark
1 do not want to make promises, which
[ feel tne Government will not be 1n
a position to fulfil. What 1s the posi-
tion today? We have not got suffici-
ent track capacity We are utilising
the tiack cupacity to the fullest It 1s
nut only the shoitage of coaches that
stands 1n our way The real problem
15 tne track capacity, and uuless we
increase that we will not be in a posi-
tion to offer substantial relief to over-
crowding.

llaving said so, | am thinking of
certain measures, which in certain
uuariers may be regarded as even un-
popular measuies, to relieve over-
wrowding to some extent. We have
already decided that air-conditionea



coachegwill not be manufactured any
further. There will be no addition %o
air-conditioned coaches.

8hri Goray (Poons): How does that
help to remove over-crowding?

Shri Jagjivan Ram: I am coming to
thet. If additional coaches are manu-
factured they will be put on the Rail-
ways. To that extent the capacity of
the trains to carry passengers in larger
numbers will be reduced.

I am taking a further step in this
direction. We are examining on what
Railways these air-conditioned coaches
are not being fully utilised’ Then we
will-decide what are the air-condition-
ed coaches which should be cut down
in order to add additional bogies for
third-class passengers.

Another thing is with regard to
dining cars. We have dining cars
attached to several trains on several
Railways. It is some sort of a passen-
ger amenity. 1 am examining on what
trains wo can conveniently cut down
these dining cars. As I have said, this
may bhe considered as an  unpopular
measure.

Shri M. R. Masanl (Ranchi-East):
Progress backwards.

Shri Jagjivan Ram: But this will
release something like 100 to 125 seats
and to that extent it will relieve over-
crowding.

I am further thinking whether we
con have additional coaches attached
to the trains even if their speed is
reduced to some extent.

Threse are the measures that I am
examining in order to relieve over-
crowding to some extent. But, as I
have said, even after effecting all
these measures I do not think there
will be any appreciable decrease in
over-crawding.

Another thing that we are doing is
this. We are constantly watching the
incidence of over-crowding sin parii-
cular sections and divisions. Where
we find that the incidence of over-
crowding it accentusted in particular
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LY
sections in comparison to other mec-
tions, we are trying to reduce over-
crowding. That would give some re-
lief in those sections. As I have said,
I do pot see how I can promise that
there will be any appreciable relief in
over-crowding when we know that the
implementation of the Second Plan
itself is going to generate more traffic,
both goods and passengers. We have
planned for a certain percentage of
increase. We know that the increase
is going to much more than what we
have provided for. At present, it is
not a question only of securing addi-
tional money from the Planning Com-
mission for the Railways. It is a
question of materials also. The posi-
tion of materials is ratker very acute.
We are short of iron and steel, As
the House has learnt in the Question
Hour, we are short of timber as well.
We are short of wooden sleepers. We
are short of many critical materials.

Sume Members suggested that the
funds provided for amenitles may be
diverted towards the creation of addi-
tional mileage. That isa very tempt-
ing suggestion. As a matter of fact, at
onc stage, I was tempted myself to
this idea that we can divert some of
the funds meant for passenger ameni-
ties for the construction of additional
mileage or the creation of additional
track capacity. But the shortage of
materials stand in the way. Even
today, if we have some funds, we
have not the necessary materials to
construct additional lines or create
additional track capacity. We have
been trying our best to secure materi-
als. As a matter of fact, we have sent
a Steel procuring Mission to Europe.
Their visit to Europe has been of
some help to us.

Connected with that is the question
of passenger amenities, When there is
over-crowding there are certain con-
comitant difficulties which the passen-
gers will have to face either in the
trains or in the platforms or in the
waiting halls. Thege are concomitant
difficulties. We are trying to prwi_de
amenities as far as we can, in the cir-
cumstances of shortage of raw materi-
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als which are also necessary for pro-
viding additional amenities to the
passengers.

Complaints have been made about
some sheds or passenger halls not
having been repaired or maintained as
they should be maintained, or some
defects in the lights or fans or water
tap in the trains. I am not defend-
ing these things. As a matter of fact,
I say there is no defence for them.
Why should they not be properly
maintained? It indicates that there is
somewhere some laxity among the
staff which is meant for maintaining
these things. The Railway Board
has been constantly bringing these
matters to the notice of the Railway
administrations. We are going to see
what further measures we can take to
ensure that all these defects are not
allowed, to the discomfiture of the
railway passengers.

I have decided that we will form
joint committees with railwaymen so
that we can have their full co-opera-
tion in the efficient running of the
Railways. These committees will be
at all levels, even in the Dbiggest
stations. 1 am thinking whether we
cannot have a small committee con-
sisting of the officers directly concern-
ed and the staff directly concerned,
five or six persons, who will see to it
that, not only in theory, but in actual
practice, every train is examined
before it leaves the station where it
originates, and everything is as it
should be according to standard. 1
want to take the co-operation of the
staff in all matters. I want to create
conditions by which they will feel that
they are also responsible for the run-
ning of the Railways, they are also
responsible to see that the amenlties
which are meant for passengers are
kept in a condition in which no pas-
senger will have any scope or reason
to complain. That I feel can be done
only if the staff councils are also made
responsible and they feel that they
have a share in the responsibility. I
propose to constitute such committees
at all levels. When I say, at all levels,
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I do not mean at the General Manager
level or the Divisional Superintendent
level, but even at the stations, weork-
shops, running shed, sick lines, levels.
We will have all these commitiees
where the workers can be enthused to
fee]l that they are also responsible for
the running of railways and they have
a share in it.

This leads me to the question of
the Union and the Federations.
Some of the Members have made
some criticism with no justification
against the Government and the
Railway Board for not recognising
certain Unions or for discriminating
between Union and Union. I said
there was no justification for that
criticism. I have made no discrimina-
tion between Union and Union. I
have never cared to know whether a
Union is sympathetic to a particular
political persuation or not.

Shri 8. N. Dwivedy (Kendrapara):
Why then are the present negotia-
tions carried on with the other Fede-
ration,

Shri Jagjivan Ram: If my hon.
friend will have a little patienre, he
will get an answer to that. [ would
advise my, friend to devote some time
to acquaint himself with the history
of the Unions and Federalions.

Shri 8. N. Dwivedy: I know it very
fully.

Shri Jagjivan Ram: If he has any
appreciation of the developments of
the Railwaymen's Federation, I think
he will himself find an answer to the
question that he has put.

I have not discriminated between
a Union and Union. If those who
have criticised the Government or Lhe
Railway Board on that score will
examine the credentials of the unions
that have been recognised when 1
took over charge of this Ministry, they
will themselves admit that there is
no scope for such a criticism. I have
given recognition to Unions which are
not affiliated to the Federation, whi¢h
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did not owe allegiance to the Federa-
tion. In the face of that, to blame the
Railway Mimstry or the Rmlway
Board of discrimination 13 unjustified
and without any bams, '

Now, I come to the question of the
Federations In the first place, I
behieve that there should not be
multiplication of Unions 1n the same
trade or industry That weakens the
ranks of the workers

Shri 8. N. Dwivedy: There 1s no
disagreement on that pomnt

Shri Jagjivan Ram: That 15 never
conducive to the strength and wel-
fare of the employees If anybody
nleads for recognition of more than
one union in a particular industry, I
doubt his motive for the welfare of
workers The history of the Railway
men's Federation 1s, there was one
Federation ‘Then, another Ftdera-
came into being Both of them nego-
tiated In the first instance, there
was only one federation Both of
them negotiated for a complete
merger and as a matter of fact on
certain raillwa¥s the unions amalga-
mated and one union was formed
The federations also merged and one
federation was formed For some
time they carried on as one federa-
tion After that questions not much
related to the benefit or the welfare
of the railway employees probably
arose and they were at loggerheads
The Railway Mimster and the then
labour Minister tried to intervene and
see that the amalgamated federation
functioned efficiently Certamn terms
and conditions were agreed upon bet-
ween the two leaders When I took
over, I met both of them because I
honestly and sincerely believe that m
the interests of rallwaymen there
should be only one federation If I
modtabehlvehketnordxmym-
Ployer, I should perhaps give recog-
nmition to the other federation without
any delay or hesitation because that
Wil be mn certmn respects to my
advantage but, I do not want to play
the two federations against each
other I do not propose to weaken
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the ranks of the rmiways That
why I bave been hemtant i gaving
recognition to the federation which is
known as Guruswamy’s federation.

Bhri 5, N. Dwivedy: All India Raul-
waymen's Federation

Shri Sadhan Gupta (Calcutta-East),
Why not to the other?

Shri Jagjivan Ram: The other 1s
recognised already I have been try-
ing to see whether the two will come
nearer and function as one federation
as they did for some time I .nay
tell the House that quite a large num-.
ber of rallwaymen are dissatisfied,
exasperated, due to these internecine
quarrels among the two federations
and perhaps it will be no news to the
House if I say that a vast number of
railwaymen are members of neither
of the two federations The majonity
of the men, on account of these Quar-
rels among the various unibns, have
decided not to join erther this union
or that On the figures that the
federations themselves claim, the
membership of the federations con-
bmed 1s less than 50 per cent of the
total number of employees on the
ralways, and therefore I say that the
majority of the railwaymen, being
disgusted with these quarrels among
the various unions, have decided not
to enrol themselves as members
either of this or that union, because
they!eelthmquamlwnotmme
Interests of railwaymen, and thus
quarrel has not been motivated to
safeguard the genuine trade union
rights and interests of the ralway-
men, but by considerations extrane-
ous to them I do not want to be a
ptnytothedwmonoftbemnhof
the ralwaymen, and that 1s why 1
am very reluctant to be instrumenia-
Lin recogmsing two federations and
thereby weakening the ranks of the
railwaymen I am still trying to see
whether they will come together and
implement the conditions of their
agreement, and it was only during
the course of this month that [
received mtimation from Shn Guru-
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swami asking whether I will extend

his pass as it was expiring by the
end of June so that he might go and
see Shri Vasavada and discuss things,

and he was to meet Shri Vasavada on ,

the 5th July. I have no information
as to what transpired at that meeting.

Shri S. N. Dwivedy: I may tell the
hon; Minister that I have got a tele-
gram from Shfi Guruswami telling
me that on the 5th July Shri Vasa-
vada informed him that negotiations
had broken down and that he did
not want to continue the talks.

Shri Jagjivan Ram: As I said, I
have no information as to what trans-
pired, but the information that I have
got I am giving to the House.

In the last week_ of June I received-

a telegram from Shri Guruswami that

as his railway pass was expiring by .

the end of June and as he was to
go to mieet Shri Vasavada at Ahmeda-
bad on 5th July he would like me to
extend the pass. And the pass was
extended. Now, when we see that
efforts are being made on both sides
for rapprochement and for the func-
tioning of a united federation, to
blame me for not recognising the
other federation is fot justified and
fair efforts are still being made I
say. He was to meet on the 5th.
I have not heard anything from either
side as to whether they met, or what
transpired at that meeting. I have no
-information. I have mnot heard any-
thing from Shri Guruswami.

Shri Goray: Why not withdraw the
recognition of both the unions so that

they would be compelled to come
together.

Shri Jagjivan Ram: This is the
position at present. Because I do not
want to be a party to the creation of
this division on the railways......

Shri S. N. Dwivedy: By xecoghising
one, you are encouraging the division.
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Shri Jagjivan Ram: My dear friend,
I have not recognised. The recogni-
tion continues. Recognition was there
when both the groups were in one
‘union.

Then about the strength of the
two parties, some friends raised that
question and said that he was more
representative, he had a larger mem-
bership. Well, we have at no stage
verified the strength. We have taken
them as gentlemen on their word.
Each was saying: “I have so many
members in my federation”. And my
frieid should be aware whether the
strength of' Shri Guruswami’s, federa-
tion has decreased or increased after
‘he decision of the two unions on “‘he
Southern Railway to amalgamate into
one. Obviously, the strength of Shri
Guruswami has decreased.

Shri Tangamani (Madurai): That
decision is questioned before the High
Court. That decision was imposed
and is being challenged before the
High Court today.

Shri Jagjivan Ram: Which decision?

Shri Tangamani: The decision to
amalgamate.

Shri Ranga (Tenali): You do not
want amalgamation?

Shri Jagjivan Ram: The unions
have decided to amalgamate. Whether
it is by a decision of the High Court
or by a decision of the unions, it is
immaterial. What I was saying was
that after the amalgamation of the
two unions on the Southern Railway,
the membership claimed by  Shri
Guruswami will suffer a  decrease.
That is obvious. But I am not going .
into that question. I I at any stage

“find that it is necessary to verify the -
relative strength of the two unions,
that may be done. As I said, I have
taken them on their own word, and
on the basis of the membership
claimed by the twe federations I say
more than 50 per cent of the railway-
men are members of no union, '
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Shri Jagiivan Ram: That being the
position, I may repeat what I said on
the occasion of the general discussion
of the Railway Budget, namely that I
do not discriminate between unions
and unions on the ground of the al-
legiance which they may be owing to
one leader or to another leader of
different political persuations. That
is immaterial for me, s0 long as they
function as trade wunions for trade
union purposcs and for securing ad-
ditional facilities and improved work-
mg conditions for the railwaymen
As 1 have said 1 recognised some
umons which were existing. We have
been blamed that this recognised
federation was formed at the instance
of Government and that we recognise
only unions which are amenable to
Congress and the INTUC

That 1s far from the truth. While
that has been my policy, I want to
make it clear tha I do no' proposc
to recognise the splinter groups among
the railwaymen. That will be disas-
trous for them.

The tendency that has been noticed
in the recent past 13 the formation of
large number of sectional unions, and
unions categorywise among the rail-
waymen I regard this as a painful
development among the raillwaymen
That will disintegrate their ranks, and
weaken them, and perhaps there will
be nothing likke an organisation left.

So, I would appeal to all those
labour leaders and trade unions that
belicve 1n unity in the ranks of wor-
kers not to try to have sectional unions
and unions categorywise amongst the
railwaymen because that will weaken
them I have told such unions and
the raillwaymen also that I will not
give any recognition to any such sec-
tional unions. As a matter of fact,
I shall not countenance this develop-
ment, because I regard that as suicidal
for the railwaymen.

Shri Frank Anthony had also raised
this question that for some people it
was difficult to make any representa-
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tions. It may be so, but at the same
time, we shall have to consider whe-
ther the organisation of the railway-
men should be strong one, or whe-
ther there should be splinter groups,
and weak orgamsations, and small
organisations.

Whereas the employees are free to
represent their grievances, whereas I
entertain representations even from
individuals and examine them and
send them replies at times, 1t so0
happens that in the case of any parti-
culaT employees, approaches are made
from so many quarters that sometimes
1t causes annoyance. About the same
man, at least 30 Members of Parlia-
ment go on wnting after every week;
perhaps, all the Members do not know
who has already written In the
course of these five or six days, I
have received at least a dozen repre-
sentations or letters or even more
from morc than a dozen Members of
Parhament about a particular emplo-
yee.

Shri Ranga: That 1s why you are
provided with personal assistants and
private secretares.

Shri Jagjivan Ram: That is not my
grievance. My grievance is, my dear
friend, that you do not know the posi-
tion.

Shri Ranga: But you should not be
disgusted

Shri Jagjlvan Ram: You do not
know the position You do not know
that the fellow that has approached
you has already approached eleven
other Members of Parhament

Shri Ranga: What does it matter if
so many Members write that an in-
justice has to be righted? Why should
you get disgusted®

Shri Jagjivan Ram: Perhaps, if you
look into 1t, you will see whether 1t
is mjustice or not You do not care
to read the representation but merely
sign 1t and send it on to me (Inter-
ruptions)

I have had instances Like that. What
I was going to say was that it in-
creases the work of the Members of
Parliament. If the employee were



4385  Demands for Grants— 19 JULY 1987

[Shn Jagyivan Ram]
honest and he said T have already got
this matter represented to the Minister
by Professor Range’, then perhaps
Pandit Thakur Das Bhargava will
think twice before he sends it to me,
because it has already been brought
to my notice But the employee does
not bring to his notice that he has
already approached eleven Members
of Parhament, and they have separate-
ly sent it to the Minister or to the
Railway Board

That means that I have to go mto
that matters tweleve times instead of
once

Shri B. S. Murthy (Kakinada-Re-
served-Sch Castes) Perhaps, the em-
ployee thunks that so many Members’
supporting him will give hm a
greater weight, so that the Mmmster
may be influenced earhier than other-
wise would be the case

Shri Jagjivan Ram: That was what
I was going to say I was gomng to
make it clear that once I have seen
a representation sent by one Member
of Parliament, when it comes to me
agam within the next three or four
days, I stmply look at the name of the
employee, and I know what the re-
presentation 13 I do not go through
the whole thing All that 13 waste of
time of the member of Parliament

Shri Mohiuddin (Secunderabad)
May I know whether the railway
rules also lay down that no employee
of the raillway should get recommen-
dations from the Members of Parla-
ment for his grievances, and that if
he does so, disciplinary action will be
taken against him®

Shrl Jagjivan Ram I am not rais-
ing the question of rules or regula-
tons I was talking about matters
of convenuence I am not rasing that
legal question as to whether I should
take disciplnary action against that
employee, perhaps, I shall not suggest
anything like that

S0, we have channels of representa-
tions, and I am prepared, as I have
{au on more than one occasion, that

do go into individual representa-
tions also, whether they come to me

That 13 my stand on that peoint

Shri B. B. Murthy: That 13 what we
want

I now come to the question of deve-
lopment works Quite a large num-
ber of Memhers spoke about difficul-
ties in regard to therr own areas or
other areas which were backward
from the way pomt of view 1
myself feel that there 1s need for the
construction of raillways m many areas
m this country

Shri B S. Murthy: That 15 very
generous of you

Shri Jagjivan Ram. I was just doing
some mental arithmetic We have
got 35,000 mmles of railways, and we
have got 36 crores of people So, it
works out roughly to one mile per ten
thousand of population Thus there 1s
much scope for development of the
raillways There are areas where for
miles and miles, you have no railways
There are areas where a person will
have to travel forty miles or so be-
fore he can reach the railway station

Shri Achar (Mangalore) 85 miles
in some places

Shri Jagjivan Ram. And there are
places where a man has to travel five
or six or even ten miles before he can
reach a road, not to talk of reaching
a raillway station That 1z the state
of development of our country, and
there 13 scope for any amount of
development

There are many places where there
18 very great urgency for the opening
up of raillway lines, whether it be the
State of Andhra after its expansion
and growth in size, or whether it is
new Madhya Pradesh

An hon. Member: Mysore also

Shri Jagjivan Ram: I am talking of
all States which have become inflated
in recent times There is necessaity for
greater means of communication, and
more ratlway facilities in those States



in me matter of development of rail-
ways, like Assam and Orissa. There
are rich places with plenty of re-
sources mineral and forest like Assam
and Orissa, There is necessity
for the development of railways in
those areas. Then, take Kashmir for
example. They have nothing like the
railways. There is need for the con-
struction of adequate mileage. Then
the cases of individual railways were
also pleaded, whether it was by Mr.
Vittal Rao or Shrimati Parvathi
Krishnan or Shri Thakur Das Bhar-
gava, who pleaded the cause of
Hariana.

Shri B, S. Murthy: I wanted not a
new line, but the restoration of an
old line,

13 hrs.

Shri Jagjivan Bam: When I say
additional railways, it covers the res-
toration of the dismantled railways
and the doubling of the track, be-
cause the money or material required,
whether it is doubling, restqration of
a3 dismantled line or the construction
of new lines, is more or less the same.
The only question is whether the
money provided in the second Five
Year Plan permits me to undertake
all these railways.

Shri Ranga: Is there not that possi-
bility of having to spend less on light
railways, a little more on metre gauge
and very much more on broad gauge?
Yet these lines are not being consider-
ed and some of them are even dis-

* mantled.

Shri Jagjivan Ram: Certain lines
were dismantled; [ have not got the
full details. Quite a large number of
them have been restored and only
those which were considered not eco-
nomic have not been restored. As I
said during the general discussion, I
am myself anxious, if we can secure
additional allotments from the Plan
ning Commission and get the neces
sary material required for the
truction of new railways. I will
to take up some of these railways.
know there is necessity for that.

il
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was recently in Hyderabad and slso
in Orissa. I met all the Ministers of
the Cabinet of the Andhra Govern-
ment and the Orissa Government, I
know how anxious they are for the
construction of certain lines, for the
provision of certain fast trains or
linking of certain areas in their States
with other areas. I had a conference
with the Chief Ministers of all the
States -and I know how anxious they
were. Whether it is the case of Kerala
or Madhya Pradesh, all the Chief Min-
isters are anxious for the construction
of new railways in their territories
and rightly so, so that certain indus-
tries may be developed and certain
natural resources may be exploited.

1. am f{rying to cut down certain
expenditure and save some money. As
the House is aware, I have stopped

. the construction of prestige buildings.

1 have stopped the use of iron and
steel and also cement in any appreci-
able quantity for the construction of
platforms and waiting "halls, thereby
trying to save some money and mate-
rial. If I find that I have saved some
money, I will see that some additional
mileage in addition to what has been
provided in the Second Five Year
Plan is also undertaken. (Interrup-
tion), Wherever it has been possible
to stop the construction, I have
stopped it. I have stopped the cons-
truction of buildings even if they had
come up to the plinth. But where it
has gone beyond that, it is a little
difficult to stop it; it will be a loss.
We have called for a detailed list of
all the construction programmes
which were likely to be undertaken
by the different railways administra-
tions. We have issued general orders
to them. So, we are taking all these
measures to save money, so that we
can think of creating additional mile-
age over and above the 832 miles
provided in the Second Five Year
Plan.

Shri §. V. Ramaswamy (Salem): I
asked about dismantled railways.

Shri Jagjivan Ram: I have said that
the question of dismantled rallways is
being examined in great detail. Quite
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a large number of them have already
been restored, certain more lines are
to be restored and some of them are
to be discarded altogether

8hn B. 5. Murthy: Sometimes a bad
name 1s given before hanging the dog
Similarly <ome of the dismantled lines
~hich are not wanted may be said to
oe uneconomic I want that this ques-
iion should be reviewed and revised

Bhr: Jagjivan Ram: I will take up
the question of some of the dismantled
raillways As a matter of fact, their
number 15 vers small I will get them
sxamined

Dr. P. Subbarayan (Tiruchengode)
There 1~ the line from Morapur to
Husur

Shri 8. V. Ramaswamy. It 15 partly
icstoration of the old line and partly
"inkimg up Salem and Bangalore That
line has been approved by the Railway
Board, but I do not know why prionty
i1s not given

Shri C. R. Narasimhan (Krishna-
gir1) The hine that both the Members
are asking lines 1n my constituency
It amounts to 100 mules

Shri Jagjivan Ram: This 1s a Lne
in which many personalities are 1n
terested 1 do not know, Sir, what 15
your reaction

Mr. Speaker. Between the two
Andhra seems to be coming

Dr. P Subbarayan: The Speaker 1s
nterested because he wants Husur for
Andhra

Shri Jagjivan Ram: So, this 1s one
line m which many personalities are
interested Thi~ lhine has all my
sympathy

Shr Achar: What about west coast?

Shri Jagjivan Ram: I know my
friend means the line joining Bombay
and Mangalore In that also many
sersonalities are interested and I feel
that there 15 necessity for that hne

Shri M. D. Mathur (Nagaur): What
about under-developed areas?
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Shri Sadhan Gupta: It 1» all a ques-
tion of mterest of personalities.

Shri Jagjivan Ram: Everything 1s
examined on merits There are many
areas which require to be developed
i spite of personalities on account of
cLonum ¢ developments Some areas
are buckward because they have not
wconomically developed, their economy
uid nut develop, because there were
no lines and no means of communica-
tion If you provide them with
mea s of communication and trans-
portatian, the ri.ouices there wall
develop, whether 1t 15 muineral, agn-
cultural or forest Whether 1t 1s
Haman of >un)ab or -ome areas in
Rajasthan or Madhya Bharat, in every
Qtale you lind certan areas which
hdve not been developed So, it be-
e verv dificu't to remember the
rname~ of thc individual lines As I
said 1 am tiying to sf cure some more
~llotment from the Planning Commis-
sion The difficulty 1, this  namely,
that the rrices have gone up so much
‘hnt when we plan for Rs 1,100 crores
the implementation of this itself 13
'oIng to cost us not less than Rs 200
( rores. more

-

If 1n addition to that, I am able to
secure some more allotment and I am

Iso 10 a position to secure the neces-
saly material for the construction of
ratlway line 1 may assure the House
that I am anxious to see if I can add
even 50 miles to the mileage already
provided 1n the Second Five Year
Plan and m that case I will regard it
as an improvement

Shn T B Vittal Rao: Per year?

Shri Ranga: No, for all the five
years

Shr+ Jagiivan Ram: As regards staff
matters, certain thmgs were raised by
my hon fIriend, Shri Frank Anthony,
and others Shn T B Vittal Rao
raised the question of the discrimina-
*ion In certain respects between class
{Il and class IV 1 may tell the
House that I have already asked the
Railway Board to do away with all
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Jwenimanation between classes III and
[V, whether 1t 18 respect of leave,
Officiating allowsnces, medical facili-
ties, PTO, educational facilities etc
wherever there is any discrinunation

as between class IIT and IV, that
should be done away with I think
1IN many respects, we have already

issued orders to that effect

Dr. P. Subbarayan: What about the
World Bank loan? It 1s of great in-
t rest to the House

Shri Jagyvan Ram: I am coming to
that

I am myself convinced that what-
ever amenities I cam provide for the
unployees 1n the raillways will be to
the benefit of the railways themselves
if 1 can «dd to the betterment of the
condition of railwaymen, perhaps no-
hod will k2 happier than myself

I am not trying to answer all the
points that have been raised by my
hon friend, Shri Frank Anthony, or
other hon Members What 1 will say
15 that I will get all these points exa-
mined and try to take quick decisions
in all those matters Many of them
apueal to me quite reasonable But
before committing myself, I want to
get them examined and pass neces-
<ary orders

Just now an hon Member enguired
about the World Bank loan Though
the question has not been raised dur-
ing the dcbate, it 1s an 1mportant
matter But I doubt very much whe-
tncr T will be able to give any infor-
mation additional to what has already
appeired in the press

We sent a team of officers to nego-
tiate a loan from the World Bank
Before that, the Bank sent soine per-
sons here to see the i1ailways in India
Perhap‘s it was with a view to see
whether they could recommend a loan
for the Indian railways After their
return, we sent a team of officers of
the Finance and Railway Mimstries
to negotiate a loan with the Bank, and
I am glad to inform the House that
they have been able to secure a loan
of $90 rullion
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Wnat I have heard from the officers
13 that there 1s a possibility of geiting
some loans in future years also—duz-
ing the Second Plan period. Though
the present loan of $80 mullion does
not meat our requirement to the full—
we had eapected something more— in
the situation of foreign exchange diffi-
culty we are placed 1n, this will ease
the posiion to some extent, because on
the raillways we require a higher per-
tentage of exchange in comparison to
the total amount that we spend on
the railways The element of foreign
exchange 1s quite appreciable in rail-
vay requirements, and 1f we do not
~aeceed In securing & loan of a size-
able quantity, perhaps our plan will
he adversely affected So this  loan
that we have been able to secure
fiom the Wnrld Bank will ease our
situation and we will be 1n a position
to implement our programme for the
present year without curtailing it in
any direction So it has been a great
rehef

My hon friend, Shn Yajymk—he =
not here—raised the question of plat-
forms, sheds etc Others also referred
to them I have no hesitation in ad-
rutting that in many places, the con-
dition of these sheds and wating
rooms 1s deplorable We will see
what we (an do to improve them

Then he drew a graphic picture of
the condition of the employees 1n a
particular shed in Ahmedabad He
said that the water cooler, which was
provided for the workers, was taken
away bv the clerical staff Now herz
15 a question between two categories
of railway employees

Shri T. B, Vittal Rao: Why provide
only onc water cooler?

Shri Jagjivan Ram: Then again in
the mudka which was there, was no
water Fortunately, he admitted that
the Raiiway Admnistration provided
a waterman tnere Perhaps the water-
man was not of the rank of an ad-
min.-trator, but was of the rank of
the workers He thought perhaps that
water was not required during the
monthe of May and June for the
workers there So he kept the mudka

empty
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These are things for which anybody
should feel sorry 1 will see to it that
such lapses do not occur There is
no justification for such things We
are trying to provide water cooler
wherever we have our employees in
appreciable numbers

After all, arrangements for drink-
ing water, urinals and thingt like
that should be provided at any cost
These are basic amenities, for the
non-prowvision of which theré shduld
be no excuse We will see that at all
our workplaces arrangements for
wholesome drinking water, for urinals,
even for tiffin and for a httle rest
during the break hours, are provided

I think I have covered all the im-
portant points

Shri Radbelal Vyas (Ujamn) One
important pomnt remains unans-
wered There 1s a general complaint
that the goods and parcels that are
despatched are not sent in tuime They
are generally carried over and they
take months together to cover a cis-
tance of even 25 or 50 miles More-
over, at most of the places there are
no parcel roofns, goods sheds or goods
siding resulting in pilferage and theft
of goods entailing huge losses not only
to the consumers and parties concern-
ed, but to the railways also who have
to pay compensation Nothing has
been said about that I wish the hen
Minister would throw some light on
it

Shrl Jagjivan Ram: There are cases
of over-carriage and musdespatches,
but I do not admit that 1s on a large
scale There are cases Where
sometimes wagons are carried to a
destination for which they are not
meant and cases where parcels are
carmed to a destination for which
they are not meant I do not, how-
ever, admit that these things are
widespread In some cases this may
happen With regard to cerfain
instances mentioned by Shri Radhelal
Vyas, as I have said, I will get all
these individual cases exammned and
see why such lapses have
place 1 have one mnstance
of the hon Members of this

1
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She comes from Madhya Pradesh,
She put her luggsge in the lug-
gage van. She reached Delh, but
1t was found that her luggage did not
arrive ;n Delh: I got a letter from
her The next day I enquired into the
matter, and 1 found that at a certain
place the luggage was put in the parcel
van instead of the luggage van

Shri Feroze Gandhi (Ra: Barel)
Were the conten's safe?

Shrl Jagjivan Ram: Everything was
safe But when there 15 the human
element, at times these mistakes are
likely to happen But whenever such
things are brought to our notice we
g0 1nto those matters and try to rectify
them But with all the care and vig-
lance at times individual cases of a
parcel having been carried beyond
its destination or a wagon having
been carried beyond its destination
may happen At times passengers
are ca ried beyond, their destination
{An Hon Member They voluntanly
travel’) As I said, I will lock mnto
all these individual cases and try to
see that there 15 no scope for such
complaints 1n the future

Shri T. B Vittal Rao' Will we get
4 reply after the examnation 1s over?

Shri Jagiivan Ram-* Perhaps indivi-
dual reply may not be necessary to
the Members if we decide to imple-
ment those things, Members wall know
that these things have been mple-
mented

Mr Speaker So far as the general
points are concerned, there will be a
press conference, so far as individual
cases are concerned, there will be
replies

Shrimati Parvathi Krishnan
(Coimbatore) The hon Minister has
not touched on the question of Rail-
way Servants’ Condugt Rules He
has covered most of the points but the
he seems to have left that one

Shri Jagjivan Ram: The matter re-
latng to the Raillway Servants Con-
duct Rules was discussed I have not
mentioned that because I have nothing
to add to what I stated 1n my reply
to the general discussion on the rail-
way budget But the guestion was
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withdraw this. I am waiting for that
Iist and I will formally write to him

Mr, Speaker: We are at Demand
No. 1 A number of cut motions re-
late to mattars of policy, others feem
to touch on economy, and some others
refer to individual grievances If the
Opposition or any Members of the
House wants any particular motion to
be put to the wvote of the House
separately [ shall do so Otherwise
I will put all of them together

Shri T B. Vittal Rao: We want to
press for division on three cut motions
The first 1s cut motion No. 118 re-
garding overcrowding 1n trains
Here, 1f you permit a sTight modifica-
tion, it may be put in the modified
from The cut motion 1s worded as
“Overcrowding in the tramns on
Southern Railway” The words “on
Southern Railway” may be omitted

Mr Speaker: You mean “Over-
crowding in the trains” in general?

Shri T B. Vittal Rao: Yes, 1f you
permit

Mr Speaker: Oh, yes

Shri T B Vittal Rao: The second 1s
cut motion No, 182 moved by Shn
B C Ghose relating to Planning re-
garding expansion of Railways And
the third 1s cut motion No. 184 moved
by Shrimati Parvathi Knshnan re-
garding the use of the President's
Special Powers under article 311 of the
Constitution in the case of Railway
Employees

Mr. Speaker: Article 311 relates to
punushments, 1s 1t?

Shrimati Parvathi Krishnan
(Coimbatore): Summary dismissals.

Mr. Speaker: Will they be satisfled
if 1 put these cut motions now?

Railwaye

Skl T. B. Vittal Rao: All the
bers have gone for lunch. The
cut motions may be put now.

Mr. Speaker: Very well, I
now put all the cut motions to
mand No. 1 other than cut motions
Nos, 118, 182 and 184

All the cut motions were put and
negatived.

Mr Speaker: Cut motions Nos. 115,
182 and 184 will stand over till 8
o'clock, that is after hon. Members
have come back from lunch

The House will now take up discus-
sion of the Demands for Grants Nos. 2
to 20 in respect of Railways for which
nearly 4 hours and 45 minutes are
now available

Hon Members may hand over at
the Table within fifleen minutes the
numbers of the selected cut motions
which they propose to move. I ghall
treat them as moved if the Members
in whose names those cut motions
stand are present in the House and the
motions are otherwise in order.

I find from the Lst of Memberg who
have spoken yesterday that there has
been no representation so far either
for Rajasthan or Assam So I would
hke to call those two representatives
first and then allow other Members to
speak

Shri Radba Raman
Chowk) And Delhi.

Mr. Speaker: Delh: 1s merged. And
1t 18 the headquarters of the Railway
Board

Shri Radha Raman; It 1s most im-
portant, Sir.

1

¥&

(Chandni

Shri T. B Vittal Rao: May I know
how this four hours and forty-five
minutes has been arrived at, because
it is six hours for the first set of
demands and six hours for the
second set of demands. Is the time
taken by the Minister also included in
this”

Mr. Speaker: Yes, the Minster is
also a Member of the House.
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Shri T. B, Viital Rae: That s gene-
rally omitted

Drmaxn No 2—Miscrrianzovs Ex-
PENDITURE

Ballwoys 48

Dxuawp No. 6—Workine Exrawmms-—
OrzaaTg Szarr

Mr, Speaker: Motion moved:

Mz, Speaker: Motion moved

“That a sum not exceeding
Rs 98,779,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
Sist day of March, 1958, m respect
of ‘Miscellaneous Expenditure'”

DeMAND No 3—PAYMENTS TO WORKED

Lings AND OTHERS

Mr, Speaker: Motion moved.

“That a sum not exceeding
Rs 25,23,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come m course of pay-
ment during the year ending the
31st day of March, 1958, 1n respect
of ‘Payments to worked lines and
Others'”

DeMAND No 4—WORKING EXPENSES—

ADMINISTRATION
Mr, Speaker: Motion moved

“That a sum not exceeding
Rs 17,61,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in respect
of ‘Working dminis-
tration’”

Demann No 5—WORKING
Rxpamrs & MAINTENANCE

Mr, Speaker. Motion moved

“That & sum not exceeding
Rs 54,78,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
Sist day of March, 1958, in respect
of * Workmg

and Mantenance'”

“That a sum not exceeding
Rs 34,6452,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1858, in respect

of ‘Workung Expenses—Operating
Stafr »

DrmaND No 7T—WORKING EXPENERS-——

OperaTroN (FumL)
Mr. Speaker' Motion moved

“That a sum not exceeding
Rs 80,03,64,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1858, in respect

of ‘Working Expenses—Operation
(mel)F "

DEMAND No 8—WORKING EXPINSKS=—
OPERATION OTHER THEN STAYF AxD
FuzL

Mr, Speaker Motion moved

“That a sum not exceeding
Rs 9,81,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1858, in respect
of ‘Working Expenses—Operation
other than Staff and n:el’ u

ExeENsEs DemanD No 9—Worrmig ExrNszs—

MISCELLANEOUS EXPENSES
Mr, Speaker Motion moved

“That a sum not exceeding
Rs 14,18,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the yegr ending the

31st day of March, 1058, in respect
of ‘Working Expenses—Miscellane-
ous



4399  Demands for Granta— 19 JULY 1087

DOxsaxn No. 10—-Wosgmne Kxriveas—
Lasour Wrirane

Mr, Speaker: Motion moved.

“That a sum not exceeding
Rs. 4,18,63,000 be granted to
President to complete the
necessary to defray the
which will come in course of pay-
ment duiing the year ending the
31st day of March, 1858, in respect
of ‘Working Expenses—Labour

i

:

Drxaxp No 11—WorkiNG ExrrNszs—
AFPPROPRIATION 70 DEPRECIATION
Rezazmve Furp

Mr, Speaker: Motion moved*

“That a sum not exceeding
Rs. 26,25,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31t day of March, 1958, in respect
of ‘Working Expenses—Appro-
priation to Depreciation Reserve
Fund’ ".

DeEmanD No 12—DivipENp PAYABLE
10 GENERAL REVENUES

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 43,78,73,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, 1n respect
of ‘Dividend payable to General
Revenues'"”

Demawp No. 13—Orew Line Woaxs
(ResvENUEZ) —LABOUR WELFARE

Mr, Bpeaker: Motion moved:

“That a sum not exceeding

Mr, Speaker: Motion moved:

“That a sum not exceeding Rs.
9,23,73,000 be granted to the President

—QOther than Labour Welfare'”.

Dzmanp No. 15—ConsTRUCTION oOF

Nrw Lines
Mr. Speaker: Motion moved:

“That a sum not exceeding Rs
9,47,38,000 be granted to the President
to complete the sum necessary to
defray the charges which will come
m course of payment during the year
ending 31st day of March, 1058, in res-
pect of ‘Construction of New Lines'”

“ Drmanp No 17—Orsn Lz
ADDITIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding BRs.
2,16,78,25,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come
in course of payment during the year
ending the 31st day of ?rdn. 19358,
in respect of ‘Open Line Works—Ad-
ditions’ .

DzMAND NO 17=-OrPEN LiNr WORKS—
REPLACEMENTS

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
37,67,04,000 be granted to the Presl-
dent to complete the sum necessary to
defray the charges which will come
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“in course of payment during the year

ending the 31st day of March, 1058,

m respect of ‘Open Line Works—Re-
placements’ "

Demanp No. 18—Orrn LiNe WoRxs—
DeverormenT, FUND

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
18,88,23,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come
in course of payment during the year
ending the 3ist day of March, 1958,
m respect of ‘Open Lmme Works—
Development Fund'"

Demanp No. 20—APPROPRIATION TO
DeverormenT Funp

Mr, Speaker: Motion moved:

“That a sum not exceeding Rs.
30,83,11,000 be granted to the Presi-
dent to completed the sum necessary
to defray the charges which will come
in course of payment during the year
ending 31st day of March, 1958, in res-
pect of ‘Appropriation to Develop-
ment Fund'".

Shri 8. V. Ramaswami: May we
know whether we can cover the entire
fleld because the whole thing 18 lump-
ed together under Demands Nos 2 to
20?7 Practically we will have to cover
the whole thing

Mr. Speaker: Oh, yes

8hri Barman (Cooch Behar—Re-
served—Sch. Castes): In the lList of
those to be called, will you kindly
include West Bengal also, because the
northern portion of West Bengal 1s
cut off from the pest, and I want to
say a few words with respect to the
needs of that area.

Mr. Speaker: 1 have noticed that
there has not been a single Member
either from .Assam or Rajasthan. If
they stand I will call them first. The
others I shall call next

Shri Mohiuddin: If they have not
come forward to speak, I do not think
any preference need be given to them.
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My, Speaker: One lady Member from
Assam came to me and said she wanted
to speak on Demands Nos. 1 to 20.

Shrimati Parvathi Krishoan: If I
may point out, the hon. Member from
Tripura may also be given a chance
because 1t was not represented.

An Hon. Member: What 15 the time-
Lmit for speeches?

Mr. Speaker: Fifteen minutes each.

Shrimatli Mafida Ahmed (Jorhat):
Mr. Speaker Sir, the Indian Railways
play an important and vital role not
only in the developing economy of the
country but also m the day-to day
life of the nation

While I do not claim to know much
about the general administration of
the Indian Railways, yet I do know
something about the working of the
raillways m Assam So, I take this
opportunity to draw the attention of
this House to the very unsatisfactory
state of affairs 1n railway travel in
my own State

The railway in Assam 1s a section
of the North Eastern Railway It
may be recalled that the Assam sec-
tion was ornginally laad by a Bnitish
Company to meet the needs of the
British tea planters and the Brntish
administration, It had then Lmited
objective and burden But, since in-
dependence, many new eventis have
taken place 1n Assam such as the
establishment of NEFA, the onrush of
people from other sister States in
search of business, o1l prospecting,
movement of refugees, transport of
foodgrains etc In the absence of any
improvement in the Assam section,
railway transport has suffered ineffi-
ciency More so because, the railway
has come to assume these inevitable
burdens and loads On the top of this,
the use of this single track railway by
hundreds of military personnel has
further aggravated the situation. The
result is that railway travel in Assam
has become a hazardous affairs 1
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bope the Hon. Railway Minister would
aamine this aspect in its proper per-
spective,

The curtallment of train services
owing to hostile Naga activittes bet-
ween Pandu and Tinsukia from 3 to 2
is causing great inconveniences to the
travelling public. May I therefore
suggest to attach additional coaches to
these two services to reduce over-
crowding, which 13 a deplorable sight
in that part of the country.

The cost of living in“Assam 1s com-
paratively higher than in other States
of India. My Hon'ble predecessor,
Shr1 Debeswar Sarmah, now the Fin-
ance Minuster of Assam, drew the at-
tention of the Railway Ministry on the
floor of this House on the 6th March,
1856, to the allotment of wagons to
Assam. 1 may not be wrong if I en-
dorse his views that the soaring prices
of foodstuffs in Assam are mainly due
to the madequate and unsatisfactory
movement of wagons I am confi-
dent, that the Railway Mnstry and
the Railway Board will take up the
matter expeditiously If the reported
measure of the Railway Minustry to
protect the Assam rail link from the
ravages of floods, after exammng the
recommendations made by the experts
to stabilise the link, would be a step
n the right direction And, as a pre-
hminary step, to safeguard it, this
year, the appointment of a semor
Engineer i1s hearterung to us. Because,
this stretch of railway was construct-
ed after partition to provide the all
weather surface only link between
Assam and the rest of the country

To speak a few words on the ques-
tion of improvement of communica-
tion and passenger amenities, I would
say, Assam 1s sadly deprived of them.
The railway travellers in this region
are strucked by the age and decay
of the bogies. It 1s indeed a pity that
all discarded bogies are sent there
from other sections of the North
Eastern Railway. In fact, the Assam
public have never known ‘passenger
,amenities. In_ my constituency, an
umportant station like Jorhat town
station, there is hardly any waiting
room for either gents or for ladies. I

mm

may mention another railway station
of commercial importance in my con-
stituency Barusbamungaon, which is
nearest to the proposed Assam sugar
mill. There i1s no provision even of
a single shed to protect the passengers
from sun and rain. 1 believe the
Railway Mimstry will give due con-
sideration to this matter.

Besides, 1t 13 common knowledge to
what extent Assam's railway commu-
nication has lagged behind because of
the lack of'a bridge over the Brahma-
putra. All talk of improvement and
development in Assam 1s useless until
this bridge 1s built Allow me to say
with all the emphasis that this can no
longer be postponed

We are told about the transport bot-
tieneck when the question of the oil
refinery or any other such major in-
dutsry arises. If Assam’s development
15 solely dependent on the improve-
ment of railway communication, then,
may I ask why no provision has been
made 1n the Second Five Year Plan?
After all, let me say, Assam's pros-
perity 18 India’s prosperity. We are
thankful for the decision of the Gov-
ernment to establish a separate rail-
way zone for Assam We are eager
to see 1t functioning as early as pos-
sible. We are also thankful that the
Deputy Minister for Railways was
pleased to vt our area and has got
a comprehensive 1dea of its urgent
necessities

Sir, Assam’s peculiar railway prob-
lems are to be 1solated and dealt with
accordingly. A larger initiative is to
be conceded to the Assam zone.

Lastly, I am thankful to you, Sir,
for allowing me to speak these few
words 1n this hon House 1 conclude.

Shri M. D. Mathur: Mr. Speaker,
Sir, Rajasthan has been very under-
developed so far as raillway commu-
nication is concerned And, we have
been agitating with the Railway W¥in-
istry by correspondence and deputa-
tions that the under-developed areas,
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particularly Rajasthan, should be
given a fair deal

In Rajasthan, we had a number of
State Railways known as the Jaipur,
in
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ing new lines, consideration should be
given to the under-developed areas.

g8

Jaisalmer, a part of the country
where life is very difficult. But, since
the Government of India has accepted
a scheme of the Rajasthan canal
and in view of the exploration
that Government are making for pet-

the then Railway Minister ordered

surveyed. But with a change in
the personnel of the Minwstry, the
policy has also been changed. It
should not be so The surveys which
were ordered should be carred out.
That area is mostly populated by the
Bhils and other Scheduled Castes,

I submit that in the formation of
rallway zones, Rajasthan has been
placed 1In two zones—Northern and
Western. Sometimes, the manage-
ments do not see eye to eye. The
railway time-table is not well adjusted
and people have to wait for hours to
catch connecting tramns. We have
been pressing very hard that the rail-
way adminstration of Rajasthan
should be under one zone—the metre-
gauge zone in which the Northern and
Western zones—from Abu Road to
Alwar coming up to Delhi—should be
merged. It 13 a very big strip and 1
think a separate and independent zone
should be formed.

It has been said that amenities in
the metre-guage railways had been
neglected compared to broad-gauge,
Those ratlways which are at the head-
quarters definitely get more attention.
For instance, the headguarters of the
Western Zone are in and that



There was a breach of a line recent-
ly near Jodhpur and a train was de-
layed for the whole night. It was
raining and the people who were sit-

that discrimination is going on com-
pared to the amenities available to the
broad gauge sections.

The officers of the Railway Admi-
nistration rarely visit that part. Es-
pecially in summer, it is very hot,
They do not get ice cold water. Water
arrangements are not there in most of
the stations. Usually, we find that
the water of the wells which are ad-
jacent to the railway station could not
be drunk. So, water has to be brought
by train. Sometimes trains do not ar-
rive with water wagons. All these

than, It is the western part of our
country. The eastern and wastern

the workshop is expanded—it is one

of the good workshops technically also
and engineers also tell, that it is a
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develop and that it will not serve any marble industry, the mangenese in-
purpose, I would request the hon. and the mica industry of

I would, in the end submit that the
Planning Commussion may divide the
country into two parts—developed and
undeveloped The personality cult
also comes 1n There are people com-
ing from UP and Bengal and all
those 1mportant parts of the country
I do not say that they should not be
developed Yet, the personalities are
there, the Ministers are there, the
leaders are there

An Hom, Member: Rajasthan 1s
second to none

Shri M. D. Mathur: They get things
done and they have more influence on
the admunistration After all, there
are under-developed areas like Assam
and Rajasthan A percentage should
be fixed for the developed and under-
developed areas and the new railway
lines and other amenities should be
made available to the under-develop-
od areas We have handed over to
you the huge bwldings mn Jodhpur
and other places You are the cus-
todian of that valuable property At
for that consideration let
something be done for us  That part
of the country should be looked into

i

marble of that area that your Ta)

Shri Barman: Mr Speaker, 8ir, 1n

parts
of the country and the various grie-
vances that have been put forward I
find a lttle difficulty in impressing
upon the hon Minister the special
case of the Assam hnk I may in
this connection tell the House that
though the name is Assam link, it is
really a railway line that traverses
my part of the country, that 13 West
Bengal I do not wish to go into past
history, because after a lapse of some
eight or mine years the administration
had been pleased to set up a com-
mittee and that committee has re-
cently submitted 1ts report Still I
want to impress on the hon Minster
the difficulties experienced by the re-
gon and the urgent necessity of
having a second link in that part of
that country

As has been stated by the hon
Minster i1n reply to a question put by
my hon friend Shri § K Banerjee,
the committee 15 unamimously of
the opinion that the terrain 1s such
that it 1s not possible to ensure
absolute stability of the present route
When that line was about to be con-
structed, we from that part of the
country objected to authurities about
the alignment that was going to be
accepted But our opinion was re-
Jected, because 1t was said that lay-
men cannot give a valid opunion 1n
those matters, and that it was a
technicran’s Job In the course of the
Question Hour to-day I put a question
to the hon Deputy Minuster whether
before coming to a demsion on the
2nd Alignment the public would be
consulted He replied reiterating the
earher view that thas 1s a highly
technical job

I do confess that we laymen cannot
giwve any opinion about how a bridge
should be constructed. But certainly
we know the conditions of the country
and the behaviour of the rivers. That



proved to be wrong and defective
and 1t 18 the general public’s opinion
that has proved correct, with the

#The Deputy Minister in the course
of his reply gave one of the reasons
why there 13 delay in accepting the
majority recommendation of the Com-
mittee He said that apart from the
question of finance, there are three
difficult rivers to be crossed and there
would be difficulty of construction I
think some six months back, it may be
a little more, the Railway Board
issued a questionnaire, of which they
sent a copy to me also I then made
a suggestion and that suggestion had
also the support of the people there
that while fixing the next alignment,
it should run through a certain terr-
tory I do not mean to say that my
suggestion should be accepted, but if
the public opmnion 1s accepted and
implemented, one of the big rnivers
would be totally ehimunated In De-
mand No 2 there 1s an amount pro-
vided for surveying the difficult rivers
Tosha and Jaldhara It our sug-
gestion 15 accepted the bridging of
Tosha can be elminated, not only
that several other rivers would be
elminated You need have only one
major bridge at Jaladhara near the
sub-divisional town of Mathabhanga

I have an alternative route to sug-
gest There 13 already a link Below
that 1s the national highway No 31
If the new alignment be a little south-
ernly than the existng No 81
national highway, the State of Cooch
Bihar which in the year 1980 was
merged with the Indian umion will
be served, and a vast agricultural
area will be benefited Therefore
while taking a decision on the report
of the enquiry committee, they may
five due conmideration to expert
technical advice, they shall also take
the view of the common people into
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consideration, because they are likely
to know the terrain better than new-
comers from any other place

Since the year 1950 when this hink
was constructed my part of the
country has been suffering many
hardships as a result of the floods
The eastern part of my distnet is
completely cut off during the rains
Every year, except perhaps the last,
there had been floods and crores of
rupees have been spent in repairing
the bridges

My subrssion 1s that the Railways
have taken almost ten years, since the
partition of the country when we were
absolutely cut off by the creation of
Pakistan, to come to the same decision
which we advocated at that time, that
that link cannot be a sure link and 1t
cannot stand in the face of heavy
floods coming down from the
Himalayas I would earnestly appeal
to the Raillway Administration, now
that they have got the opinion of
their own committee, not to further
delay the matter It may be that in
other matters because of paucity of
finance, because the Railway demand
of Rs 1400 crores has been reduced
to Rs 1100 crores for the Second Plan
certain amenities will take some time
tn be provided But, so far as that
part of the country 18 concerned,
which 1s cut off during the rains due
to breaches here and there, the matter
should not be delayed on the ground
of finance We have suffered so long
since the partition of the country Let
us not suffer any more That 1s all
my subrmussion, Sir, through you to the
Railway Admunistration

14 hrs.
Shrimati Ila Palchoudhnri
(Nabadwip) Mr S8peaker, Sir, the

Rallways form the biggest Govern-
ment enterprise Their potential for
employment 1s also the greatest, and
their variety of gervices 1s also the
greatest. OQur Indian Railways com-
pare with the world ralways any-
where, and we have had very good
Ministers and Deputy Mimsters

There are certain things which I
would like to bring to their notice
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onus of supporting Nepal's Five Year
Plan and give wagons to Nepal when
our own shortage is so great? Should
we not look to our own needs?

Wherever there is wagon shortage,
it is a direct cause for

sorted to. I know it is very difficult
to prove these things, but these things
de happen and the Ministry knows it.
The public is aware that it is doing
a wrong thing, but when commodities
have to reach a market at the saleable
time and when auctions are  taking
place, whether it is tea business or
any other business, people will resort
to unfair means to get wagons allotted
this is to increase the number of
wagons, and not go out to help others
wmmprioﬁﬁumnmt.
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for fruits and vegetables?

Shri C. D. Pande (Naini Tal): Fish
also.

Shrimati Ila Palchoudhuri: Yes,
because that does constitute a large
purt of our diet. In the present food
crisis, if all this wastage could be
avoided we might tide over the crisis
t a great extent.

Today, the hon. Minister in his reply
said, that there may be claims that
were paid by the Railways but they
were not so bad. If yon lock into this
little book that has been circulated to
us you will find that the claims for
losses and damages paid by the Rail-
ways is Rs. 2,56,48304 as against the
previous year's of
Rs. 2,55,45,000

The Deputy Minister of Rallways
(Shri Shahnawax Khan): The hon.
Member 1s imagining things. There
was no question about claims today.

Shrimati Tla Palchoudhuri: The
Minister did say about claims in his
reply. It is loss of revenue. It has
to be paid by the Railways.

With regard to catering, Sir, I
would like to bring to your notice the
difficulty that is felt by passengers.
Sometimes the food offered is not
palatable and not according to the
tastes of passengers. If Annapurna
could get some more of the catering
that is given to contractors, I think
everybody would feel better.
Annapurna does cater in certain cases.
If they could be msked to do more
catering I think the public would find
it very much more convenient, be-
cause I think Annapurna is one of our
best public catering departments. It
works very well and the very name
suggesta that it will satiafy the public.

Shri Shahmawas Khan: Our ex-

perience at Ghaziabad is a little
different.
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Shrimati Ila Palchomdhurl: I you
wmnﬂanhmlthlnkltwmli?e
up to its name

Under Demand No 15 you find men-
tion of electrification of various hnes,
but there is no mention as to when
the Sealdah Section, which has been
given a token grant of Rs 2,50,
so, will be taken up There
extenmon up to Ranaghat
Krishnanagar mentioned The Sealdah
section of the Eastern Railway has
been left absolutely unattended The
Sealdah section has the greatest num-
ber of passenger traffic It 1s one of
the busiest sections in the country
if not in the world It caters to
border districts

You must give some sort of prionty
and see that the light suburban rail-
ways are also looked after by the Rail-
way Mimstry Do you know that on
the Krishnagar and Nabadwip Ghat
line there are engines that are 28 years
old and they very often fal?

"8g1
888

Shri Shabnawaz Khan: There are
engines aged 70 years, 28 years 18
very young

Shrimatli Ila Palchoudhuri: A 28
year old light railway engine must
be n a very bad state It often
breaks down and I have had ex-
perience of it myself

Then I come to lighting arrange-
ments at rallway stations There is
electricity right up to  Sarupganj
Ghat, yet the hghting arrangements
at the stations in between are
abnormally bad Thieves loot the
passengers It 15 positively dangerous
to go by the last train which goes at
22 hours If the hon Minister will
kindly see that the stations are pro-
vided with proper hghtng arrange-
ments, I think much trouble could be
avorded

There is no place prowvided for
women at the stations I think that
covers the whole category; 1 won't
mention ‘women’, there is no waiting

room of any kind at the small

¢
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tions. That is a matter which de-
serves to be looked into.

1490 hrs.
(Mr Drxrury-Seeaxer in the Chair].
Nabadwip Dham itself 18 a very

deplorable not

space I would ask the Deputy
ter, if the Minister humself cannot find
time, to go there and see the things
for himself I would like hum to see

A long time back there was talk of a
survey for a raillway lme up to
Kanmpur This 1s absclutely a bor-
der town That proposal is lying in
the files of the Minustry for many
years I do not know why that is not
pursued Even m the time of my hon.
predecessor, the late Lakshmikant
Maitra, this thing was taken up and
there was talk of a railway lime up
to Karimpur The Mimster said that
if the Planning Commussion will give
some more money he will look into
these things according to priority. 1
hope this will be one of them, be-
cause 3 border district must have as
many modes of transport as possmible;
not only road transport, but railway
transport also

Road transport cannot cope with that
They are not given monthly tickets
Colleges cannot accommodate the
students Education suffers In
every country, there are students
trains, special trains that cater for
students I would request the Minu-
ter to consmder 1f 1t would be possible
to run shuttle trains for the students
from Krnishnagar to Shantipur The
public will be greatly benefited by
this line I say this, not only be-
cause 1t iz my constituency It is also
a border district and it needs parti-
cular attention, and quck  electyi-
fication
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I also support my friend Shri
Barman when he says that when we
attend the various commuttees, it
never seems to them that the general
public has an expert opmnion. 1 agree
that they have no expert opinion.
But, they are in direct contact with
the wants of the people When we
sit on these comnuttees, for time table
or catering, etc., I hope our suggestions
will receive due consideration and not
just be taken and thrown into the
waste paper basket or not considered
as very often happens

1 have no other particular points to
bring to your notice except to state
again that more wagons should be
provided, and that electrification
should be carried on nght up to
Ranaghat and Krishnagar as quickly
as possible so that the daily passen-
gers may be benefited They form
the largest number of pecople that
come to Calcutta daily. If they can
only go back quickly by electric
trains, their health will be safe, their
work will be easy. Really then we
shall be working with a transport
mind and not look at small things,
but look at the general welfare of all
concerned

Shri Dasaratha Deb (Tripura): Sir,
my problem 1s quite different from
that of others In the case of those
hon Members, they have already their
raillway lines and their demand is ex-
tension of these facilities to other
areas. But, in our State®here 15 no
railway lhink, not a single rallway line
From the first session of Parliament,
we have been expressing our desire
and communicating to you the desire
of the people of Tripura that Tripura
should at least have a railway line
in our territories When the Furst
Five Year Plan was framed, there was
some provision made for establishing
a link viz Assam. During the working
of the First Plan itself, it was post-
poned. Now we have completed our
Firgt Plan. We have begun the work-
ing of the Second Plan. Even in this
Second Five Year Plan, that pro-
vision Is not there. The Government
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of India are planning to take up some
development works in our State.
Without establishing a railway link,
how can the Government of India
execute those works and how can
Tripura prosper?’ In our State, due
to the 'absence of the rail link, our
thfficulties are growing more and more
every year. You know it is & border
area surrounded by Pakistan on three
sideg There 1s one small narrow link
with Assam. There 1s 3 national high~
way But, that road 1s not an all
weather road Only in summer that
10ad can be used. During the winter,
it 13 very difficult to drive even a
Jeep on that road

For the last three or four years,
Tripura has suffered from food short-
age Even this year, the Central Gov-
ernment has sanctioned 20,000 tons for
the Tripura State. That rice has not
reached Tripura 1n tme Some Six or
seven days ago, I met the Chiet Com-
missioner of Tripura and the district
magistrate [ had a talk with them
on this The people 1n that State are
suffering Even at present in the
1ural areas, rice 1s being sold at the
1ate of Rs 26 or 36 or 38 per maund
The minimum 1s Rs. 25 per maund,
The rice sanctioned by the Govern-
ment of India did not reach in time
because of the commumcation diffi-
culties The Pakistan Government
could not supply a sufficrent number
of wagons to carry our rice If this
transport problem 1s neglected, if we
are not given a rail hnk, our pro-
blem could not be solved. We are
going to suffer more and more. Even
the other wessential goods, we have to
ympart from India For that, we have
lu depend on air lift which 1s very
costly The price index in Tripura is
so high and the poor people are not
able to bear the expenses. In Tripura,
we have some raw materials, jute,
Pineapples, bamboo and other things.
We have to export them to other
States, But, we are not able to ex-
port  due to communication diffi-
culties If a rail link is not establish-
ed, our miseries will increase, and
People will not be sstisfied Omn be-
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half of the pesople of Tripura I urge
upon the Railway Minister to go into
the question and take 1t up ;n the
Second Five Year Plan itself

A number of people 1n  Tripura
have already formed a raillway com-
mittee,—congressmen, nNON-CONEress-
men and people representing all
political parties—and that committee
has submitted a memo to the Gov-
ernment of India five years ago From
that time repeatedly, they are remind-
ing the Central Government to take
up the problem In that memoran-
dum, we have sufficrently set out the
need for a railway, how that pro
blem should be tackled and solved
Even now, we have not received any
favourable reply from the Govern-
ment Every time we express our
desire and make a demand m this
House, we are told that funds are
shoit, and for establishing a rail link
for a backward area like Tripura, they
will have to incur heavy expenses
On the plea of heavy expenses,
Tripura should not be deprived of a
rail ink and Tripura should not be
deprived of improvements 1n  the
Second Plan

Even now, there are certain national
highway road works The Central
Government has already taken up the
work and some work 1s nearing com-
pletion Even in the national high-
ways, there are certain rivers Bridges
could not be constructed over these
hill rivers because bridge construction
materials could not be brought into
Tripura on account of communication
difficulties All these problems are
there Considering all these pro-
blems, 1 again request the Ministry
of Rallways to consider our case very
sympathetically and impress upon the
Planning Commussion the necessity of
taking up this work even during the
working of the Second Plan I sub-
mit that this raillway line in  the
Tripura State should be undertaken

! oW o I W
WA A AL TR I NG gy
& vt & W T g8 veT Wi
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Shri Naldurgker (Osmanabad): 1
rise to support the Demands for
Grants of the Railways.

In India, railway commurucations
are very poor and low as compared
with some of the advanced countries
of the world For every ten thousand
of population, we have six miles of
rallway lne, and for every ten
thousand square miles, we have about
eighteen miles of railway Lne The
proportion in the advanced countries
is about twenty to twenty-five times
more for the same population and the
same area So, it becomes the duty of
the Railway Mmstry to do its level
best to meet the growing needs of the
population of the country by provid-
mg more coaches, more locomotives
and more wagons and more facilities

I had a chance to read the report
of the Railway Administration After
reading that report I was convinced
that the Railway department has no
doubt made a considerable and com-
mendable progress during the First
Five Year Plan and during the first
year of the Second Five-year Plan
1 will now narrate some of the ium-
portant features of that progress.

Our Indian Railways have carried
nearly 35,560,000 passengers daily dur-
ing the year 1955-56. This means that
one per cent. of the India’s total popu-
lation and 8 to 9 per cent. of the
population of England and France, I
think this iz one of the great achieve-
ments we have had so far. Another
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point is this. For each hour, about
1,483,000 passengers boarded the train.
During the year the passengers have
travelled 1,07,000,000 miles. Our pas-
senger trains have traversed a total
mileage of 3,16,000. This means six
and a half times round the earth at
Equator. This s an  excellent
achievement that has been made
by the Indian Railways and not
made by any other Railways.
Again, all the goods trains have
travelled 2,26,000 rules. They carry
3,15,000 tons daly from one place to
the other Rs 71,00,000 were spent
on each working day on various ser-
vices ncluding staff. In the year 1957,
the largest railway marshalling yard
at Moghal Sarai has been set up and
1t has made a record in the move-
ment of wagons

According to the report 1t is evident
at Moghal Sarai for every 20 seconds
there 1s a movement of one wagon.
These are some of the matters which
I would like to mention. There may
be some wnefficiency and defect here
and there but we should not be obli-
vious of some of the achievements
which have been made so far

Before concluding, I wish to draw
the attention of the Railway Minister
to another matter The Marathwada
area has been a neglected area. It
was previously a part of the Hydera-
bad State and now it is merged in
Bombay State. Certain representa-
tions were made to the then Railway
Minister for opening a Llne from
Parali to Jalna [ think these repre-
sentations were made by Swami
Ramananda Tirtha and others but we
find that m spite of the promises that
have been given so far, this line has
not been taken up in the Second
Five-year Plan. I expect that our
present Minister will be adherent to
the promises given by his predecessor.

There is a narrow gauge Railway
Line from Latur to Miraj which was
previously called the Barsi light rail-
way. Now 1t is called as Central Rail-
way It is a narrow gauge railway
line. From Kurdwadi to Miraj it is
going to be converted into broad
gauge. There has to be conversion of
the narrow gauge line into broad
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gauge line from Kurdwadi to Latur
vic Osmanabad and Ter. In order to
avoid expenditure I suggest that at
the time of diversion it will be better
i the diversion will be vic Osmana-
bad and Ter because it will touch
some 1mportant commercial towns.
This will not only accelerate progress
in that region, but, it will bring in
substantial addition to the revenues
of the Raillways, With these words I
eonclude
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14 hrs.

Shri Mohiuddin: Mr. Deputy-
Speaker, Sir, I fully sympathise with
the Minister of Railways in regard to
the difficulties that he has to face in
meeting the demands put forth from
every section of the House The plan
of the Railways for the Second Five
Year Plan has been reduced and the
problems of increasing number of pas-
sengers and increasing quantity of
goods that are to be transported have
to be faced. I could see that the
Ministry has to face very great diffi-
culties,

In this connection, I would men-
tion one point, and that is that though
the plan has been reduced to 15 per
cent of increased capacity for pas-
sengers and a much smaller amount
of increased capacity for goods, the
resources that the railways have at
the present moment are very meagre.
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W¥r. Deputy-Speaker: The hon
Member mught contnue later We
have to take up voting on cut motions
and Demand No 1 1 have to inform
hon Members that the President has
approved of the introduction through
an Addendum imn Demand No 16—
Railways “Open Line Works—Addi-
tions” of the Raillway Demands for
Grants for 1957-58, of the two items
in gquestion, namely —

(1) Purchase of financial interest of
Salem District Board mn the
Suramangal-Salem Section of
Southern Railway—Rs 14
Iakhs

(1) Purchase of financial interest of
Tanjore District Board 1in
the Arantangi-Tiruturaspundi-
Mayavaram section with branch
line from Tiruturapund: to
Agastiyamapalll (Interrup-
tions )

That only shows how vast our country
15—

of Southern Raillway—Rs 164
lakhs

with a corresponding reduction n the
Budget Estimate against Southern
Railway, as shown in the Addendum
already circulated to Members on the
15th. July 1957

Shri T. B. Vittal Rao- What 15 this
extraordinary  procedure—something
bemg put in at this stage?

Mr. Deputy-Speaker: It has been
circulated to Members They have
received copies of this Sanction of
the President was requured That has
been received This was only to be
announced Otherwise, that adden-
dum has already been intimated to
hon Members

Shri T. B. Vittal Rao But this 1s a
very extraordinary position

Shrimati Renu Chakravartty (Basir-
hat) We do not oppose 1it, but

Mr. Deputy-Speaker: If nobody op-
poses it, then there 1= no jaggada
about 1t

Shri T. B. Vittal Rao: Let us have
some details

Mr. Depnty-Speaker: I thought that
was &xplained there
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Shrimati Renu Chakravarity: We
want that these lines should be open-
ed We do not want to oppose it on
principle But we want to know the
reason for this belated decision We
want to know why it was necessary
to bring an addendum when already
we are having the Demands commg
quite late in the year

Shri Jagjivan Ram: That has been
explamned therein This was because
the negotiations with the district
boards and the Madras Government
were concluded very late So
we could not include these in the
mamn budget The negotiations were
concluded 1n June So we thought it
would look rather strange if this was
not brought in in the main budget and
was put in the form of a supplemen-
tary demand before the House There-
fore, we thought 1t would be better to
make the payment earher to the
Madras Government and to mnclude 1t
n the Budget itself as an addendum

Shri Dasappa (Bangalore) It must
be welcomed

Mr. Deputy-Speaker.
18 welcome

Now there are three cut motions—
Nos 115, 182 and 184—to De-
mand No 1 which I have to put to
the vote of the House separately

Let the lobbies be cleared

An Hon. Member What aboul the
automatic voting?

Mr. Deputy-Speaker. If that neces
sity arises, I will explain 1t

Shri T. B. Vittal Rao: Is 1t m order?

15 07 hrs
[Mr SeEakir n the Chair}

Mr. Speaker. I shall now put cut
motion No 115, as amended, to the
vote of the House

But before voting takes place, the
three essential points to be borne n
mind in connection with automat»
voting are

(1) Members must occupy thewr own
seats—otherwis=, there will be
wrong indication of their votes

No doubt, 1t
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[Mr. Speaker]

(2) The sounding of the gong will
be a signal for Members for
casting their wvotes. Between
the sounding of the first gong
and the second gong (an inter-
val of 10 seconds) which will
be depicted by the rythmic light-
ing of the 12 red bulbs one after
the other in the Time Indicator
Board, Members are required to
press the push switch and the
appropriate push button simul-
taneously in order that their
vote may be recorded. Unless
this is done, the pilot lamp will
not glow.

(3) The green button is for ‘Ayes’,
red for ‘Noes’ and black for
‘Abstain’. I shall now put cut
motion 115, as amended,

The question is:
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head’ Railway Board’ be reduced
by Rs, 100.”." Overcrowding in
the trains.”*

The Lok Sabha divided.

Shri M. M. Gandhi (Panchmahals):
My push buttons are not working.

Mr. Speaker: He did not ‘press
them simultaneously.

Shri M. M. Gandhi: I have pressed
both simultaneously.

Shri Naushir Bharucha (East Khan”
desh): The total is wrong; there are
many more present, not 182 only.

Mr. Speaker: Everything is all right.
The result of the division is as fol-
lows:

Aves H 54
“That the demand under the Noes : 128
AYES
Division No. 1] [ 15. 11, hrs,
Appa, Shri K. D. Kodiyan, Shri Patil, Shri Bala Saheb
Awasthi, Sbri Kumbhar, Shri Patil, Shri Nana
Banerjee, Shri 5. M. Kunhan, Shr Patil, Shri U. L.
Bharucha, Shri Naunhir Mafids Ahmed, Shrimati Pocker Sshib, Shri
Bhogjl, Shri Mahagaonkar, Shri Rai, Shri Khushwaqt
Chakravartty, Shrimati Reau Muajhi, Shri R. C. Rao, Shri D. V.
Dange, Shri S. A. Matera, Shri Rao, Shri T. B. Vittal
Dasarathe Deb, Shri Menon, Shri Nar kutty Reddy, Shri Nagi
Dasgupta, Shri Misra, Shri R. R. Siddananjappa, Shri
Deb, Shri P. G. More, Shri Supakar, Shri
Dige, Shei Mukerjec, Shri 11. N. Thakore, Shri M. B.
Dwivedy, Shri S. N. Mullick, Shri B. C. T'angamani, Skri
Ghosal, Shri Nuyar, 7. Sushila Vaipayee, Shei
Ghose, Shri B. C. Nayar, Shri V. P Verma, Shri Ramiji
Gﬂ'ﬂ, Shri le‘le, Shri K. N. Warrior, Shri
Gupts, Shri Sadhan Pande, Shri Sarju
Imam, Shri Mohamed Parmar, Shri K. 1.
Jadhav, Shei Parulekar, Shri
Kar, Shri Prabhat* Parvathi Krishnan, Shrimati
NOES
Achas, Shri Banerji, Shri P. B, Chettiar, Shri R. Ramanathan
Agrawal, Shri Banerjes, Shri S. K. Chuni Lal, Shri
Ambalam, Shri Subbish Bangshi Thakur, Shri Dasapps, Shri
Anjsnappa, Shri Basappa, Shri Das, Shri K. K.
Arumugam, Shri R. 5. Basumatari, Shei Das, ShriN. T.
Arumugam, Shri 5. R. Bhagwan Din, Shri Das, Shri Ramadhani
Ayyakannu, Shri Bhurgava, Pandit Thakur Mas Das, Shri Shree Naragan
Bakliwal, Shri Birbal Singh, Shri Desai, Shri Morarji
Balmiki, Shri .

Birocosh, Shri P. C.

* Subject amended with the permission of the Speaker.
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Deshmukh, ShnK G
Dindod, She

Dube, §hri Mulchand
Dwaved:, ShraM L
Gandhi, Shri Feroze
Ghanshyam Lal, Shni
Ghodaaar, Shn
Gotnder, Shr1 Dorsiswami
Hasda, Shri Subodh
Hukam Singh, Sardar
Jagyivan Ram, Shr
Juipal Singh, Shra
Jangde, Shry

Jedhe Shn

Joshy, Shn A C
Jyotshs, Pandit ] P
Kale Shnimati A
Kasliwal, 5hni

Katsks, Shri Liladhar
Kedaria, ShnC M
Keshava, Shri

Khani, Shri Shahnawaz
Khedkar, Shri G B
Khimjs, Shri

Kruhna Chandr: Shn
Kuresl, hri B N
Lahin, 5hn

Lal, ShiR &

Laxm Bai, Shrimat:
Maits, Shnn N B
Mallish Shn U S
Malvin SheiK B
Malviya Shri Motilal
Mandal ShnJ

Demands for Grants—

Maniyangedan, Shra
Masuriys Din, Shr
Mathur, Shel H C.
Mathur, Shin M D
Mehds Shri S A
Mehta, ShnnJ R
Menon, Shri Krishna
Minimata, Shrumat:
Mishra, Shri Bibhuta
Mohwddm, She
Wadar, Shra P T
Naik, Shri Mohan
Nur, Shry Kuttikrishnan
Naldurgkar, Shn
Nallakoya, Shri
Nanda, Shr
Narssimhan, Shn
Narayanasamy, Shri
Nehru, Shrs Jawaharlal
Nehru, Shrimat: Uma
Padalu, Shri K A
Palamyndi, Shry
Pande Shr:C D
Panna Lai, $hrs

Patel, Shrimati Maniben
Patel, sShei N N
Patabhiraman, Shri
Prasad, Yhr1 Mahadeo
Raghubir Sahai, Shri
Raghunath Singh, Shn
Ra) Bahadur, Shey
Rajah, Shry
Ramaninda irtha, Swam;
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Ramsswamy, Shr1 S V
Ramaswamy, Shn K §
Ramaswamy, Shr: P
Rameshwar Rao, Shn
Rane, Shn

Rao, Shn E M

Rao, ShniR ]

Reddy, Shr: Ram
Roy, Shr1 Bishwanath
Rungaung Suisa, Shni
Sahodrabai, Shrimats
Sahu, Shri Ramethwar
Smgal, Sardar A S
Samant Sinha, Dr
“elku, Shrr
Shankanash, $hn
Sharma, ShnD C
Sharma, Pandit K C
Sidduah, Shn

Singh, ShriB B
Singh, ShmD N
Sinha, Shrn Sutya Narayan
Snatak Shr Nardeo
Sonawane, Shri
Sunder Lal, Shn
Siuryanarayanamurthy, Shri
Fewar, Shri Dwarikanath
1 hirumal Rao, Shn
homas, Shrn A M
Tiwary, Pandn D N
Uike, Shn

Varma, ShnnR B
Wadiws, Shn
Wodeyar, Shrs

The motion was negatived

Mr, Speaker: I shall now proceed
to put cut motion No 182 which
stands in the name of Shm B C
Ghose The bell may be rung Some
Members mught have gone out They
will come m for this This 1s a fresh
division

‘The question 18

“That the demand under the
head ‘Railway Board' be reduced
to Rs 1  (Planming regarding
expansion of Ravways)"”’

Shri V. P. Nayar (Quilon): The
lobby 1s closed

Mr. Speaker: It is open Anybody
can come Hon Members will re-
member that Shri Feroze Gandh
raised an objection last time that some
people had been locked out I want
to be careful now

The Lok Sabha dided:

Ayes 57
Noes 151
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Dunnon No. 2)

Apps, Shri K D

Awasthi, Shr

Banerjee, Shri Pramathanath
Banenjee, Shris M

Beck, Shri Ignace
Bharucha, Shri Naushir
Chakravartty, Shrimat: Renu
Chandramam, Shri

Dange, Shni S A

Dasaratha Deb, Shnn
Mukerjee, Shei H N
Mullck, ShnB C

Nauxr, Shn Vasudevan

Nayat, ShriV P

Pande, Shr1 Sanu

Parmar, Shnn K U
Parulekar, Shn

Paravathi, Krishnan, Shrimat:
Patel, Shn P R

Abdul Lateef, 5hri
Achar, Shri
Achint Ram, Lala
Agrawal, Shn
Ambalam, Shri Subbiah
Anjsnappe, Shri
Arumugam, Shri R %
Arumugam, Shri 5 R
Ayyakannu, Shri
Bakliwal, Shr

Balmiks, Shny

Banerj, ShaPP B
Banenjes, Shn 5 k
Bangsh: Thakur, Shri
Barman, $hn

Basappu, Shn
HBaaumatari, Shri
Dhagwan Dmn, Shn
Bhargava, Pandit T hakur Las
Bhogy, Shn

Bholi, Sardar “hn
Buhal Singh, Shn
Boroosh, Shn P
Chetuar, Shri R Ramanathan
¢ hum Lai, Shn
Uasapps, Shre

Das, Shn K h

Das, Shn N 1

Das, Shnt Ramasdhan
Das, Shry Shree Narayan
Dess1, Shrn Morant
Deshmukh, Sha K G

Gandhi, Shr Feroze

AYES

Dasgupta, Shr

Dage, Shn

Drohar, Shr

Dwiredy, SinS N

Catbwad, Shn B K.

Ghosal, Shr1

Ghose, Shri B C

Croray, Shr

Guptas, hr1 Sadhan

Imam, Shr1 Mohamed

Jadhav, Shri

Patil, Shri Nana

Patsl, Shn U L

Pocker Sahib, Shn

Punnoose, Shri

Rai, Shr Khushwagt

Ramam, Shni

Ruao, Shni D V

Rao, Shri T B Vittal
ceddy, Shr1 Nagi

NOES

Gandhy, Shn M M
dhanshvum Lal, Shn
vounder, Shn Dorwiswam
Hasda Shr Subodh
Hukam Singh, Sardu
Jagjivan Ram, Shn
Jaipal Singh Shn
Jangde, Shn

Jedhe Shn

Jmha Shrr A (
Jyotnhi Panduw 7 P
hela Shrimau A
Kashiwal Shri

K taki, Shri Liladhar
Redarw, Shri C M
weshava, Shn

kahn, Shr S4duth Al
Rhan, Shri Shahnaw s
khedkar, Shn G B
Khimyp, Shn

honshna ( bandra Shn
hnshna, Shri M R
hrnshos, Reo, ShnM A
hureel, Shn i N

1 aburs, Shn

Lal, ShatR S

Laxmi Bas, Shoimau
Mafida Ahmed, Shnmat:
M, Shn N B
Mallish, ShnU S
Malvy, SinK B
Malviys, Shri Motilal
Mandal, Shoi, J
Manyyangadan, Shri
Mamsuriya Dio, Shn
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L]
[18.16 hrs.

Kar, Shri Prabhat
Kodiyan, Shn
Kumaran, Shn
humbhar, Shri
Kunhan, Shr

Mahagaonksr, Shri
Mah: ShmR C
Matera, Shr
Menon, Shrl Narayanankuotiy
More, Shra

Soren, Shr
Supakar, Shr
‘Thakore, ShiM H
Cangamani, Shri
Vajpayee, Shr
Verma, Shri Ramni
Warnior, Shn
Yaymk Shn

Mathur, Shn 1
Mathur, Shnn M D
Mehdi, Shnnd A
Mehts, Shin ] R
Menon Shr Anishna
Minimata, Shrimau
Mishrs, Shr Bibhut
Murs, Shun R D
Mnn ShnR R
Mohwddin, Shra
Murthy, Shnn B 5
Ndur, ShnP [
Nak, 5hri Mohan
Nur Shr kuttikrishnan
Naldurgkar Shn
Nallakoya, Shri
Wandd, Shn
Nurundin, Shrn

Nayar, Dr Sushila
Nehru, Shri Jawsharlal
Nehru, Shrimat: Uma
Padaly, shni K V
Pahadie, Shn
Palaniyndh, Shn
Pallchyudhur, Stimaty [a
Pande, ShnC D
Pande, Shunh N
Pande, Shn Sarju
Pangarkar, Shri
Panigrahs, Shn

Panna Lal, Shr
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Parmar, Shri K. U.
Parmar, Shei Deenbendhu
Parulekar, Shn

Parvaths Krishnan, Shramaty
Patel, Shrimatl Maniben
Patel, Shri N N,

Patel, ShniP R

Puatel, Shri Rayeshwar
Pauil, Shri Bals Sahed
Patll, Shry Nana

Paul, Shni § K

patil, Shn U L

Patnuik, ShnU C
Patesbhirargan, Shry
Bailay, Shet Anthony
Prasad, 5hn Mahadeo
Raghubir Saha;, Shn
Raghunath Singh, Shn
Ray Bahadur, Shey

Rajah, She

Ramananda Tirths, Swami
Hamaswami, Shp S

19 JULY 1957

Ramsawamy, ShnK b
Remaswamy, Shn P,
Rameshwar Rao, Shr
Ram Subhag Singh, Dr
Rantar Singh, Ch
Rane, Shr,

Reo, Shu B M

Reo, Shn R J
Reddy, Sher Rarme

Roy, Sk Buhwanath
Rungaung Suwa, Shn
Sahodrsbay, Shrumaty
Sahu, Shry Rameshw ar
Saigal, Sarder A, S
Samant Sinha, Dr
Sanganna, Sha

Seiku, Shri

Shah, Shrimsts Jayaben
Shankrsh, Shei
sharma, Shn 1 C
Sharma, Pandit K C
Shukls, Shnv ©

The motion was negatived

Mr, Speaker: I shall now put cut
motion No 184 which stands i  the

name of Shrimati Parvathi Krishnan the

Is 1t necessary to divide on this”

Some Hon. Members: Yes

Mr. Speaker: The bell may be 1ung

The question 1s.

dent's
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Siddananpppa, Shn
Siddash, Shr

Sungh, Sk B, B

Sngh, Shn D N

Bunha, Shry Satys Naravan
Snatak, Shry Narden
Sonawane, Shry
Subbaroyan, Shn

Sumat Prasad, Shni

Sunder Lal, Shn
Sursyanarsynemurthy, Skri
Pewary, Shry Dwankensth

L homas, Shnn A M

Fiwery, Pandet ) N

Uike, Shry

Upadhyay, Pandit Munshwar Duts
Vatma, Shi M, L.

Varma, Shnn R B

Wadiwa, Shri

Wodeyar, Shn

Specigl  Powers  under
article 311 of the Constitution wn
case of Ratlway Emplo-
VYees ’u ]

The Lok Sabha dwided.
Mr, Speaker: The opposition seems

to he gaiming' The result of the divi-

al0;
"That the demand under the 5

head ‘Railway Board’ be reduced Ayes

by Rs 100 {Use of the Presi- Noes
AYES

Diviston No. 3]

Appa, Shnnk I Tadhay, Shry

Awashti, Shn Lapal Singh, Shn

Banenee, Shn Pramathanath Kar, “hn Prabhat

Baneree, Shns M Kodiyan, Shn

Beck, Shri Ignace Kumaran, Sh

Bharucha, Shes Nauvhir Kumbhar, Shri

€ hakemvartty, Shrimati Renu Kunhan, Shey
Chandramam, Shn Mahagaonkar, Shn

Dange, Shry Muhy, ShinR ¢
Dusagatha Led, Shn Muters Shn

Dasgupta, Shey Menon, Sher Narayanankyy
Deb, Shn P G More, Shr

Duge, Shr Mukerjee, Sho H N
Drobsr, Shry Mullick, $hn B. ©
Dwivedy, Shri § N Nair, $hn Vaaudevan
Cmkwad, bhn B K MNajar, Shn V 1

Ghosal, Shty Pande, Shr Sanju

Ghose, Shny B C Parmar, Shn Deenbandhy,
Garay, Shry Parulekar, Shn

Gupta, Sbry Sadhan Parvathy Kesshnan, Shnmyg,
Iwam, Shrl Mohamed Patel ShnP R

80
152

(1521 hrs

Paul, Shri Bala Ssheb
Patil, Yhri Nuna
Pocker Satub, Shn
Punnoose, Shry

Rar Shri Khushwagt
Ramam, Shri

Rao, Shri 1y A

Reo, Shri T R\ ntal
Reddv, \hry N g
“oren, Shn

Yupakar, Yhrr
Thakore, Shr Al H
langamam Shr
Vaypayee Shr

Vala, Shn

verma, Shri Rumjf
‘Warnor, Shn

Sumik, Shn
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Abdul Lateef, Shni
Achar, Shri

Achint Ram, Lala
Agrawal, Shri
Ambalam, Shr1 Subbish
Asnjanapps, Shri
Arumugam, ShriR S
Arumugsm, Shn § R
Ayyskannu, Shn
Bakhwal, Shn
Balmiks, Shn
Banerjee, Shn P B
Banerjes, Shn S K
Bangthi, Thakur Shn
Basappa, Shri
Basumatari, Shn
Bhagwan Din, Shn
Bhargawa, Pandit Thakur Das
Bhogy, Shn
Bholi, Sardar, Shn
Barbal Singh

Boroosh, Shri P C
Chettiar, Shri R Ramanathsn
Chuni Lal, Shn
Duasappa, Shn

Das, Shnn K K

Das, ShnN 1

Das, Shri Ramdham
Das, Shni Shree Narayan
Datar, Shn

Desas, Shri Morarm
Deshmukh, Shn, K G
Dundod, Shn
Dube, Shn Mulchand
Dwiveds, Shn M L
Gandhi  Shri 1 eroze
Gandhi ShnM M
Ghanshyam I al, Shn
Gounder, Shri Doraisw im
Harvam, Shri Ansar
Hasds, Shn Subodh
Hukam Smgh Sardsr
Jagisvan Ram, Shn
Jangde, Shri

Jedhe, Shn

Joshs, Shn A ¢
Jyotnhs, Pandit | P
Kale, Shrimat: A
Karmarkar, Shn
Kasliwal, Shn

Kataki, Shn Liadhar
Kedarms, Shri ¢ M

Mr. Speaker: I will now put the

Demand to the vote
The question 1s:

NOES

Keshava, Shri

Khan, Shn Sad th Al
Khan, Shri Shahnawaz
Khedkar, ShinG B
Khunp, Shn

Krishose Chandra, 5hr:
Krmhnu, Shra

Kureel, Shn B N
Lahlun, Shn

Lal, 5ha R &

Laxmu Bai, Shrimati
Matida Ahmed, Shrimat
Mam, Shn N B
Malliah, Shnn U &
Malvia, Shn K B
Malviya, Shrs Motilal
Mundsl Shn )
Maniyangadan, Shr
Slamorne Dur She
Mathur, Shrn H C
Mathur, Shn M D
Mehdy, Shri S A
Mehta, Shri J R
Mpmmat 1, Shrimat
Mushra, Shn Bibhut:
Muyra, Shn R D
Meors, ShnR R
Mohsuddin, Shn
Murth, $hnn B §
Madar, ShnP T
Nuik, Shri Mohan
Nur, Shry Kuttikrishnag
Naldurgkar, Shr
Nanda, Shn
Narundin, Shn
Marasimhan Shn
MNaravanawwamy, Shn
Niyar, Dr Sushaly
Nehru Shra Jawahalsl
Nehru Shnimats Lma
Padalu Shnk V
Pahidiz Shn
Pulamiynds, Shrs
Palchoudburt Shrimats [
Pande, Shn © D
Punde Shnn K N
Pannu Lal, Shn

Patel, Shrimati Maniben
Patel, Shri N N
Pattabhiraman, Shn
Prasad, Shn Mahadeo

The motion was negapped

“That a

Raghubyr Sahal, Shr
Raghunath Singh, Shn
Rwy Bahadur, Shn
Raywh, Shn
Ramansnds Tirtha, Swam
Ramaswamy, Shn S V
Ramaswamy, Shri K &
Ramaswamy, Shri1 P
Rameshwar Rao, Shr
Ram Subhag Singh, Dr
Ranbur Smgh, Ch
Rane, $hn
Rao, Shnil! M
Rao, ShnR |
Reddy, Shn Ram
Roy, Shrt Bishwanath
Rungwung Swsa She
Sehodraba, Shnmat
Szhu, Shr Rameshwar
Sagal, Sardar A 5
“amant Smha, Dr
Sanganna, Shn
Sarhadi, Shnn A §
Satyabhama Devi, Shrimati
Selku, Shry
Shankarizh Shri
Sharma ShnD C
Sharma, Pandit k. €
Siddananyapps Shn
Syddish, Shry
Sungh, ShnB B
Singh, Shu D N
“inha, Shnn Satya Niravun
Snatak, Shri Nardes
Sonawane Shn
Subbaroyan Dr P
Sumut I'rasad Shn
Sunder 1 a1 Shn
Sury mnaray mamurthy  Shri
Tewart Shrr Dwankinath
1 hirumal Rao, Shn
Thomas, Shrt A M
liwiry Pandut D N
1 1ke, Shn
Upadhysy, Pundit Munishwar
Dutt

Varma ShnM L
Varma ShnR B
Wadiwa, Shr
Wodeyar Shri

sum not ex

Rs 41,70,000 be granted fo the
Presigent to complete the sum
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s

necessary to defray the charges
which will come 1n course of pay-
ment dyring the year ending the
31st day of March, 1958, 1n respect
of Demand No 1—Railway
Board "

The motion was adopted

Mr. Speaker: There are 10 munutes
more Shri Mohiuddm will continue
his speech

Shri Mohiuddin- The Railway Minis-
try are no doubt anxious that some
facilities should be provided and as
much expansion of the railways should
take place as possible, but they have
not got funds It was expected that
when the raillways are in urgent need
of funds, the obvious course was that
the Railway Minister should have
come forward before Parliament with
proposals for increasing the raillway
fares for passengers and for goods in
order to cover the gap which 1s there
for the construction and expansion
Unfortunately, the passenger fare has
been raised, not for the purposes of
the Raillway And, I think, this was
not desirable The States rmay get
some funds, Rs 50 or Rs 60 lakhs or
even Rs 70 lakhs each, but that 15
only a small amount as compared
with their own requrements If the
Railway Admunstration itself had
raised the passenger fare, they would
have got at least Rs 12 to Rs 15
crores and, in about five years time,
perhaps, they would have Rs 80 to
Rs 75 crores for purposes of adding
more wagons, more coaches and trac-
tion power

The hon Minister said thus mormung
that he has stopped prestige buildings
That 1 very good I hope that un
necessary construction on the raillways,
even, for example, raising of plat-
forms and similar things which are
not essential at the present moment,
will be dropped and the savings thus
effected will be used for the purposes
of adding more wagons or coaches for
the transport of goods and Passengers

The Ministry has introduced in the
last two years, third-class awr-condi-
tioned coaches They are running
between important stations I do not
know what 1s the policy of the Minis-

Bills and Resolutions
iry in regard to extending these air-
conditioned coaches Air-conditioned
tramns or De Luxe trains, as they are
called, do not seem to be very popu-
lar They may grow popular in
course of time, but, at the present
moment they are not popular From
the figures of new units of wagons
and other coaches that have been
given, I find that for 1957-58, air-
conditioned coaches have not been
ordered This 1s given on page 76 of
the Rollng-stock Programme, Part I
Arr-conditioned coaches, full or
partial, 1s shown as ml on page 76
under the head, ‘Rolling-stock for
1957-58' This, I hope, means that no
new air-conditioned coaches will be
constructed or imported for the time
being and that the Mimister will an-
nounce as a matter of policy that the
programme for air-conditioned coaches
has for the present, been suspended

The programme for rolling-stock 1s
given in a summary form on the same
page It 1s shown there that broad-
guage goods wagons for general ser-
vices have been ordered to the extent
of 14046 There 1s some confusion in
these flgures I am pomnting this out
in order to draw the attention of the
Minister that the figures given 1n the
budget Papers should be more clearly
given so that for Jaymen like me there
1s no confusion In the White Paper
on the Raillway Budgei, the figure
gven on page 34 for wagons for new
acquisitions 1s 17,674 in terms of four-
wheeler At one place the number
of wagons 1s given as 14,000, at an-
other 1t 1s 17,000 This difference 1n
fugures causes confusion in the minds
of people

Mr Speaker The hon Member
may continue the next day We will
take up the next business now

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FIRST RLPORT

Sardar Hukam Singh (Bhatinda)
Sir, I beg to move
“That this House agrees with
the First Report of the Commuttee
on Private Members' Bills and
Resolutions presented to the
House on the 17th July, 1957"
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[Sardar Hukam Bln'gh]

In this report, the Commttee has
recommended that the first resolution
regarding the appointment of a Second
Pay Commission be allowed 2 hours
and fifteen minutes, the second one,
two hours and the thuird and fourth
ones, 1 and 14 hours respectively,
though there 15 a very small chance of
their comung up, it 1s usual for the
Commuttee to allot time for these reso-
lutions so that they may come up if
any of the others are not taken up

In the morning, as you would recall,
an objection was taken by an hon
Member, the hon Mover of the reso-
lution No 1, that he had no intima-
tion that the Commuttee would meet
at 3-30 and that he was 1nformed
that the meetmg of the Commttee
would take place at 4 pM and so he
could not reach the meeting in time
and so the Committee had taken a
decision According to him, i1t was a
very important resolution and so a
longer time must be allotted to 1t

The facts are as follows In the
first instance the meeting was con-
vened for 4 pM But therc wasacon-
flict between the Business Adwvisory
Commattee and this meeting and so
this meeting had to be accelerated
and taken up at 3 30 The second
notice was 1ssued But it 1s correct
that two hon Members came to me
subsequently saying that they did not
receive this change in time

I am sure th¢ hon Member would
agree that a conclusion was arnved at
last time for this resolution and the
same allotment was made now—
namely 2 hours and 15 munutes No
harm was done to him and hs
absence was not responsible for this
time allotment We considered 1t and
all the Members were agreed that
2 hours and 15 munutes were suffi
cient for this resolution Therefore,
even 1f he did not get thus information
of the change m time, it was the de
lIiberate opinion of the Commuittee that
this allotment was the proper one and
therefore, the Committee gave that
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and

time I request that this motion may
be adopted .

Shri Warrlor (Trichur) 8, 1t was
true that on the previous occasion,
24 hours were allotted Since then
many things have happened Many
hon Members of this House have
evinced keen interest in this subject
So, 1t will be advantageous for all of
them The reason for postpoming thus
Resolution last time on July 31 was
that at the fag end of the session,
Members may not be able to express
their opinion on this vital subject So,
I crave the indulgence of the House
to extend the time by one hour more
and that the House may sit tilll 7 p ™

Shri Sadhan Gupta (Calcutta—
East) This particular question as-
sumed a very great impbdrtance 1n
view of the insistent demand of large
sections of the Central Government
employees for the appointment of a
Pay Commission That 1s one of the
reasons which enhances the import-
ance of the Resolution Secondly, it
i1s reported that, besides the Finance
Minister, the Prime Minister or the
Home Minister may intervene in the
debate and presumably they would
take some time and so we and other
Members must have time they would
otherwise have had, 1f it was a nor-
mal resolution where just one Minis-
ter speaks That i1s why I feel there 19
a very strong case for some extension
of time, be it by one hour or some-
thing like that We can extend the
sitting of the House 1if necessary

Shri C P. Pande (Naim Tal) It
can be taken up next Friday

Mr. Speaker We have commenced
at 3-30 Normally, 2} hours are there
if we rise at 6 P If the House 1s
willing to sit and the hon Mimister 1s

willing to reply at 6 O'Clock we can
sit tall 6-30

Some Hon Members No
Shri B. 8. Murthy (Kakinada—

Regerved-Sch Castes) We have other
work
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Mr., Speaker: What 13 the other
work?

Shri B. S, Murthy: The Party meet-
mg 15 there

Mr, Speaker: The hon Members on
this side of the House can go half an
hour later It does not matter Will
the hon Minister start at 6 o'clock”

The Minister of Finance (Shri T. T.
Krishnamachari): I am completely in
the hands of the Chair

Mr. Speaker: I would like to know
how much time he would take

Shri T. T. Krishnamacharl: It all
depends op the fire and Lmestones
that come from the Opposition .

The Minister of Home Affairs
(Pandit G. B, Pant): For the present,
wée may accept that arrangement

Mr. Speaker: The hon Minster
will start at 8 0o'Clock The discussion
will go on t1ll 6 He can take wnal-
ever time he likes Therefore, the
House will sit till 6-30 Let us see
if we have to sit a few more minutes
Though a formal amendment has to
be moved to the motion, I will waive
that objection and put the motion with
this amendment

‘subject to the modification that
the time allotted for the discussion
of the resolution regarding ap-
pointment of a Second Pay Com-
mussion be increased by thirty
minutes

I will now put the motion as amend-
«ed by this amendment
The question 1s
“That this House agrees with the
First Report of the Committee on
Private Members’ Bills and Reso
lutions presented to the House on
the 17th July, 1957, subject to the
modsfication that the time allotted
for the discussion of the resolution
regarding appointment of a Se-
cond Pay Commussion be increased
by thirty minutes”
The motion as amended was adopted

Shri Bibhuti Mishra
‘What about my time?
hong )

(Bhagaha)
(Interrup-

Second Pay Commission

Sardar Hokam Singh: The second
resolution 18 his resolution. Omne
minute has been taken on the earlier
day for the first resolution So, after
spending this 2 hours and 15 munutes
on the first resolution, fifteen minutes
were left for the second resolution
today Now that it has been changed,
he wants at least five minutes at the
end

Mr, Speaker: Very well He wants
to have a chance to move his resolu-
tion®

Some Hon. Members: Yes

Mr. Speaker: Very well
consider 1t then

Let us

RESOLUTION RE APPOINTMENT
OF SECOND PAY COMMISSION—
contd

Shri Warrlor (Trichur) Mr
Speaker, I had moved this Resolution
in the first session of the Second Par-
hament I did not have an oppor-
tunity to amphfy all the salent points
connected with thus very important
subie~t which had been hanging fire
all the time since not only the first
session of this Parliament but Since a
resolution moved by another hon
Member 1956 in the First Parliament

15 40 hrs
MR DepuTvy-SPEAKER in the Chaw]

In the first instance, I would say
that this ought not to have been so
If the Government had considered it
as a matter of grace or at least as 3
matter of justice, this resolution for a
Second Pay Commussion would have
been granted a long time back and
this thing would not have happened
This Resolution would not have come
here There 1s so much discontent in
the absence of such a graceful action
on the part of the Government Now
things have come to such a pass that
even those sections of the employees
which had not been asking for a se-
cond Pay Commussion are doing so. I
know as a matter of fact that 1t 15 a
very difficult situation for the Gov-
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ernment as well as the organisations
which are leading the employees of
the State

Mr. Deputy-Speaker: This House
expects 1ts Members to nse to their full
stature when they are speaking

Shri Warrior: I am only tall enough
for this, I am not taller

Mr. Deputy-Speaker- I am not com-
plaiming about his size or height

Shri Warrlor: At any rate 1 am
not lying down

I will now resume my thread from
the Fifteenth session of the Indian
Labour Conference which recently
held its deliberations and adopted cer-
tain resolutions At the Fifteenth
Session of the Indian Labour Confer-
ence the fact that a fair wage and a
hving wage should be fixed was ac-
cepted by all concerned Considering
the situation prevailing m the country,
the increase 1n prices, the difficulties
experienced by all sections about the
necessities of life, the Indian Labour
Conference after much delhiberation
agreed to fix a fair wage and from a
fair wage to a living wage They
knew pretty well from facts and
figures available that the cost of living
index number had risen abnormally

Apart from that when the wages
question was raised there was agree
ment from all sections that wage
boards should be sel up in all indus
tries as far as possible Now i1t has
become the practice with the Govern
ment with the employers and with
labour to institute wage boards 1n one
industry after another, and although
fair wages have not been fixed, it has
been accepted that at least there
should be a mimimum wage through
out the land It 1s an admutted fact
that the Government are the biggest
employers 1n the country, especially
the Central Government which em-
ploys about eighteen to twenty lakhs
of employees But inspite of the fact
that private employers have taken a
Jead to give fair wage for theirr own
employees, with the concurrence of
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the Central Government, the Ceniral
Government 1tself 15 not willing te
accept that

What 1s the ground for demanding
fixation of a faur wage The reason
15 very simple and very justifiable
and that 1s that the cost of hiving index
has gone up above the normal figure.
I cannot help saying that Government
have lost a good opportumity m settl-
ing this important dispute with 1its
employees, especially those who have
already given notice of direct action,
for instance, the P and T workers,
the dock workers and the Civil Avia-
tion employees

Yesterday the Minister of Transport
and Communications made a state-
ment We had been very anxiously
awaiting a statement from Govern-
ment and we had naturally and very
justifiably expected that a very gener-
ous gesture would be forthcoming
from that sidde But 1 very humbly
put 1t to you that 1t had been most
disappointing Government know
pretty well that things will not be m
their hands after a whule Things have
gone to such a stage that Government
itself and the spokesmen of Govern-
ment have not got anything to say
against such a justifiable demand
For instance in private and in certamn
of their party meetings, the hon the
Prime Minister himsclf was kind
enough to refer to this matter and
<aid that the only fear of Government
mm allowing the appointment of a
Pay Commission 1s that the recom-
mendations that would come from
such a Commi-«<ion 1s a foregone con-
clusion There 1s no other argument
to be put forward against the ap-
pointment of such a Commission The
Commussion would go into, the matter
and after scrutinising all the facts and
figures available, they would have no
other go but to accept the fair and
Justifiable demands, the very natural
demands of the workers and em-
ployees of the State We are sorry
that a golden opportunity of showing
grace to thewr employees and takimg
the wind off the sales of the oppomt-
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it

Now, Sir, what 15 the objection to
the appomtment of a second Pay Com-
mission The first Pay Comnussion
was appomnted not by thus Govern-
ment, not by the national govern-
ment, not by an independent govern-
ment—it must be remembered too
well The First Pay Commission was
appointed while the Britishers were
here Luckily the, report came after
we had attamned independence, after
a national government had been insti-
tuted 1n place of an alien government
I do not wish to go into the details of
the report of the first Pay Commus-
sion, nor do I wish to refer to their
recommendations But two Dbasic
facts, two basic considerations, were
established by that Commassian and
they were accepted by Government
What were they? The first 1s that the
Pay Commission having gone into all
relevant matters came to the conclu-
sion that they were basing the salary
of government employees on starva-
tion level If the income goes below
that 1n relation to the living cost
index 1n relation to the rising prices,
the employees are likely to go below
starvation, that s utter starvation
The second basic fact was that al
though the employees had a rightful
claim for more emoluments more n-
come, still national interests should be
taken into consideration Industrial
and other developments are there and
they should not be jcopardised The
development of the whole Social struc-
ture of the country 1s there and that
should not be endangered So, natural-
lv, i1n consultation with finaneiers,
economists and all those who were
in the know of thungs, giving full
consideration to all those aspects, the
Commuission recommended that this
starvation level 1s the only level which
could be allowed at that time Why?
Not because the employees had no
claims for better wages and better
conditions of service, but because the
larger interests of the development of
the nation were to be considered along
with that, and only m relation to the
interests of the nation as a whole the
sectional demands of a section of the
people should be met
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Basing all their calculations on these
two things they suggested that wages-
and dearness allowance should be
there What was their finding? They
found, and all people thought that
was Justifiable, that the Lving cost
indeX will remain somewhere near
160 or 170, that everythung will come
to normaley  Every economist has
beep thinking like that There were
ecoumic prophets who had said that
normaley will come after the war and
that In the post-war period the cost
of Iving index will come down to
soméwhere near 160 or 170 Sorry,
they all proved to be very false pro-
phefs and things got out of their
hands, out of their calculations Not
only 1t did not come down to 180 or
170 at present it nas shot up to 420.

shr: Frank Anthony (Nominated-
Anglo-Indians) 439

shri Warrior. If it 1s 439 all the
more better

Mr  Deputy-Speaker Members
should not get nervous 1if the hon
Member chooses that figure

Shr1 Warrior It 1s the first time
that I am speaking in this Parliament
and I may be allowed, Sir to be a it
nervous

At that time, when the wage was
fixed on the basis of a cost of hving
index of 160 or 170, the Commassion
thought and rightly so that over and
above that 170 point whatever 1In-
cregse there 15 m the cost of Living
indéx must be met with dearness al-
lowance I understand Sir, and I
thipk I am right in that, many coun-
tries who had been actually physical-
ly 1nvolved m war who actually bore
the brunt of the war who were actual-
ly affected directly by the war have
al] done away with the dearness al-
lowance business Our country which
was not directly affected in the sense
that there was no bombing or war
here after twelve years of the war is
stil} retaining it 'Wherecas many coun-
tries have healed the wounds of war,
we are still retaining the dearness al-
Jowance busmess Let it not be so
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Even there the Pay Commission
though that the employees should be
yaid at least four annas per pomt
whenever there 15 a rise, and for
wvery 20 pomnts they must be given
Rs § That was the conclusion
arrived at by the Commussion, so that
the starvation level at least could be
kept on and people would not go
below that starvation level

That was, 1f I remember correctly
when the cost of living index was at
320 From there it has risen to 420 or
440, whatever 1t mught be I do not
say that it 13 going to remain at 439
or 440, 1t may come down after the
lean months Even then, 1t 1s never
going to be what the Commission had
foretold, 160 or 170 It will not even
«<ome to 320, the figures at the time of
the recommendations made by the
‘LCommission

If 1t was only a question of certain
trade union demands or economic
demands to be granted to the
employees to have a better iving, we
would not have come forward with
this resolution, atleast on my pary I
-would not have moved such a resolu-
tion The other point also has to be
-accepted, and we accept 1t 1 full
without any reservation whatever,
that the larger interests of the nation
should also be considered That s, in
fact, the main point The workers and
employees in the country had been
aghtening their belts all through these
years They were not meted out
+with any justice whatever on the
pomnt of emoluments or economic
assistance In the budget debate and
sother discussions m this House things
have come to hght that, where the
profit has increased, production has
increased, Ministers had increased,
‘States had wncreased and everything
«else has increased, only the employees
salarmes have decreased and their
emoluments have not increased (In.
terruptions)

The employees are not asking for a
detterment of thewr hiving conditions
alone, they are asking for a better
«conomic condition in this country in
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the interests of the nation as a whole
If 1t 13 only a sechonal demand we
can easily negotiate with respect to
that The Government, even at the
top, views the thing as though it is
only a sectional demand of a few of
1ts cmployees It 153 not so A wader
interest 1s mvolved in it, because we
know from the budget speeches made
here not only from this side but also
from the other side, that things are
not gomng quite all right

When profits have increased by 130
per cent , when production has increas-
ed by 40 per cent or more, When the
national income has increased by 20
per cent or more, whefl even the
industrial workers have got a share
though not a due and justifiable
share, how can the Government
employees alone be left out without
being meted out with justice® Why
18 1t that they alone are not given an
increase” If you want to extract the
maximum work from your employees,
if you want to get the maximum
loyalty from your employees for the
development of the country, it 1s
necessary that a Second Pay Commis-
sion should be appointed to go into
all these matters, and the recom-
mendations of that Commuission
should be accepted by the Govern-
ment, whatever be its implications
financially

Financially it 15 not a very difficult
proposition, especially when we have
a very brave Finance Minister Some
hon Members from the other side
suggested that crores and crores of
rupees could be saved if the expendi-
ture on some of our development
projects are checked properly It i1sa
contractors' paradise 1n India Wher-
ever you go 1n the construction field,
either steel factories or cement
factories or hydro-electric projects,
simply 1t 1s a paradise for constractors
and the contractors alone—of course
a share for other also, not for the
employees This has got to be check-
ed effectively Fvery employee knows
where the money goes Every
employee knows where corruption is
Every employee knows where Gov-



4359 Resolution re:

ernment money 15 squandered hke
water. If we have respect for our
employees, 1if we have confidence in
the allegnance and loyalty of the
employees, why not we depend upon
them, make them satisfled and con-
tented and take them into confidence
Every pie spent by the Central Gov-
ernment and the State Governments
also will be saved for the develop-
ment of the country, for the fulfilment
of the Plan There 15 so much of
difficulty The Plan 1s going out It
1s said that the Plan must be exiend-
ed, must be scrapped and what nat
There 18 no necessity for anything lhike
that I submii that the Finance Min-
ister will be on a better footing even
in regard to his foreign exchange
business if he had relied upon the
contentment and satisfaction of his
own employees, the Centra] Govern-
ment employees

16 hrs.

Only one more argument and I shall
finish If the Central Government
gwves w0 much of rise-—suppose 1t
comes to & rise—it i1s all left tn the
Commission, the Commission has to
decide 1it, we cannot come to any
conclusion all of a sudden—suppose 1t
comes to that, 1t 1s asked, what wall
be the state of the State emplovees
They also come to 20 lakhs The
Stale employees are in a very deplor-
able condition As the biggest
employer, the Central Government
should be the model employer not
only to the private employers, but
also to the States The Staies are mn
a very bad condition Many of the
States have produced nightly or
wrongly deficit budgets That 1s good
m a way Whether they have taxed
to the fullest capacity or not, we do
not know We have not gone into
that question That 15 another sub-
ject The Central, Government is now
meeting much of the deficit occurnng
in the States, m order to meet and
satisfy certain of the demands of the
employees of the States That 15 a
good thing But, I submit that only
when the Central Government gives
a lead, the State Governments will
also scrutinise their budgets and then
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revenues, see where corruption 1s,
where leakage occurs and block them
so that the demands of theiwr
employees could also be met Unless
and until the Central Government
give a lead and move in that direc-
tion, the Btate Governments are not
gong to be on their legs Always,
they will be depending upon the
Cential finances for their employees
So long as the Central Government
do not want to meet the demands,
real and justifiable claims of their
employees, the State Governments
4r¢ not going to move Onece the
Central Government move 1mn the
right direction naturally and logrc-
ally the Statc Governments have to
move in that direcion O1 else, the
Central Government can pull them by
thar ears I submut, 1in that re_pect
also it 1 the duty of the Ceuntral
Government Especially the Finance
Mnister must be courageous here also
il he wants to pull the whole people
together and make our development
schemes fulfilled 1n the target t'me
The Central Government must come
forward graciously and meet the
dcmands of their own employees
Then employecs cannot be said 1o be
diloval cspecially when there 15 a
lovalty test They are all loyal
Ther¢ are no subversives The sub-
versives are weeded out even before
centering government service So, I
submit and appeal that the Central
Government should come forward
without making matters worse It 1s
gomng to be worse Not that I am
threatcning Some Ministers used to
say that we are mnciting We are not
mnciters But, we are incited We are
the wvictims of incitement from the
workers We are not inciting the
workers The injustice 1s patent The
figures are stubborn They don't yield
to whims and fancies 1 appeal most
humbly, that the demand of the
employee« should be conceded and
mmplemented

Mr. Deputy-Speaker: The resolu-
tion 15 before the House

There are some amendments Shri-
mat: Ila Palchoudhurn Does the hon



4361 Resolution re:

[Mr. Deputy Speaker.]

Member intend to move the amend-
ment?

Shrimati Ila Pailchoudhuri (Naba-
dwip): I am not moving the amend-
ment. May I speak?

Mr. Deputy-Speaker: That would be
a different question. Shri Shree
Naravan Das is not present.

Pandit D. N. Tiwary (Kesari.a): 1
move:

That at the cnd of the Resolution,
the following be added, namely:—

“with special instructions fo
find out the practicability of fix-
ing the minimum pay scale at
Rs. 100/- per month and the
maximum at Rs. 2000/- per
month only.”

Mr. Deputy-Speaker: The amend-
ment and the original motion are for
discussion now.

Shri Hlem RBarua (Gauhati): I had
an amendment, No. 13.

Mr, Deputy-Speaker: I have no
other amendment here. Perhaps the
hon. Member is referring to some
cut motion.

Shri Hem Baruwa: 1 had given in
the last session. I did not know ihat
it had lapscd. I have learnt it just
now. It may be because it was
numbered 13.

i¥r. Deputy-Speaker: I have got
about a dozen names here of hon.
Members who have sent in chits. I
suppose there must be as many others
who have not sent chits but who are
anxious to speak.

Some Hon. Members: Many more.

Mr. Deputy-Speaker: A time limit
of 15 minutes is the maximum. I
think the hon. Members will have to
be conient with less.

Shri Hem Barua: Those Men.bers
whose amendments have lapsed
should also get a chance.

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, I shall be wvery
brief. I hope that the discussion on
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this very important matter will be
taken completely out of the vortex of
party politics. I believe that this is
a very crucial question which may
radically affect the very basis of the
Sccond Plan. I also believe that this
necar universal demand from the
Central Government employees is the
direct result of the inflationary pres-
sures which have been released by
the Second Plan. I am not suggesi-
ing that, because thesc inflationary
pressures have been rcleased, we
should immmediately go about seek-
ing methods for scrapping or even for
emasculating the Plan. I am one of
those who belicve that the couniry
demands a Plan even if it means
inflation. We must have a Plan and
a Plan necessarily means a fair
measure of inflation. But, I also
believe that the Planning Commission
did not include the probability of a
Second Pay Commission in their
thinking on the Plan. They will have
probably to re-think seriously because
the full financial commitments of the
appointment of a Second Pay Com-
mission may cause a rcadjustment or
even serious alterations in the Plan.

In one way I am glad that this
demand has been made because it
comes as a salutary warning to the
plannersz that they cannot plan in a
vacuum. We cannot plan in a sort
of anti-Procrustean fashion, plan in
a vacuum, unrelated very largely to
the financial and economic rcalities in
the country and then put the country
on a financial rack and try and make
the country fit the Plan. I believe
that this is a salutary warning of the
need for flexibility in the Plan, for
the Government retaining resilience
in its thinking on it.

I fecl that we have reached a posi-
tion where the Government will not
be able to resist completely this de-
mand, and therefore, it is necessary
for us not to make this demand in
absolute terms, but to attempt to
clarify cur thinking on what the
significance of a sccond pay commis-
sion would mean to the country ana
‘o the plan.
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To belEin with I feel that we cannot
preach austerity to the country. To
preach austerity to our people is, 1
submit with respect, meaningless
political philosophy, because the over-
whelming majority of our people to-
day are not practising austerity, they
are practically living at standards
which are little above the starvation
level.

Also I fecl—my Communist friends
do not agree with me perhaps—it is
a way of life when you have commu-
nity living, community eating, com-
munity feeding and other forms of
activity done in a community fa-
shion, but who is not living to auste-
rity standards today? Is the average
Government official, a man getting
Rs. 700 to Rs. 800 wallowing in
luxury? My Communist friends may
think he is. I sce them, they stram
every anna. A man with three child-
ren has to deny cducation to onc of
his three children, and that is inevit-
able. Some friend has pointed out
that this rise in the cost of living is a
four-fold risc if we take 1939 as  the
base. IL means that in terms of pur-
chasing power the rupec is  barely
worth four annas of what il was
worth in 1939.

If we come down to this position
that some kind of reconstruction in
the scales of pay is necessary, then
what does the appoiniment of a
second pay commission or something
approximating to it mean? I feel that
it is no good blustering in this House.
It may probably mean different things
to different persons of different poli-
tical persuasions. But if the Govern-
ment is forthright in this matter and
even if they are prepared to concede
something in the nature of a sccond
pay commission, they are bound to
admit from the very beginning that
the very most that they can give is
some kind of marginal relief. Gov-
ernment cannot pretend to neutralise
the tremendous increase in the cost of
living.

My friend who preceded me
mentioned certain recommendations
by the first pay commission. 1 was
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a member of that pay commission and
I am quite prepared to concede that
many of our economic estimates and
assessments were quite wrong. The
Government today just would not be
able to find the resources if it at-
tempted to implement the recommen-
dations with regard to dearness
allowance which the members of the
pay commission made,

What is the general cost index
today? It is 439, almost 40 points
above what I belicve even the Plan-
ning Commisscion envisaged. 1 belicve
that the Planning Commission envise-
aged up to thiz puint  an increase
which muay come up to 400, but today
it is 439. The Finance Minister may
be able to tell us what even marginal
relief will mean in terms of financial
commitments to the country. My
fricnd there talked of five rupees for
cvery 20 points  inerease in the cost
index. Even if in the lower
wage brackets you give marginal
relief and it amounts to Rs. 10 to
It«. 15 prr cemployvee in the lower
wage brackets, it would mean Rs. 100
crores, R+ 200 crores. Let us come
down 1o realities.

Todny some people feel that in our
attempts to try and bridge this gap of
a few hundred crores, the financial
back of the country is breaking. Even
if we give marginal financial relief,
will the country be able to bear it?
This is a question which we must ask
ourselves.

I fcel that same relief will have to
be given. We have come to a point
where we will  have to  give some
kind of relief to our cmployces. If
the Government accepts that position
~—and statements in the press seem to
suggest that the Government is going
to accept some kind of consideration
of relief—I am pleading only or sug-
gesting to the Government that the
appointment of a pay commission and
its operation in isolation will mean
virtually nothing. It will hove to be
pegged to a policy of prices.

I say this with all respeet that if
Government had—it is casy to be wise
after the cvent—a clearer policy with
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regard to food prices, we may not
have been faced with this critical
situation today

In making certain observations 1n
my speech on the President’s Address,
1 said this, thali unless we peg the
prices and food prices, we will be 1
danger of progressively 1necreased
mnflation, 1If not runaway inflation If
a second pay commission 1s appointed
and 1if prices are not pegged, by the
time the pay commission makes 1ts
recommendations, 1ts recommendations
will have been outstripped by this
tremendous increase 1n the cost of
hving The recommendations will
have no meaning

Here I feel that even 1if the Gov-
ernment 158 prepared to consider somec
kind of pay commission, 1t will have
to be related directly to a policy of
pegging prices The Government 1s
i a position to peg foodgram prices
To what extent 1t 1s in a position tc
peg consumer goods prices 1s a dif-
ferent matter, but in my speech on
the food situation I had said that
Government has, for onc reason or
another, not faced this question of
pegging foodgrain prices

I do not believe that the worke1s
today would have demanded a second
pay commission if there had not been
this 100 point 1ncrease mn foodgrain
index In one year i1t has gone up by
100 Some of the workers may be
misled, omc of them are misled, but
what they want 1s food and cloth and
had these foodgrain prices been peg-
ged, I do not believe we would have
been faced with this demand That
15 something which we cannot undo

I had suggested that there 15 01l
one way of pcgging foodgrain prices
I know there 1s a psychological re-ist-
ance 1n government circles to this
policy of mmporting and 1eleasing
foodgrains, but how else are we going
to peg prices? It 1s for the Finance
Minister to decide at what level we
are gomng to peg 5 per cent, or 10
per cent below the present level, but
how do we do 1t* 1 had suggested
that we release nto the market
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immediately a certain amount of
wheat The position with regard to
riee 15 somewhat more difficult unless
we can mnduce our Burmese neigh-
bours to repay in kind some of the
loan we made to them But wath
regard to wheat, 1if we release, let us
say, Rs 150 crores worth of wheat
into the market, we should be able
to bring down the wheat prices But
how do we do 1t? We release that
amount into the market for Rs 100
crores You may say where do we
find the difference” Fortunately, the
Finance Minister has not to find the
Rs 50 crores because we are getting
extended credit, and that Re 50
crores we may pay over a period of
30 years But if that 1 released, you
will peg the prices, and the crucial
thing will be that if you have your
second pay commission and you are
able to peg your prices between now
and the time they report, you will be
able to minimse the financial com-
mitments of the Government

1 also feel this that a full-flcdged
pay commission 1S not necessary 1
go further and say 1t 1s not desirable
What will happen” Look at the terms
of reference that have been suggested
i the resolution Any full-fledged
pay commission working to those
terms will take anything from two
to four years to report My friends on
the right will seize on 1t as an excuse
for belabouring the Government, and
they will say you are stalling the
time you are playing for time, you
are not giving rehef for a period
of two vears I feel that perhaps it 1s
necessary today—It 1s necessary -to
give rehief immediately My respect-
ful submussion to the Government is
this I would prefer to see an ad hoc
body appomnted, first to deal with
anomalies I believe that most cat-
egories of workers, even those 1n the
lower wage brackets would be catis-
fied if you adjusted the anomahes

I know to what extent anomahes
have supervened as a result of the
attempt to implement the recommen-
dations of the first Pay Commussion.
We still have them with us, and the
workers are suffering hardships only
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because of these anomahes, You do
not need a second Pay Commission
to readjust those anomalies. 1 can
enumerate a large number of them.
I shall give you one instance.

Take the station masters. What does
a Pay Commussion do? It does mot
give scales ad hoc in respecct of each
category or sub-category of workers.
All that a Pay Commussion does 1s
to broadly lay down scales, gradation
of scales for a particular category
For instance, in the station masters’
category, we prescribed seven scales,
and we left 1t to the Raillway Admu-
nistration, m the context of ther
work and their responsibility and so
forth to fit the numerous gradations
of station masters mnto the different
pay scales The Raillway Admims-
tration chosc, 1 do not know why, to
fit 87 per cent of them into the lowest
scale-slab, with the result that there
has been tremendous unrest amongst
those¢ peoplc These are anomalies.
People 1n the supervisory cadres have
been given lower scales than people
who work under them These are all
anomalics, and I feel—I am talking
particularly about the railway people,
that, by and large, if you adjusted
those anomalies which had arisen as
a result of the mal-implementation
of the intention of the first Pay
Commuission, the people would be
largely satisfied

Then, there are margmal adjust-
fnents that are nccessary, m the case
of allowances and things lke that.
I feel that if this is done, and if an
ad hoc body 1s appointed, it will bring
immediate relief; it will give relief
where 1t 18 needed and I would
also make this request that I saw a
suggestion n the newspaper today
that Government are thinking in
terms of a committee consisting of
officials or Ministers, but I would sug-
gest—they should associate non-
officrals also. Otherwise, if it consists
entirely of officials, it 1s bound to be
exposed to the charge that it is work-
ing under Government direction and
that it is out of touch with the real
needs of the workers.
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Shri Tangamani (Madurai): I rise
to support the resolution moved by my
hon. friend and I shall be as brief as
possible.

The first Pay Commssion was
appointed in 1946, and 1t dealt mamnly
with the Central Government employ-
ees. It will not be out of place if I
read out the terms of reference, which
were as follows.

“the pay-structure of the pay-
scales, standard of remunerations
etlc, the extent to which the pre-
sent leave terms should be altered
the conditions of retirement,
pensions, provident fund schemes
etc, the machinery for negotiating
and settling questions relating to

. the conditions of service ete.”.

That was the first time when a
commission was set up which consi-
dered the question of all the Central
Government employees Before this
commission was set up, there was
widespread unrest throughout the
country and there was the threat of
a strike by nearly 800,000 employees
and the commission more or
less put an end to this threat of
strike. An interim relief to the extent
of nearly Rs 10 crores was given to
the railway employees

What I would lhke to pomnt out 1s
this In 1846 1t started with the
Central Government employees. After
the Pay Commission was set up, and
after its report was published, many
of the industrial workers raised simi-
lar disputes, and their wages and
emoluments have increased since then.
During these ten years, what we find
1s that the industrial workers have
gone ahead. In the State from which
I come, namely the Madras State, the
textile workers have got their own
wage awards, and their wages have
increased by nearly 15 per cent The
same 15 the case in regard to the
plantation workers Almost all indus-
trial workers arc going ahead while
those employees who gave a lead to
the trade union movement in the
country are laggmg behind That, in
short, is the position

So, it 1s but time that we have what
might be called a Central Pay Com-
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mission, or a second Pay Commission,
or a wage board, which will go into
the question of revising the wage
structure, and revising the working
conditions.

1 would also like to point out that
when the Minimum Wages Act was
passed, minimum wages were fixed
for certain industries. In certain
industies, the bargaining power of the
workers is not very high, but even in
those industries, there is a provision
for revising the minimum wages. It
may be argued that the minimum
wages of 1950 would continue to be
the same in 19556 also, but there is the
stipulation that the minimum wages
also will have to be revised within
five years. So, all these industries
get their minimum wages revised.

Way, I am told, that several count-
ries, in the recent past, have revised
the wages. The P & T and telephone
employees got an ad hoc increment
last year in U.S.A. In UK. a special
commission was set up. And I believe,
in Ceylon, there has already been a
revision of the wages. So, in all these
countries, whenever it is found that
the cost of living index is going up,
there has been a revision of wages
and pay scales. So, the case for revi-
sing the wages and scales is very
much strong.

Further, even amongst the Central
Government employees, who number
nearly 2 million, certain changes have
taken place. If we take, for example,
the Civil Aviation Department, we
shall find that the Civil Aviation
Department of 1947 is not the Civil
Aviation Department of today. In
those days, the technical departments
that were formed were few and far
between. But now, there has been a
tremendous expansion, and the cases
of these people are going by default.

Another point which my hon. friend
who preceded me has pointed out is
the question of anomalies. There is
a crying demand from the Central
Government employees that at least
the Central Pay Commission’s award
should be implemented in all its force,
and the anomalies between the class
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IIT and class IV employees should be
rectified.

Now, take the case of the port and
dock workers. They have adopted the
Central Pay Commission’s recommen-
dations in 1953. But we find that the
Chaudhuri Committee is still looking
into them with a view to resolving
those anomalies.

Similarly, anomalies are yet to be
resolved in the case of the rallway
employees. Further, none of the
Central Government employees is
getting the dearness allownce which |
has been given by the Pay Commis- '1
sion. If these anomalies are now" |
resolved, and an ad hoc increment is
given, that will be good starting point
for the second wage board or second
pay commission.

Further—this is an issue which
might come up later; however, I might
mention it now—there are certain
employees who come directly under
the 'Central Government. Recently,
there has been a wage revision in the
case of the insurance employees. How
do their pay scales compare with those
of the other employees?

4

Surely, the employvees under the
Reserve Bank, I believe, are enjoying
more or less the highest privilege—
not that they are getting a living
wage. There the minimum is
Rs. 90 and the scale goes up}
to Rs. 300. Recently, when the
Reserve Bank Employees’ Union and
the authorities negotiated, several con-
cessions were given to them. For in-:
stance, advances for purchase of
cycles, advances for construction of
houses, subsidies, canteen facilities,
medical facilities and so many other
facilities are being extended to the
Reserve Bank employees.

I know there is the stock argument
that the State Government employee
are being poorly paid. In the Madras
State, the State Government employe
get another concession; the children
of those employees get free educatiol
up to the sixth form. But such faeci-
lities have not been extended to the
Central Government employees.
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The employees in the commercial
firms are getting periodically bonus
for 3 months to 6 months. A small
Bank like the Indian Overseas Bank
has granted them bonus for 3 months.
The Central Government employees
do not get any bonus. They do not
get even the concessions which are
extended to the State Government
employees. It is always wrong to
compare the wages of persons with
those living under starvation level
This is like the Tamil proverb:

“Thammin Meliyarayi nokki
thamathudamai amma perithendru
achamagilka” :

The poor must look to the poor and
be satisfied with their lot. If that is
going to be the policy we are to adopt,
then there is not going to be any
advance.

I remember the hon. Prime Minister
who was inspiring us during our
younger days was always saying that
the living standards must increase
and that our people must come up to
the level of the most advanced count-
ries of the West. The Fifteenth Indian
Labour Conference has given a
quietus to this controversy. Minimum
wage must be given to any man
worth the name. If there is any
small unit which is not able to give
minimum wage, then, it has pot to
close down. We should not have
industries paying starvation wages to
their employees. If there is an indus-
try which is not able to pay the
minimum wage to its employees, then
we have to close down that industiry
in the largest interest of the commu-
nity. Now, from the minimum wages
we go a step further and the concept
of fair wages has to apply in regard
to the employees with whom we are
concerned now. This has been clear-
ly defined in the Fair Wages Com-
mittee’s report. If we are going to
have the Fair wages Committee’s
report as the basis, then, the
Central Government employees will
certainly deserve better treatment.

The case for the Central Govern-
ment employees is really a case for
}he,people of this country. I know

\
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the hon. Minister will agree with me
that a start has got to be made in this
direction. We make this question very .
simple. So far as dearness allowance
is concerned, the slab of Rs. 5 for 20
points has been accepted in the first
Pay Commission’s report and still
many of the employees are not getting
this. Normally, a textile worker or a
worker in the petroleum industry gets
three and a half annas to a point
above hundred in the cost of living
index. If 440 is accepted as the cost
of living index, he will be getting
Rs. 75. Industrial concerns are paying
Rs. 75. So, the question of fixation of
fair wages and dearness allowance, or
the merger of these two is an impor=
tant matter on which we have to
resolve now. In 1946, the revision of
the pay structure started with the
Central Government employees and
the same will be done in 1957 also.

The Prime Minister and Minister
for External Affairs (Shri Jawaharlal
Nehru): Mr. Deputy-Speaker, Sir, my
colleague, the Finance Minister will
deal with this Resolution and this
subject on behalf of Government
presently more adequately. I am not
dealing with this subject as a whole
but I thought that perhaps it might
be advantageous if I ventured to draw
the attention of the House to certain
aspects of this question.

The proposer of the Resolution re-
ferred to me as having said something
to the effect that there should be no
Pay Commission. I did say that, but
there is something more that I said
too; not that ‘only. That was some
months back. What I said then and.
would like to repeat now is that we
cannot consider this question in some
kind of a vacuum. All of us desire
obviously, higher standards for our
people, for Central Government em-
ployegs as well as for others. There
is no difference of opinion on that.
In fact, the subject is such that, nor-
mally speaking, it should not be con-

. sidered a party issue but an issue on

which all sections should apply their
wisdom to find out what we can do
about it. Obviously, as the hon.
Member Shri Frank Anthony said,
there are limits beyond which one
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cannot go, whatever our desires may
be. It becomes either wishful think-
mg or a delibeiate attempt to do
something which might result in the
breakdown of the economuc structure
It 18 not a question of my arguing that
1t 18 bad and some one else arguing
that it 15 good

1636 hrs,

[Mr Speaxker mm the Chair]

We all agree that this should be
done to the greatest possible extent
so that the standards of the people
should rise In fact, the whole object
of the economic policy of the Gov-
ernment, the whole object of the Five-
Year Plan etc 1s that That 18 not
confined to the Central Government
employees but applies to the people
as & whole

1 agree with the proposition that
the Government as an employer
should be a good employer—obviously
So, there 15 a large measure of agree-
ment and yet there may bc a great
deal of lack of agreement in the ap-
proach to this question

The honourable proposer said, I
think, that {his must be done, what-
ever may be the financial implications
This 1s a kind of statement which, 1f
I may say so, not only any Member
of the Gove.nment, but even any
Member of the Opposition cannot
lightly make or accept We have to
see 1n whatever we do as to what are
the implications We cannot just for-
get the consequences and say, ‘Doit!
Therefore, one has to consider this
whole question in the context of to-
day ‘The context of 10 years or I1
years ago when the old Pay Com-
mission was appointed was completely
different That Government had no
wide social outlook, no desire to mdus-
tr alise the country or to make any
big revolutionary or semi-revolution-
ary changes They had to carry on,
maybe domng good here and there
Now conditions are entirely different
Here is this country engaged on a
vital and tremendous adventure You
may criticise that we go too far That
is a different matter. But 1t is a com-
mon groun- that this Parliament and
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our people are engaged m this great
adventure of trymng to lLift our people
from boot-straps and give them
higher standards—to all of them and
not for a section.

Indeed, if I may criticise this reso-
lution, this resolution says that some-
thing should be done. It says that a
Pay Commuission should be appointed
to bring the employees ‘in conformity
with the country's i1deal of socialist
pattern of society’. I wonder what
the Hon Member has in mund about
the socialist pattern, as if socialist pat-
terns are coming about to India by rais-
ing the salaries of various sections It
has absolutely nothing to do with socia-
lism or socialist pattern, may I remind
him? Therefore, for that purpose, the
1esolution 1s completely wrong It is
just not understandmg the issue.
Presumably he hon Member wants a
socialist pattern of society. But it
cannot come about mn this way. In
fact, you put a bar to its coming by
trying to proceed in this way Let us,
by all means, have proper salaries.
Let us raise the standards of our
employees 1n the Central Government
and elsewhere But above all, let us
raise the capacity of the country to
do this because otherwise you stop
soniewhere

Therefore, we come back to the
question of the capacity to do these
things—production, productive efforts
efc Some hon members talked about
salaries and wages going up in other
countries It 1s perfectly true Recent-
ly I had been to a number of countries
in Western Europe There I noticed,
with some surprise, how they had
recovered from the effects of the war
Broken down places which had been
bombed out of existence are huge
flourishing towns and factonies today.
They are paying higher salar ~~ and
higher wages because they are produ-
cing much more than they ever did.
Whether you go to Germany or even
France—I do not wish to criticise it
with certain curious state of its poli-
tics it i= producing more.
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Shrimati Renu Chakravartty
(Bashirhat): We are also producing
more

The Prime Minister and Minister of
External Affairs (Shrl Jawabarlal
Nehru): Yes, certainly we are produ-
cing more and we hope to produce
more But the whole question, as has
been often said and I may repeat 1it,
13 this that these countries, roughly
speaking, of western Europe and the
Soviet Union were wndustrialised, went
through an economue revolution, that
18 to say, were industrialised largely
before the political revolution came
m a big way Therefore, they were
strong enough to meet the demands
of the political revolution, the econo-
mic revolution hawving come earlier
In the Soviet Union, of course, condi-
tions were different and they brought
about the economic revolution 1n
certain ways and suffered a great
deal of hardship to achieve certamn
results Now we had to face in this
country a big political revolution
coming preceding the economic revo-
lution Now we are trying to bring
about the economic revolution The
whole process has been put in a diffe-
rent way here Not only in India I
mean but in all those countres, so
called best developed countries, that
18 the difficulty The political revo-
lution produces political consciousness,
demands, etc, legitimate demands,
of course, without adequate means of
supplying those demands, unless there
15 an economic revolution to do 1it
And, 1t does not matter whether it 1s
a sociahistic, capitalistic, communistic
or any other way, you have to produce
enough mn order to satisfy the
demands If not, you cannot go head
In order to bring about that system of
production, to produce much more,
you have to go through the pamns of
labour, tremendous pains, austerity ,
and what not It does not matter
whether 1t 1s a communist way of
approach or capitalist, one has to do
that till you arrive at a stage when
production  rather automatically
increases

When we are going through these
transition periods, we have to face
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that difficulty Always we have to
pick and choose as to what we can
gwve for increasmg the standards in
the immediate present. We want to
gwve 1t, we must give it, I agree, but
to what extent” Because, the moment
you go a httle further, every bit fur-
ther that you go means less supply for
future advancement less supply fog.
future investment and so and
so forth That 15 the difficult-
choice that Governments in every
country have to make So, that
15 a basic question which has to
be faced 1n the context of today and
not m the context of the British Gov-
ermmment in 1946 and what they said
then, 1t 18 completely different

Then again, 1if that 15 the basic ques-
tion we have to consider 1t Suppose
we do consider 1t ‘There can be no
objection from my part or the Gov-
ernment’s part to any enqury, but
always provide an enquiry taking mn-
to consideration every aspect of the
question It will be a totally wrrele-
vant and unrealistic enquiry if you
ask some people, as you did in 1948,
Look at this Iimited subject here and,
gwve us your views"” Anybody can
give his views, they may be very
good views for the limited subject,
but totally unrealistic from the larger
context of things Therefore, what-
ever enquiry there 15, we must keep
In view this larger context We are
gomng through this tremendous ad-
venture, call 1t Five Year Plan or
whatever you hke There will be
many Five Year Plans, I do not say
that the Five Year Plan 1s sacrosanct
that 1t cannot be changed, varied,
amended or what not That 153 a
different matter, but today, whether
it 15 this Plan or a varied Plan, we
must go through i1t Otherwise, we
remamn where we were Hon Mem-
bers remind me that our production
1s gomng up I am glad about it, but
I want 1t to go up even faster and I
want to supply the results of what you
produce, maybe the surplus, for fur-
ther investment Whatever our diffi-
culties are at the present moment,
whether of internal finance or exter-
nal finance, or the difficulties of a
dynamic progressive economy, remem-
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ber that these are difficuities for the
country which 1s moving forward and
not for countries of static economy.
Therefore, although they are giving us
headaches, m a sense they are good
difficulties, difficulties of progress and
not of stagnation and inaction. Also
remember, we want internal finance,
foreign exchange and all that; what
for?” Some people talk vaguely about
our spending spree What do we
spend money on? On machinery,
which is an investment We have not
spent it away, we have got something
solid out of 1t It 15 1n this context
that we have to consider this question
Otherwise, you only really get gong
in the sensc of providing enough for
an everrising standard of hving for
our employees and others

Of course, other matters have been
mentioned We cannot now, as the
Central Government might have done
in the old days, ignore the consider-
able difference between Central em-
ployees and State employees, some-
times equally good Somctimes two
men work i1n the same place and do
“the same job and yet, as I think Mr.
Anthony said or somcone else, you
cannot just lhift all these people, be-
cause we have not got the strength
to lft all of them What are we
to do” 'Then, leaving out the whole
question of Central and State em-
ployees what about the hundreds of
millions of others? Obviously we
cannot hift all of them The process
of Lifting them up 13 the whole process
of our planning, development and
everything This process, whether it
s industrialisation or community deve-
lopment schemes or whatever they
are, is one big process To do that,
therefore, one has to see these thmgs
in a proper perspective If you have
an enquiry, it must be an enquiry
keeping in view the economic condi-
tion of the country, the Five Year
Plan and all that, because 1f that fails,
then the whole structure fails and the
very thing that we want to happen
does not happen. That is why often
when such a situation arises in a coun-
try, people have talked about what
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they call wage freezes and profit
freezes [ am not at the moment
suggesting that, although eminent
people have talked about it in India
too Broadly speaking, onc has to
realise that one cannot in such cir-
cumstances go on, much as one might
want to go on, in this direction. One
simply cannot, because apart from
other things, mgher wages in these
circumst inces may lead to more in-
flation and therefore, the capacity to
produce more becomes less and less.
in fact, you do not get the higher
wages, only they remamn where they
woere  Only the country suffers; all
vour .planning suffers, maybe the
value of your currency goes down and
so on So this complicated thing
occurs It 15 not a question of, let us
say, a labour tribunal with a very
emment judge sitting and deciding
whether this should be paid or that.
The judge sees only certamn things.
He does not see, in that limited mat-
ter, the ultimate economic consequen-
ces which a country has to face, more
espectally when we are dealing with
millions of people Therefore, these
are the important considerations that
have to be borne in mnd

One thing, of course, 1 wiall say and
there can be no doubt at all 1 think
M1 Anthony said about anomalies
Obviously these have to be dealt with
and should be dealt with. And, not
only thesc 1 felt personally, apart
from this, the real advance should be
made much more in the way of pro-
wviding amenities It 1s a better way,
a more social way and the money
that 1~ spent upon 1t goes much fur-
ther than otherwise Amenities, bet-
ter hving conditions, better health,
cheaper or free education—these are
the things which immediately lessen
the burden on an mndividual or a
family and I think it 1s the duty of
the State to provide them. It is only
our incapacity at the present moment
to do 1t that prevents us from doing
it and ultimately all the Xkind of
things that the State should do. They
should be provided for from birth to
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_death. I am prepared to accept that®
maxim, but only I cannot give effect
to 1t today.

So that 1t 15 1n this context that 1
should like this question to be locked
at. Further—I hope I am not un-
necessarily censorious—I do get an
impression sometimes that these
demands etc. for higher wages, this,
that and the other, justified as they
may be from time to time, somehow,
at the present moment, are more in
the nature of a political approach than
an economic approach to these pro-
blems . .(Interruptions).

Shrimatl Renu Chakravarity: Do
prices not go up® It i1s not political

Shri Sadhan Gupta (Calcutta—
East)' Even the INTUC sponsored it

Shri Jawaharlal Nehru: Never-
theless, why I say so 1s this I do not
say that there 1s no economic reason
fur it T admit that I agree there
arc cconomic reasons for it, and let
us consider what we can do about it.
Neveartheles 1)l this business of slow-
g down .nd constant threats and
tne language used 15 not economic
language It 1s a very different
language It 15 extraordinary

Now, I must say that this mentality
of slowing down that is taking place
sometimes 15 a most dangerous men-
tality, dangerous for the country to-
day The one big thing that I find
when 1 go, whether to  Communist
countries 1n Europe or Asia or to non-
Communist countries, the one good
thing that I find 1s hard work—every-
body working hard During the leis-
ure hours, play hard, if you hike But
during thoir working hours, they work
hard

You go to Germany Onc 1s amazed
at the work of the German. Or take
the Dutchman or the man of any other
country Bul I am simply amazed
at their recovery through sheer hard
work They went through this—hav-
mg been a defeated nation; the Ger-
mans—and worked hard. It was
something amazing. They do not
mind © hours, 10 hours because they
felt that they had to bring themselves
up.
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Shri Sadhan Gupia: The wages are
also amazing there.

Shri Hem Barua: When the walls
of the stomach are burming, it ie cruel
to ask them to work harder.

Shri Jawaharlal ‘Nehru: I have not
quite heard that. However, it is im-
material

But this business of slowing down
15, apart from the essential harm it
does, that 1s, less production, less of
everything, psychologically and spiri-
tually a fatal thing to do im this coun-
iry, when we have to make people
think—ourselves, yourselves, every-
body—in terms of concentrated, co-
operative hard work.

Thercfore, T say 1t i1s spintually
something which eats into the vitals
of our bemng, of our public life and
community life

Take another instance, a very posi-
tive instance Today one of our big
problems 15 the unloading of ships at
Calcutta and Bombay harbours.
Every day’s delay in unloading them
means demurrage We are paying, [
believe, Rs 1 lakh a day—may be
morc—just because we are not wun-
loading ships 1in time, and Rs 1 lakh
in foreign currency which we can ill
afford Why? Because there are
delays I am not blaming anybody in
this matter, and I hope things will be
better

But here 1t v Here 1s the slowing
down busmess, delhberate slowing
down, which creates trome wdous diffi-
culties for us It weakens the coun-
trv, it weakens our position to mm-
prove the lot of thowe very persons
whose lot <hould be mmproved I
agree thoir lot should be improved,
but we cannot improve 1t bevond our
« 'pacity to do «o It 1s obvious Or
we mmprove 1t at the cost of somebody
clse At whose cost?” Some of our
friecnds may say ‘Oh, stop the privy
purses and the rest’ Well, I agree..

Shrimati Renu Chakravarity: Stop
the profiteering of the stevedores and
you will get a lot more for your plans.

Shri Jawaharlal Nehru: Stop the
profiteering. Certainly. I am sorry X
do not know enough about them. But



4381 Rezolution re:
[Shri Jawaharlal Nehru]

but one must recognise that all this
business of stopping profiteering, the
privy purses etc which may be desira-
ble m its due time, does not really
affect the situation basically It does
not; 1t may make a shight difference,
and 1t should be done (Interrup-
twons)

Shri Hem Barua: What about the
psychologichl effect® -

Shrli Jawaharial Nehru. 1 accept
that—psychology 1s certamnly there—
but the realities are that only by hard
work and production we could pro-
duce the necessary stuff for advance
and for increasing standards of life
There i no other way, and every pro-
cess, whether 1t 1s strike or go-slow
movement or anything which stops
production or delays or lessens pro-
duction, 13 harmful to the mterests of
the country and to the mnterests of the
very people who are doing it, unless
they want to profit at the expense of
some other section of the commumty

So I do submit that this constant
threat of strike and go-slow 1s a very
unhealthy sign mn India or anywhere,
more especially here m India today It
18 almost an attempt to hold up the
community and to make the com-
munity do something which normally
the community cannot afford to do or
may not do or can only do at the ex-
pense of others

That 15 not a right approach It 1s
a completely right approach for
workers, employees etc to discuss mn
an organised way thewr demands and
therr anomalies There 13 no doubt
that many of them suffer and, surely,
whatever our faults may be, nobody
can say that we, the Government or
any of us, do not want them to get
rid of their anomalies or sufferings or
that we do not want them to better
their condihion.

We do want to do as much as pos-
sible, but we must, I think, realise
that the way to do 1t in present con-
4itions 15 not by conflict—whether it
a industrial conflict or whether it is
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a conflict directly between govern-
ment employees and the Government.

Now, hon Members have often sug-
gested what 1s called nationalisation
1 have no doubt that, as we have
done already, important industries
ought to be nationalised. @ We have
made lists of what should be and
what should not be

But I should hke this House to
1emember what nationalisation
means today I am not talking mn
terms of cost The moment Govern-
ment has to deal with an industiry,
politics intervene and they are incited
and there are anti-government
strikes

Therefore, 1f a Government has
always to face this kind of problem,
it becomes a bar or something which
comes 1 the way of nationalisation
If nationalisation means simply con-
flict, which otherwise would not occur
then nationalisation loses much of its
charm and bertefit

Shri Hem Barua Is 1t because of
anticipated strikes that Government
does not proceed in that line with
progressive measures?

Mr Speaker. Order, order The hon
Member should not interrupt lke
this

Shri Jawaharlal Nehru. I do not
know what the hon Member says
But 1n future, Government will cer-
tainly not ge m that way if strikes
are going to occur I can assure the
hon Member that this will be an
important consideration in future mn
this matter Because our object, at
present moment, 1s not some doctri-
nawre or theoretical object, it is to
build up this country There must be
greater production and more equita-
ble distmbution. Greater production
18 the first absolute essential We
cannot move otherwise There must
be greater production for greater
surplus for investment for greater
progress, thereby lfting up standards
all round If that cannot be achieved
one way, then some other way has to
be sought



tion, with the kind of language that
15 used and the kind of threats that
are 1ssued all the time for the
Government to submiat to it

But we have taken steps In regard

far they had gone to meet the demand,
showing that in other matters they
are discussing They want to go
ahead

These are complicated matters and
we want to meet them, the postmen
and the like are the most valuable
members of the community We want
them to prosper But they do not
help m the solution of those problems
by gestures of deflance all the time
and words of deflance That 18 not
the way a community should function,
more especially when we are engaged
in this big adventure of building up
India

1 S

%"ﬂ S A Dange (Bombay City—
Central) Sir, the subject that 18 be-
fore us 1s quite serious, not because
threats of strikes are held or counter-
threats of suppressing them are given,
because, threats on either side, either
of carrying out strikes or suppressing
strikes, do not lead wus anywhere
After all there are two partics to the
whole gquestion one 13 the working
class which makes the demand, and
the other 1s the employmg class—
either the State or the pmvate sector
(An Hon Member And a third)
They want a third party I do not
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know where the party is when these
things come in. Ittheyhulhall
little bat careful about defining socia
lism, they would have found that m-

statements are not incorrect. How-
ever, what 15 the position we are
having?

It 15 already admitted that produc-
tion 18 increasing, nobody demies it,
It 13 admitted we are working hard;
nobody denies that The question h,
where should the increased produc-
tion go It 1s admutted that part of it
must go into greater investments We
do not deny that But 1t 13 also
admitted in the Plan that the dispan-
ties 1n income should bc reduced as
the Plan proceeds and production
grows This 1s exactly the demand
for the Pay Commission The dis-
parities 1n mcome, even m the con-
text of growwing production, stil re-
main They should go

Now, what 15 socialism if 1t 1s not\
raising real wages” I am not talking
of money wages, nor would you per-
mit me to go into discussions of how
wages are reflected in prices But
let me submut that it 13 a wrong
theory 1n economies to say that higher
wages always lead to higher prices
This theory has been blown up even
in capitalist economie., le. alone
socialist economies Wages are the
cential point around which prices re-
volve But prices are not m every
sector made by wages Otherwise you
would not have such a category as is
called monopoly wages Monopoly
wages run away from the wage struc-
ture and have nothung to do with
wage structure It 18 a well known
phenomenon m economics through-
out the world that, for example, the
prices of manufactured goods and
prices of raw materials fluctuate
differently and the prices of manu-
factured goods are controlled by
manufacturers irrespective of the
wage claims This 18 already admit-
ted Therefore, I would not go into
economic theory here, because it 1s a
WIOng theory to tell the workm;
class or the communty that price, at
all times, in all its quantum, 18 always
govemed by the guantum of wages
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The quantum of wages has nothing to
do with the quantum of prices, because
prices are a market phenomenon
while wages are a production pheno-
menon Therefore, I should not go
nto 1t, and our Prime Minister would
not hke to be hothered with the
theory of it But I certainly would
lLke to contradict, if he permits, the
statement that wages have nothing to
do with the socialist pattein What we
are saymg in the resolution 1s simply
this that sociali.t pattern should not
mean falling hving standards at least
If you cannot satisfy the demands for
some time and 1If you say ‘Do not
ask for a higher and rmsing standard
until I complete a certain stage of
production’, that 1~ a reasonable de-
mand 1 can understand it But you
should at least guarantee to me a
standard which 1s not a falling stand-
ard of living

But here what are we getting?
Prices are rising up, while wages are
pegged, salaries are pegged Therefore,
what 18 happening 1s that real wages
are falling Where annual bonus 1s
obtainable m factories, there alone we
arc able to get a certain level of real
wages m proportion to certain levels
of productivity But with regard to
government servants there 18 no ques-
tion of a lIink-up of prices and dear-
ness allowance Therefore, our submis-
s10n 15 that even 1n a socialist pattern
the question of wages 1s the most im-
portant, because in a socialist pattern
wages 1s the form of income and 1s 1n
faci the only income I would there-
fore say that if you accept socialist
pattern, please remember that falling
standards at least have to be stopped

If prices are pegged, I can under-
stand Stop prices from rising But
with every taxation measure, or even
without taxation, prices are jumping
up What 1s the poor man to do?
He 1s pegged up at Rs 30 plus dear-
ness allowance with a msing scale up
to Rs 35 after ten years In this
country let us do away with the
medieval pay structure of thirty or
sometimes even twenty-five rupees at
the lowest rung and higher pay scales

19 JULXY 1967 Appoistment of
- Becond. 3386

of three, or five thousand rupees with
allowances and so on end so forth
Should there not be a Pay Commis-
sion to judge not only the salaries of
government servants but including
the whole administrative structure,
mnstead of simply having good words
about wvoluntary cuts® Voluntary
culs ha no meaning If ten per cent
13 cut from two thousand rupees, it
cumes to Rs 200 no doubt But ten
per .ont cut from thirty rupees would
be a bad bplow for the man who 1s
geting a low wage Therefore, volun-
tary cut 1s no good If pcople were
to propose a ritionalisation of the
whole cost tructurc including even
the MP's, then for persons getting
above a th,u and rupecs therc should
be a cut of thirty or forty per cent,
thost getting between five hundred
and thousand rupees should get
something less, and those who are
getting below five hundred  should
have no cut but they should get a
ris¢  If such a system of arriving at
wages 1s come to, then our Finance
Mmister will sur¢ly find that the
~aving 1s enough to meet at least a
part of the rive that 1s claimed by the
government servants 1n the lower
c1tegories

Tharefoie the first point 15, let us
not discuss abstract economics  But
abstract economics 15 affecung real
Iife There I deny the thcory that
wages in every place determine the
quantum of prices and therefore a
rise 1in wages will always lead to a
s n priees Even in the history of
countrics with capitalist economies we
have found that a very big rise mn
wiges has led actually to a fall 1n
prices many @ time  This 15 recorded
mn  economic Iiterature, and our
Finance Mmuister certainly knows
about 1t There 18 no such theory
which 1s vahid in capitalist economy,
and cerlainly not 1n soclalist economy

With regard to the question of
politics being involved in this, I can
say on behalf of my party that we do
not approach this question from the
point of vicw of politles af all Be-
cause our main question 1is, would
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you hald the price hine for us? i you
g§ve me thurty rupees and rnce is
seling at two rupees, please hold it
at two rupees But you cannot hold,
you have admuttéd your inability to
hold it You cannot hold the profit
line

There was a progressive manufac-
ture who proposed in another con-
ference that prices be frozen, wages
be frozen and dividends be frozen
Only, after “dividends” he added the
words “at current level” The banks
are paying dividends at the rate of 30
per cent Plantations are paymng
dividends at the rate of 40 per cent
or 50 per cent And he wants freez-
ing of dividends at the current level
prices to be fioren at the cuirent
level and wages al<o to be frozen at
the current level-—viry impartial
community chinking' This 15 an 1m-
partial thinking which leads to an
impartial starvation of the fixed-wage
earner' Sulely, this i1s not the way of
thinking 1 am not referring to any
Minister having said that I am
speaking about some manufacturer
who made a plea like that

Rcference 1s made to the Indian
Labour Conference The Indian
Labour Confcrence certainly  had
done some good thing The first was
in the speech of the Mumster for
Labour, that the philosophy i1f a wage
frecze 15 being blown up He said thas
15 all wiong and “we do not under-
siand for wage freeze"—though
this was the philosophy under-
lying the First Five Year Plan And
of course the working class had to
fight against 1t and secure certan
higher wages, because prices wcre
rnsing And 1t 1s not for a general
wage increase They do not say, have
a general wage increase irrespective
of what they need of the industry
and the worker 1s But we say a ch-
mate of general wage increase exists,
whether 1t 1s 25 or 10 or 40 should
be judged in terms of the industry
given Therefora, the Labour Confer-
ence did take a certain progressive
standpoint un this question and de-
manded fair wage, demanded a mini-
mum wage i1n terms of reports which
are already admutted and reports
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which are not being translated into
action

I must congratulate the Labour
Mmister for having asked that the
standards which were deflned are
given effect to by the various indus-
tries But that Conference itself gave
a lead mn saying that a general freeze
15 out of date A general wage
increase may not be possible in the
sense of, say, a flat 25 per cent or so
The Labour Minister himself presided
over a meeting wherein the coal-
miners were allowed 40 per cent
wage mer ¢ Even my organisation
asked for b per cent imncrease If the
coal miners deserved 40, I won't say,
gwve 25 If some organisation can
stand only 5 per cent I won't say, in
anv case, 25 per cent I say, judge .he
condition of the worker in the given
industiy, given service, given em-
plov' ut, see what 15 the cost to him
ir the present structure of price and
give the reasonable rise My only sub-
miassion 1s that a rise . wages .s
necrssary all round m the economy,
mn view of the fact that production
15 11sing continuously, m wiew of the
fact that profits are rising continuous-
Iy 1n view of that that productinity
pe1 head 15 rising continuously, 1n view
of the fact that prices are rsing con-
tinuously Therefore, the man must
get a 115¢ 1n wages In view of all
these conditions, we are making a
case for 1ncrease in wages and not
from motives of politics or anything

I certainly stand for negotfiation
with the Minister of Communications
or with the Minister of Finance or
with the Prime Minster I say, do not
deny the position We do not denounce
collective bargaiming Our complaint is
that collective bargamning 1s not done
quickly There 15 ‘go slow' on the go-
veinment side in collective bargain-
ing Therefore the reaction 1s go slow
in production For go slow in produc-
tion brings down Government to
reason Therefore, there should be
the abolition of ‘go slow" on every
side It 1s not merely denouncing go
slow, 1 cvervthing, that will do In
transport, you can produce by law
that the speed should be 20 miles
When you have a lesser number of
buses, you ask the driver to increase
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the speed to 30 and even 40. He meets
with an accident. He is suspended and
punished. The law says 20 is the
speed. Therefore, there is such a
thing as legitimate ‘go slow'. Within
the frame work of law there is such
a thing and a legitimate refusal to do
overtime, is also within the frame-
work of the law. For example, 1n
spinning, 1if you suddenly raise the
spindles to 8,000, 13,000 or 14,000 ir-
respective of the count that is on the
spindle frame, 1n that case, I think I
am entitled to go slow. I cannot stand
all the strawn. I therefore claim that I
cannot do 1t Therefore, let us now
denounce go slow on the ground that
it 15 go slow Let us understand it as
an windustrial phenomenon, as a defen-
sive mechanism of the worker when
he cannot stand speed and conditions.
I am not m favour of go slow just as
tactics for sabotage of the Plan, We
do not think of sabotaging the Plan
ywen from inside the Congress Party,
let alone our side Even amongst
them there are some people who say,
why so many steel plants We say:
No, steel plants must be had I am
prepared to do whatever we can for
setting up the steel plants wherever
they are, not necessarily Bhilai or
some other place, but everywhere,
Rourkela, Durgapur or anywhere.
The core of the Plan cannot be
challenged We are not the people who
would produce some political excuse
in order to hold up the work of pro-
duction and stop the Plan from attain-
ing 1ts goal

Our only request 1s, please look at
the human side of the whole thing.
You are thinking of building up a
plant; production is going to be plan-
ned. I say there 1s the human side
also along with that There are en-
gines of iron and steel you must
have them, but there is also the
human side in-the scheme. That
means he must get rice, house, cloth-
ing etc You only want to determine
the standards of coal for the engine. In
“hat case, the engine may probably
start running; it cannot run contihu-
ously if my human engine fails. I only
request that human values be import-
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higher prices does require
wages. That should be the pre-condi-
tion of understanding of the work of
the Commussion.

The relief should not be merely in
some small field, say education. But,
supposing 10,000 employees have not
got children to be educated, what is
the use of that benefit? Fis rice will
cost as much as before; m fact more,
The educational concession 15 not
going to give him any relief in the
rice, wheat or house. Therefore, the
proposal to give only small benefils is
not correct It may give you satisfac-
tion that in any case we have carried
our point and we have not given a Pay
Commussion Call 1t a Pay Committee,
call it an Ad Hoc Committee, callita
non-Ad Hoe Committee, call itan un-
orthodox Commuttee —I am not wor-
ried with the name provided it
functions openly, enguiries correctly
and judges properly

But I would say some nterim cash
rehef would be necessary. Or glve
some rice, wheat cloth at exact prices
which neutralise the rise in cost of
Iiving to a large extent Do not give
me money I do not mind that Of
course, that would be revertmg back
to the medieval system of wages.
But, 1if today under present conditions
1t 15 necessary, let us do i1t. In the
war days when dearness allowance
could not be given in money, it was
gwven in terms of rice, wheat or cloth.
Please give like that. But neutralise
the rising cost of living and make
them lIive a hittle better. At least
stop the standard of living from fall-
ing We are not even asking for any
nse 1n standard of living im-
medately, at least stop the
falll. in standards. If that s
not done, then what can I say. I am
not here to give threats of anything
of that sort. We have not got the



the government employees,
high or low, whether drawing Ras.
1,000 or drawing Rs. 20.

When production is increasing it is
my right that a part of if must come
to me in the form of a higher wage,
2 higher real wage. Therefore, the

socialist pattern. It is not agamnst the
rising needs of productivity, it is not
against the economy. Now, they are
talking about inflation. We cannot go
into the whole theory now. In fact I
should have proposed that some of the
‘Ministers who are interested in it and
the Opposition Members should once
for all thrash it—this whole question
as to what is inflation, what is wages,
what determines prices etc. Let us
sit down and arrive at a concrete
understanding on this question

Then there 18 the habit of suggest-
ing that higher wages will lead to
higher prices and there will be in-
flation, and then again you will lose
wages. Somebody says, No. Let us
have some understanding, therefote,
1f possible by a joint discussion on this
question also. I would suggest a com-
mittee to determine this ques-
tion so far as this Houge
is concerned to guide us properly on
questions of economy. Because eco-
nomy is not such a small thing like
the days of old when you can take
a packet of wheat to the neighbour
chamar and buy a pair of shoes and
walk away. It is not merely village

;g
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mildtion. The only trouble is
he wants it or not. If he
can find the money. He
sure, find that without ev
a threat of inflation. It is not
altrays inflation leads to higher
I think he knows it because if he
hold the price line whatever
amount of nflation, the prices will
rige and the cost of living will coma
down. Therefore, i1t is not an auto-
matic relation that increase in money

ag
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self knows. Therefore, if on questions
of economics, we are entitled to a
Pay Commission and interim relief
and higher wages; 1if it is on questions
of production, we are entitled to it;
it it 15 on questions of future Plan,
even then we are ‘entitled because
the government servants, a machinery
of 200 million people including the
Ministers, whose wages should also
be rationalised very soon and see
whether they should find some sav-
ings of a quite large size—and not
only Ministers, I am saying the High
Court Judges and so on and so forth
—do require some attentjon through
this Pay Commission.

So, in terms of that and I would
say lastly in terms of human needs
of making the man work cfficiently,
to make him feel that whenever the
prices jump up, he is looked aftcr.
Under all these terms, I would suggest
and plead with the Finance Minister,
‘Do  accept the need for a
Commission or a Committee and
the need for giving interim relief.
not only in terms of marriage presents
or education grants or something like
that but in terms of real wages'. May-
be, it may not be very high to begin
with but it should be real wage. Then,
I can promise that the working class
in this country, whether in private
factories or in Government employ-
ment, will create such efficiency rate
that production will rise to still
greater heights. If it is mot done—I
do not give threats—the working class
will find itself incapable of fulfilling
its task. Mere moral lecturing will not
help them. Sympathy does not pro-
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duce bread It is really hard money
which is required to get bread
Therefore, 1 again plead for
a sympathetic consderation of the
problem and a sympathetic approach
to the solution of the problem through
collective bargaining and quick nego-
tiation Then only we shall be mn a
pouumtohzmlourl’ll;y/

Shri Hem Barma: Sir, I find that
everybody 1s agreed on the demand
for a Second Pay Commussion It is
not only that the Central Government
employees demand 1t, others also
demand 1t and we find that the climate
today 1s somewhat intense with agita-
tion It 15 an agitation for a better
standard of lhiving, for higher wages
The recommendations of the Farst Pay
Commussion are not commensurate
with the present context, they could
not take the present prices into consi-
deration The prices are rising

There 1s a demand, m these circums-
tances, for a Second Pay Commission
to rationalise the pay structure in the
country and 1t 15 more than cruel to
say that this agitation 15 by some
interested individuals or people It 1s
a demand of the entire working class
of this country and they feel that their
case 18 neglected When we ask them
to co-operate 1n the nation-building
activities, 1t 1s good No political party
ever, stands against it In fact they
also want such activities to pro-
gress That 1s what Shnn Dange said
about the Second Plan He has offered
his co-operation

When 1t 15 said that these people
have political motives, T ask what
political motives can we have? There
is no polhitical motive whatsoever It
s an economic problem and the pol-
tical parties have tried to judge this
problem from the economuc pownt of
view

The Prime Minister spoke of his
recent visit to communist and non-
communist countries He referred to
the pecople there worlung hard and all
that But our people have an empty
stomach It 1s more than cruel to ask
our people to work hard on an empty
stomach and that 1s what we are doing

19 JULY 1087

Agppointment of Sgcond 4334
Pay Commission

in our country. We are gving them
extra burdens by taxation and at the
same time we forget the conditions
prevaiing in the countries which the
Prime Minister was privileged to
visit There, the workers get a lot of
social benefits such as health insur-
ance, famly allowances and children's
allowances and so on Our people do
not have these advantages but you
want them to work hard because we
have Plans

I do not say that people snould not
work hard But you say so without
providing for amenttzes or looking
after the hiving conditions Then, it 18
revolting

There 1s a fundamental principle in
our Directive Principles enjoined im
our Constitution equal distribution
of wealth When 1t spcaks equal dis-
tribution of wealth, it means equal
distribution of 1income aleo What
about our country? The First Pay
Commussion which made recom.uen-
dations had fixed the maximum at
Rs 2,000 What did our Government
do? The highest paid civilian 1n our
country 15 a man who draws Rs 4,500
At the same time, a peon in a parti-
cular State draws Rs 22-8-0, that 1s
his princely salary We want this
gap, this Chinese Wall which 1ibhe
Government has erected between
this maximurn and mimmum must
be liquidated The mimimum must
not be below Rs 100 a month and the
maximum, not more than Rs 2,000 as
recommended by that Commussion
This 1s what we want

Talking of socialist pattern of
society and all that, these are very
fair phrases to capture the imagina-
tion of the people While talking
about 1t, the Prime Minister saixd he
was not concerned with the pay
structure I am sorry to hear thot
I feel that equality of income or eco-
nomic circumstances 1s one of the
key stones of such a society If we
forget that, we are simply reducing
this socialist pattern into a pattern
only and nothing else It becomes
a slogan only and nothing else

We have a private sector and we
have a public sector But, uniess and



until the State. bocmu an ideal em-~
ployer, the other people would net
get any. initiative. The State must
become an ideal employer. The Pay
Commission has said a very beautiful
sentence about it. There are certain
moral sanctions behind this demand
for being an ideal employer. The Pay
Commission refers to ‘the application
of some moral principle’ from the
Government which happens to be the
employer. I ‘am sorry to say that
this moral principle is badly neglect-
ed.

The Hon. Mover of the Resolution
said about the conditions when the
First Pay Commission was constituted
some ten years ago. The objective
factors and conditions that were then
have changed a lot. It has made the
recommendations on the assumption
that the prices may stabilise at a
level which will be, giving the cost
of living index, somewhat between
160—175, taking the pre-war index to
be 100. But that is not the price
index today as was stated. It is round
about 439. If that is so, the basis of
assumption was Wwrong.

Unless and until our pay structure
is rationalised, and people are in-
spired to work hard, there could be
no real hard work. In other coun-
tries also, people should be inspired
to work hard. What are we seeing
in this country after freedom. I would
refer to social mobility. If we do not
create a feeling of social mobility in
the country things would not improve.
The employees have been starving;
they find that their children have no
educational facilities; they find that
they have no medical facilities and
that they have to creep about in the
dark. It is quite natural for human
psychology to be lost in frustration.
What is happening in our country
today. I would say that the locusts
of despair are destroying the harvest
of freedom. It is the business of Gov-
ernment to pay attention to this as-
pect of the matter and from that point
of view we should have a Second Pay
Commission in order to revise the pay
structure of the country and to
rationalise it entirely.

The First Pay Commission itself
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had ‘foreseen this. That was why it
had written a very significant sen-
tence in 1ts report. The First N
Commission said:

“After all if time should show
that the assumptions or expecta-
tions on which our recommenda-~
tions are based have not been
justified or realised, it would not
be very difficult to arrange for
a revision,”

They themselves had foreseen this
revision. While on the subject of
the Second Pay Commiission, I would
make a humble suggestion. On the
First Pay Commission there was the
late Mr. N. M. Joshi who was the only
representative of the working classes
and it was Mr. Joshi who made some
significant recommendations. But
somehow or other those recommenda-
tions were thrown out, because they
were in the interest of the employees,
I would request Government to see
that while constituting the Second
Pay Commission they should see that
there are true representatives of the
working class population.

The country is surcharged like a
battery. However much the Prime
Minister might try tocondemn strikes,
it has to be remembered that strike
is the last weapon in the armoury
of the working classes. Unless and
until they go on strike, or threaten to
go on, strike, the skeletons in the Go-
vernment would not move. That is
why I would like to emphasise that
while condemning strikes and non-
cooperation on the part of workers
they should see the other side of the
picture and should not put the blind
eye on the telescope. The Prime Minis-
ter when he accused the political
parties of fomenting strikes and talk-
ed of hard work did not understand
the condition of the people and only
put his blind eye on the telescope.

Shri Dasappa (Bangalore): Mr,
Speaker, Sir, we have had a very in-
teresting debate on this subject which
vitally concerns not merely the em-
ployees of the Government, but the
whole nation. Let me at once say that
I do not want to question the good
intentions underlying this resolution.
I do not want to ascribe motives. I
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have, However to express my surprise
that whenever the question of stan-
dard of Iiving of the people of the
country comes up for consideration,
1t 18 the factory labour and the go-
vernment employees that get the
utmost consideration at the hands of
one of the parties in the country I
do not understand why the same
amount of interest 1s not evinced by
them {owards those who are worse
off than these wage earners

Let me not be misunderstood for
one moment As I said at the very
beginning, I am all for the betterment
of the standard of Living of those who
sweat and labour But if that prin-
ciple 13 to be accepted 1t must apply
to all those who are having a sub-
normal standard of llving  whose
margmnal level 1s very poor and there-
fore I would like hon Members who
are very critical of the actions of
Government to remember this one
thing and find a solution, not merely
for a small section of the people of
India, but for all the people 1n India
who suffer from the same disability
Then 1 would be able to appreciate
their intentions better than I am able
to do today

When Mr Dange and some other
Members spoke I was hoping that they
would answer certain of the points,
very significant points to which the
hon the Prime Minister referred For
nstance, he said we cannot act 1n
a vacuum, we must be realistic When
we think of effecting large scale
changes in the pay structure we must
have regard to our financial resources
Now what 15 the answer of my hon
friend Mr .Dange “Oh, that 1s an easy
matter, 1f the hon Finance Minmister
only makes up his mind he can do 1t
How easily solved? Is that a very
responsible statement to be made by
a responsible leader of the Opposition?

Secondly, Sir,—I am racing agamnst
time—is the question of slowing down
on the part of employees in the var-
jous departments It may be Posts
and Telegraphs, or dock labour
What was the answer of my hon
friend Mr Dange” He never denled
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the fact that there was slowing down
He found a justification for it by the
plea that Government is slow Now, I
ask, 18 that again a very responsible
statement to make?

Then, Sir, the other important point
that was made from the other side was
that the appointment of the Pay Com-
mission 1s linked up with the reali~
sation of our objective of a socialist
pattern of society 1f, for instance, as
per the resolution government em-
ployees are given higher salaries, is it
going to usher in the socialist pattern
of society 1n the country? They never
cho e to answer this question of the
Prime Minister So that the mam
arguments which were adduced by
the hon the Prime Mmster were
quietly evaded and the whole discus-
sion was centred round the question of
wage structure and 1its relation to the
prices That [ think was a totally
wrong approach to the whole problem

In fact, Sir, 1 feel that the whole
casc wa~ given away by my hon
friend Shr: Tangamani who said that
if an ndustrial concern could not pay
fair wages to 1its labour, let 1t be closed
down At the back of our friends 1s
the 1dea that if Government cannot
find fair wages for 1ts employees, let
the Government close down its shop
(Interruptions )

I am not referring to the hon
Membcirs who interrupted 1 sad
that Shr1 Tangamam said that

Shri Punnoose (Ambalapuzha)-
Government 15 not an industrial con-
cern

Bbri Dasappa 1 am not yielding

Mr Speaker Shrni Tangaman 1s
there in flesh and blood, he will
answer

Some Hon Members He 15 not
here

Mr Speaker If he 1s not there, let
him not answer Any hon Member
who speaks ought to be here to clear
up any musunderstanding, others need
not take up the vakalath for um Why
should he not be pressnt here
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Shri Dasappa: I have noted dw{
-here in black and white what he said:
<An industry which cannot pay fair
wages to its labour does not deserve
to exist and it may close down, there
is no harm” On an analoglcalmson
ing we have to apply that beautiful
theory to the Government Depart-
ments and it means that if the Gov-
erpment does not give fair wages—I
am not against the idea of giving fair
wages, let me not be misunderstood—
to its employees let it close down,
there is no harm, I think that again
is not a responsible approach to a
very serious question like this, which
is agitating, not necessarily, the Mem-
bers opposite only but the whole
nation, particularly the Government
which is wedded to the socialistic
objective.

The Government is striving hard to
realise it. Thc hon. Members opposite
themselves profusely thanked the
Finance Minister for bringing in the
wealth tax and expenditure tax bills,
which aim at ushering in the socialis-
tic pattern of society. Is that not an
indication of the fact that very solid
and substantial efforts are being
made in that direction?

I can understand the arguments of
my friend Shri Frank Anthony, He
made a very responsible statement,
Let us alsp realise that Shri Frank
Anthony was a member of the first
Pay Commission and, therefore, he
can speak with full authority. What
did he say? He did not say that there
must be what is known as an unres-
tricted universal attempt made to find
fair wages to all the employees.

I do not think it is necessary for
me to answer the points raised by my
friends opposite. I have got my own
difficulties and I would be very grate-
ful to the hon. Finance Minister if he
can answer me or help me to under-
stand the particular problem as it
appears before us,

The resolution deals only with
Union Government employees; it does
not deal with the State Government
employees, 1 would like to know
what th# hon, friends who have
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brought this motion want to do with
the State Government employees.
There is the Kerala Government,
there is the Mysore Government and
so on. I have got more intimate
knowledge of the Mysore Government,
and if there is time I will refer to it
What prevents the local Government
from creating a fair wage structure in
Kerala for the benefit of its em-
ployees? Have they done anything?

Shri Punnoose: We have made
beginning.

Shri Dasappa: 1 am glad that my
friend only said: “We have made a
beginning”. Not only one beginning
but so many beginnings have been
made here, They themselves admit
it, It has been done with regard to
the Reserve Bank, with regard to the
Life Insurance Corporation and so on.
Where they had & blank slate +to
write upon they have been able to do
it. Once they touch this question it
means a reopening of the whole
structure, and a certain amount of
time is required for consideration.

What I am driving at is this. If my
hon, friends who have made such a
big grievance of these low-paid em-
ployees really mean what they say,
why is it that their Government in
Kerala has not done it already? Have
they at least constituted, if nothing
else, a Pay Commission for the Kerala
State?

Shri Narayanankutty Menon (Mu-
kandapuram): Your party men are -
picketting the secretariat gates,

Shri Dasappa: ! may tell my hon.
friends that Mysore Government even
during these difficult times has been
able to upgrade so many of the posts
where they deserved a certain amount
of consideration,

Some Hon. Members _rose—

Shri Dasappa: Why is it that my
hon, friends do not have the patience
to listen to me. Evidently the bub-

ble is getting pricked,

They accuse the Union Government
of not being sympathetic to these em-
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ployees. I ask, is there any truth in
this statement? What has the Finance
Minister dome when there was inte-
gration of States, when there were
different scales of pay of the different
parts to be integrated: lower scales
and higher scales, It 15 never possible
to downgrade those who are getting
higher scales. It was only possible to
upgrade the lower scales, What did
he do immmediately? Did he consult
anybody? Without consulting any-
body, duid he not go to the rescue of
the State Governments including the
Kerala Government” 1 ask my friends,
why don't you admut it?

Shri Nagi Reddy (Anantapur) He
has not come to the rescue of the
Andhra Government I know that,

Shri Dasappa: I have no objection
to therr criticisms  After all, their
Job is to criticise, right or wrong But,
let them realise that the Central Gov-
ernment 1s seriously attempting to do
something to solve this problem

Some Hon, Members: What 1s that”

Shri Dasappa: In so far as it lay 1n
their power, they are doing it The
scales of salaries of the State em-
ployees are admittedly low, They
dare not deny it They are Jlower
than the scales of the Union
Government employees I ask ths
If there are two People, one hawving
one loaf of bread and the other
not even having half a loaf, what 15
the proper thing to do” At least give
this man who has not even half a loaf
something. I am only comparing
As T said, please don't mistake me I
am rather afraid when mn hon friends
get up, My pont is, by all means
give any scale, I have no objection
I would welcome the Finance Mims-
ter straightaway EIVing whatever the
employees ask, Nobody would be
happier than myself. I ask, is it not
correct that he has first gone to the
rescue of those who are infinitely
lower down in the margin of living
than others? What I say is, he has
been proceeding in the correct way.
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With regard to the present qUestion,
as the Resolution is worded, can any-
body accept it?

Some Hon, Members: Why wot?

Sh!"l Dasappa: Because, they have
themselves put forward ®ll the
objections which I wanted to put for-
ward. What 1s it that they have said?
You appoint a Pay Commussion; but,
at the same time, give interim rehef.
Is that contained 1n the Resolution? I
venture to submt that if ever this
Resolution 1s accepted, all chances of
getting interim relief will be neutra-
lised _

Some Hon. Members: Why? 4

Shri Warrior: I am prepared to
accept an amendment regarding in-
terim award,

Shri Dasappa: Why don't you wait?
The trouble 15 this, they want a Pay
Commission to go into the pay struc-
ture of the employees Is 1t right on
the part of the hon Minster to anti-
cipate their decision and interfere
when they are examining the whole
question and comung to a decision?
There would be an element of impro-
priety 1n his anticipating the decisions
of the Pay Commussion I can very
well understand if the Resolution was
worded 1in this manner, appoint a pay
commussion and in the interim period,
pending their submission of report,
give such and such relief If the
Resolution had been worded hike that,
certainly, that would be better

Some Hon, Members: We are pre-
pared to accept the amendment

Shri Dasappa: They do not bring a
Resolution in the proper manner, but
they want everybody to vote for the
Resolution

Shrimatl Renn Chakravartty: You
Put in an amendment; we will accept,

Shri Dasappa: I think that the Gov-
ernment is absolutely sympathetic so
far as the objective is concerned, and
wonldllhetodotheirwry'ben. 1
Was also a Finance Minister in a State,
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Some Hon, Members: Now the cat
is out of the bag,

Mr. Speaker: There 15 no cat, there
15 no bag The hon Member need not
put & question to them Me may
merely say this 1s so,

Shri Dasappa: They can never fur-
nish answers to my guestions

I wanted to give some relief to those
people who were drawing less than
Rs 50, a paltry increase of Rs 5, and
it did tax may treasury a lot I was
at my wits' ends to find the resources
for 1t Because there 15 a sense of
responsibility on this side I am able
to realise that responsibility, but since
there 15 no responsibility on the other
side, 1t does not matter what they say

Shri Nag: Beddy. Responsibility for
binding a white elephant m Banga-
lore?

Mr, Speaker I am afraid some hon
Members are irrepresible, I allowed
three hon Member« from the Commu-
nist group to speak one after the
other Thele was absolute silence, no
interruption Now, hon Members
want to deliver speeches by interrup
tions, 1s 1t?

Shri Nagi Reddy As he spoke of
responsibility, we had to remind him
of the past

Mr, Speaker Let him go on

Shn Dasappa You Have been pleas
ed to give mc a caution _ I shall not
put a question {o them but I will put
a question to the House Take the
instance of Russia What are the
scales of salaries there” How much
do the highest paid get” How much
do the lowest paid get? L agree with
mv friends that there must be some
ratio between the lowest paid and
the highest T am 1n entire agree-
ment with them on it, in fact, that 1s
my ecase more than thewr case In
Russia you do not find that particular
ratio maintained very religiously, It
15 necessary that between the lowest
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and the highest there must be a ratio,
and I would beg of the hon Finance
Minister to think on those Lines

Then I would ask the hon Finance
Minister to kindly bear in mind the
scales of salaries in the States and
when formu at.ng lhe pay structure
of the Union employees do something
to see that they correspond, that there
1s some parity, though not exqct
parity between the pay structure of
the poor employees in the States and
that of the Union employees Is that
not & legitimate claim on my part®

As regards the resources at his
command to meet this demand, he 1s
the best judge All I can say 1s so
far as the objective 1s concerned, ™Mz,
that we must keep every person satis-
fied and contented to the wutmost
possible extent, we are all agreed Let
me hope that when similar motions
come 1n the future, we not only thunk
of small sections of people hike one
million or five millions, but of the 37
crores of people who are 1n such
distressing conditions today Let all
of us and the Government bend our
energles to introduce a ray of hope
into those hovels where there 18 no
light and only darkness That I think
18 the proper goal for all of us

I plead on behalf of the employees
of the Union Government that the
Finance Minister may do his best to
show the utmost sympathy possible
for them and do his best for them

Mr Speaker Still, there are five
minutes more to call the Mimister If
Shr1 8 M Banerjee will finish m five
minutes, I shall call him But does he
belong to the Commumst Party?

Shri S, M. Banerjee (Kanpur) I
am not from the Communist Party
I am supported by the Commumst
Party

Shri Nagi Reddy. He 1s sitting here
only temporanly

Mr Speaker' Then, T shall call Shri
Khadilkar



4405 Regolution re:

Shri 8. M, Banerjee: I do not belong
% the Communist Party.

Mr. Speaker: To which party does
he belong?

Shri 8, M. Banerjee: I am an Inde-
pendent,

Shri Khadilkar (Ahmednagar). I
would Like to say a word here, because
on this important issue only one
section of opinion 1s allowed to have
its say Do you want to exclude me
50 as to create the impression that a
party holding a particular view on
this 1ssue should alone be allowed to
have its say, and that no other section
of opinion should be allowed to have
i1ts expression of opinion?

Mr Speaker:; I agree by all means

I have noted down the hon Member's
name

That was why I enguired from Shr
8. M Banerjee whether he belonged
to the Communist Party, in which
since I had already allowed three
Communist Members to speak, I
might not call hum

Shrimati Tarkeshwarl Sinha (Bash)-
But he 1s supported by the Communist
Party

8hri S§. M, Banerjee: When we are
discussing the question of the appoint-
ment of a pay commission, I would
Like to say that I know the anomalies
m the various grades of the Govern-
ment employees, because I was a
Government employee myself and a
permanent Government employee till
1058,

In 1945 or 1946 when the Central
Pay Commission was appointed, the
trade unions in the various Central
Government undertakings were not
organised, I think most of the unions
eould not represent their point well

Even today, if we really consider
the wage structure in the various
industries and the Central Govern-
ment undertakings, we shall find that
there 15 a huge differences in wages
A man starts at Rs, 39, and geis an
increment of As. 8 annually, and he
peaches up to Rs. 35 ‘There Is only
an increment of As. 8 annually in this
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modern age when we say that our
Government are heading towards
socialism_ Previously, before the im-
plementation of the Central Pay Com-
mission’s recommendations, the an-
nual increment was just one anna,
which came to a total of Rs 1-10-0 1n
the end But now it is As. 8,

I have been watching with keen
interest how these orderlies who are
here and how the clerks who are
working in this Parhament are eager
to know the reaction of the Prime
Minister and the Finance Minister
They are asking us constantly, as to
what will happen today, today, not
only these men, but nearly 28 lakhs
of people, of the Central Government
employees, are eagerly watching the
reaction of this House and how this
resolution regardmg the appomntment
of a second pay commission will be
received by the Prime Minister and
the Finance Minister

The wage differential between un-
skilled, semu-skilled and skilled work-
ers 15 also very low An unskilled
worker gets a start of Re 30, and with
an annual inctement of As. 8 he goes
up to Rs 35, a semi-skilled worker
gets a scale of Rs 35-50 while a skill-
ed worker gets a scale varying from
Rs 40 to Rs 60—there are various
scales—and he finishes with Rs. 130.

That 18 the condition that 1s there at
present

My hon friend Shr: Warrior has
already pointed out that the Central
Pay Commission thought that prices
would stabilise at 160 But even after
that, the prices did not stabilise Then,
there was the Gadgil committee pre-
sided over by Shr1 Gadgil, on which
our former Minister of Labour, Shri
Khandubha: Desa: was also a member,
That commuttee also said that the
prices would not stabilise at 320.
That was the case

I do not know how the Minister will
react to this resolution Sir, there i
no politics 1n this, It 1s a pure and
simple demand on the part of the
Central Government employees on
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whose shoulders depend the dignity of
this country, the efficiency of working
and everything else. The Central
Government employees today deserve
wage increase in the larger interests
of the country.
18 hrs

Then, Sir, there is another pomnt 1
represent the Defence employees. I
represent the Posts and Telegraphs
employees. I am quite willing to
hear you but we should be genuine
about what we mean about the strike.
Why 13 there this threat to strike?
Our Prime Minister said ‘We accept
the challenge’. How you accept the
challenge has got to be judged. With
tear gas and lathi charge you can sup-
press the workers. About 6,000 men
were retrenched in September, 1956
In Muradnagar there was a lathi
charge You know how things can be
suppressed But may I tell you, this
15 not the way of doing things when
we are heading towards socialism and
when we beat our own Liumpels so
loudly about sociahsm This 1s not
the way in which our Prime Minmster
should react to our demand This 1s
my own feeling

Sir, our wage structure has no re-
lation with the rising cost of lving
today and I feel that this demand for
having a Second Pay Commission
should be accepted. (Interruptions)
I will answer all your points outside
when you come to the lobby. I am
watching you with keen interest. I
know how to answer questions because
I have been answering many people.
But I say that you have no courage,
You can criticise here and try to in-
terrupt the Opposition Members but
have you got the courage to go to the
Pastal employees and face their reac-
tion ? I know you have not the cour-
age You can issue a press statement
and take shelter under the Prime
Minister. But I can tell you that when
the Central Government employees—
not only the 3 lakhs of Posts and Tele-
graphs employees, but 2§ lakhs of
Defence employees and 8 lakhs of
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Railway employees—have demanded
this Pay Commussion, they will have
this Pay Commission I can tell you
honestly, you will have to do some-
thing ’

The hon Finance Minister taliks of
resources. Where are the resources?
When we say ‘stop this privy purses”
and profit by foreign monopolists
he says ‘No, No, We are wedded to
panchsheel; we are wedded 0 non-
viclence How can we possibly stop
the privy purses and profits? They are
also nationalists, How can we possib-
ly do 1t?* You cannot stop the privy
purse You <an construct big hotels
like the Asoka Hotel. You are going
to construct new buildings at a cost
of Rs 5} crores. There 1s the Income-
tax evasfon to the tune of Rs 150 to
200 crores. Yet, you have no re-
sources; this 153 a wonderful idea. I
can tell you, the resources are already
there. You have only to tap the re-
sources You have got to tell those
people just as you tel] the workers
boldly and frankly that you will not
allow this income-tax evasion. Income-
tax evasion must come to an end. I
can tell you that it will not satisty,
the workers if you say ‘Look here;
the Ministers have accepted the 10 per
rent. What does it matter?

(1 1] L1 1) e

I can tell you that the demand for
the appointment of a Central Pay
Commussion must be accepted. Then,
the wage differential question should
be settled, There should be job an-
alysis and job evaluation There 1s no
difference between the salary of either
a skilled or an unskilled or sem-
skilled worker. There should be pro-
per job evaluation because this was
not done previously If you want to
pay rates for the job, there should be
proper job evaluation

Then, I would Lke to refer to an-
other point. Discrimination must come
to an end For mstance, I can tell you
that in the Defence establishment
there are two categories of employees,

ss*Expunged as ordered by the Chair.
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non-industrial and industrial In the
matter of leave and holidays, the non-
mdustrial people get 21 holidays They
£an enjoy 21 days, but the industrial
pegple who are the very backbone of
this Defence industry get only 14
days

We have been told by the Defence
Minister that there 15 a commuttee
appointed and this discrimination must
come to an end

I do not want to tax the House
fw ther, but I can tell you that there
1s necessity for a second pay com-
mission and it should be appointed 1
do not say there will be no strike
threat After all, they have suffered
for two years, negotiations after nego-
tiations were held and representations
after representations were made by
the various federations that this de-
mand must be met I must submit in
all humility that the Finance Minister
should not take the attitude that
because they are gomng on strike,
because they are threatening to strike,
this demand should not be met 1
submut that I am also & responsible
office-bearer of this federation and
1 can assure him that there will
be 100 per cent co-operation io meet
this demand If you give this, we
will come to you and embrace you

The Minister of Finance (Shri T T
Krishnamachar:) Mr Speaker, I felt
that after the intervention by the
Prime Minister, 1 would not have
much to say I am very grateful to my
hon friend, Shm Dangc, for having
provided some material for me to
speak on He dealt with the econo-
mic phenomena, that 1s a word which
he scems to be particularly partial to
1 would like to say, with the back-
ground for the consideration of this
resolution and all that it leads to, the
House had better understand what the
present economic situation 15 The
mover of the resolution and all those
who spoke in support of 1t very con-
ventently forgot the fact, which was
brought to Light by my hon fnend,
$hr1 Dasappa, that Government em-
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¥ploydes 1n this country do not neces-

sanly mean Central Government em-
ployees There are also the State
Government employees If the Central
Government employ somewhere
about 1 7 mulion people mn ordinary
establishments other than those which
are primanly mdustrial, the State
Governments mcluding local bodies
and teachers employ about § 5 mullion
people As the Prime Mimister men-
tioned very rightly, they are all of the
same class They are educated mofe
or less mn the ysame way, but their
emeluments are totally different The
reason for this 1s probably due to the
fact that the Central Pay commission
which was appointed by the British
Government did not include within
its terms of reference the survey of
the scales of pay and service condi-
tions of the State Government em-
ployees wither deliberately or felt that
the Central Government was some-
thing absolutely diffcrent and the
State Governmeni employees did not
come into the picture Today the
position 15 different

My colleapues in the Cabinet have
during the last one year applied their
minds almost intensively to this pio-
blem of uphft of the position of the
State Government employees 1 do
not think anv Central Minister can
g0 out to a State without the non-
gazetted officers attempting to see him,
on no occasion has the Prime Minister
been left out I do not blame them
We know their conditions You can,
if necessary, go into the guestion of
relative salaries of the State Govern-
ment and Central Government emplo~
yees, even after certain variations
have been made In Hyderabad a
clerk 1in the State Government gets
Rs 79, but a clerk m Hydergbad
belonging to the Central (GGovernmient
gets Rs 125

In Orssa, it will be Rs 60 as against
Rs 125 The salaries are more or less
of that category

Hon Members know that the
Central Government had, not waith-
standing the fact that it 1s not a res-
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ponaibility of the Central Government,
made certain offers to States I order
to help the State Government em-
ployees. We have offered to shoulder
two-thirds of the burden in regard
to the payment of additional dearness

allowance or increase in salaries to

people getting Rs. 60 for the first Rs. 6
and one-third for the next Rs. 0,
knowing full well that that was not
in any sense adequate. But if all
State Governments had taken advant-
age of our offer—and this offer in-
cluded teachers—the Central Govern-
ment would have to find about Rs. 15
crores, Many State Governments have
not yet taken advaniage of that offer
because they cannot find the match-
ing grant.

An hon. Member mentioned about
Hyderabad. Hyderabad took advant-
age of this offer only to the extent
that the Central Government can give
two-thirds and they can give one-
third. That is a circumstance that
we cannot altogether forget in any
context of either appointing a Com-
mission or instituting any kind of in-
quiry in regard to the Central Gov-
ernment servants' wages.

There are other factors—uf the cost
of living. Undoubtedly, the cost of
living has risen. Nobody denies it.
But then under the new index figures
that we have, the cost of living index
for April is 107 as compared to 105
in 1951, 103 in 1952, 106 in 1953, 101
in 1954 and 96 in 1955.

I am not for a moment saying that
mcrely because the increase has only
been 2 points as against 1951, there
i8 no case for consideration. In fact,
the lowest that is touched is a wel-
come sign and we should undoubted-
Iy try to keep the figure at that level.
I appreciate that there has been an
increase,

Of course, the level of wholesale
prices has been going up. It has
gone up by about 10 per cent. It may
come down a bit, as one hon. Mem-
ber said. But that itself is not a
comforting factor.

I would like to mention very briet-

ly w0 the Howse in regard to the pre-
sent zituation, how inflationary it 1s,
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before I deal with the particular
economic theories—as he likes to call
them—propounded by my hon. friena,
Shri S. A. Dange. 1 do not quarrel
with him or anybedy else if he says
that the present is not a situation of
inflation. But is certainly is a situa-
tion which is pregnant with infla-
tionary potential. Certain indicators
that we have which may b2 imper-
fect—but which are the indicators un
which we proceed to judge whether
there is inflation or not, show that
note circulation has increased over a
period of a year by 675 crores and
the demand deposits in banks have
gone up by 81.2 crores.

It can be argued that this increase
in money supply is small adding up
the figures and saying that it is onty
Hs. 149 crores. It is more, and influ-
tion cannot be attributed . to unres-
tricted creation of money. On the
other hand, the comparatively small
increase in money supply is due to a
large deficit in the balance of pay-
ments which has resulted in the un-
lisation of foreign exchange assets, in-
cluding credit that we have obtainea
from the International Monetary Funa
amounting to Rs. 323 crores. We have
mopped up from the economy Hs. 323
crores. May be that some portion of
it 1s governmental expense, but still 1t
represents a very considerable amount
of money that we have taken up, and
we cannot go on doing it for all time.

So this strength of inflationary
forces is there and we cannot deny it.
In view of that situation, for this year
we had outlined a certain approach m
the Budget. Hon. Members know, and
hon. members of my Party also know,
the difticulties that we had in making
this House accept even the general
principles of a budget, which has re-
sulted in the taxation of Rs. 87 crores
this year and of Hs. 103 or 104 crores
for every year following

Hon, Members opposite, themselves,
while they support certain aspects of
the budget, have been going about,
doing propaganda to say that taxation
has increased and Government is res-
ponsible for it. And I heard, to my
agresable surprise, that in one parti-
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- ceular place where they were doing
their propaganda—it was in a place
where people of what you might call
lower middle class were living—
one of those people said, *“Well,
Sir, we do not spend more
than three naye pase for a box
of match sticks and we have no money
to buy sugar, so what 1s 1t that you
are telling us about? In my locality
they have attempted to do something
for my slum”. There is that con-
sclousness among them. Even those
whom they try to convert say that
Government are trying to do their
very best for them

We are taking measures to restrain
bank eredit, and fairly effective mea-
sures ®o0. Therefore, in that context
I must point out to my hon friends
that suppose I do agree that these
1.7 million employces of the Central
Government should here and now-—
leave alone the question of cnquiry or
a Commission—get Rs 15 more per
month; well, that would mean Rs. 30
crores a year. I cannot tax, because my
friends would not permit me to tax,
and even my owh party people would
not permit any more taxation You
talk of hazy things like foreign inte-
rests. Who is to buy the foreign in-
terests when they are liqudated?
Nobody. Or about the princes’ privy
purses, which would not pay even for
one day’s increased wages that you are
thinking of. So I have necessarily to
resort to deficit financing And 1 do
point out to the unfortunate people
who are being led away that I shall
do them far more disservice by agree-
ing to a demand which could not be
met out of savings, out of taxation, or
out of sources which are not inflation-
ary; because, if I create thirty crores
of new money, I shall be putting my
hand into their pocket and taking
away their hard-earned money

In the glimmerings of scnse in re-
gard to economics that appeared in
my hon. friend’s speech there was
something about pegging of prices, a
pomt which was heavily underlined
by my hon. friend Mr. Anthony, But
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1t is undoubtedly a fact that if we can
possibly peg the prices, if my hon.
friends are prepared to offer me co~
vperation 1n that regard, I shall cer-
tamly go and embrace them—the
trouble is ® should not be an Afzal
Khan'’s embrace or a bear's hug!

That brings me to the other point.
My hon friend Shn Dange assured the
House that their objective 1n bringing
forward a resolution of this nature—
which they have not even considerea
at length; have hon Members read
thut resolution?—is that it 1s purely
economic and not poltical Well, if I
can believe my hon. friend, nobody
would be more happy than myself,
because I do believe that if they are
really for the well being of the people,
on the economic plane we could come
nedarel At any rate 1 feel I could I
have nothing to do with the tycoons,
I have nothing to do with those peo-
ple who circulate beautiful booklets
here¢ which can be given away for the
purpose of mid-day fecding in some
poor home On the ecconomic plane,
politics divested, your cards taken out
and put on the table, I could co-ope-
rate with you I do not mind if at
the end of four and a half years they
say, “Oh, I put sensc into the mind of
the Fimance Minister, the Congress
Finance Minster” and c¢laim the cre-
dit for all that we have done Yes,
you are at perfect lhiberty to go and
tell the people But can you really
put your hand on your heart and say
that this 15 not a political move?

Some Hon, Members: Oh, yes,

Shri T. T. Krishnamachari: I am
very sorry I am unable to believe it
The fact really is this. Where does
this move originate” The move orgi-
nates with the World Federation of
Trade Unions—with which the Com-
munist Party of India has nothing to
do The World Federation of Trade
Unions say that there should be an
International Commumst Front or-
ganisation in every country where
men belonging to the public services
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must be brought together. 1 do not
think the CP.I has anything to do
with it (Interruption) I am not
accusing them The CPI has
nothing to do with 1t

Shri S, A. Dange: Let hum quote
the word ‘Commumnist’ from that cir-
<cular or in the original file Let hum
point out

Shri T. T. Erishnamachari: I am not
accusing hum

Shri Sadhan Gupta: On a point of
order, Sir We are entitled to pro-
per quotations from documents It
15 not proper to mislead us on any
pownt and misquote us

Shri T, T. Krishnamachari: As a
matter of fact, my hon friond could
not lead, I know, but he always mis-
leads (Interruptions)

Shri Sadhan Gupta: You are mis-
leading

Shn T. T. Krishnamacharl. Within
the third day a confederation was
formed in India

Shri Sadhan Gupta: Sir, what 1s
your ruling on the point of order

Mr. Speaker: I do not know whether
I am led or misled (Interruption) I
understood the hon Minister to say
‘T am not saymng that word commu-
mist 15 there' He definitely said so
I heard 1t I do not possibly think I
am rmustaken He said that the word
‘commumnst’ 15 not there

Shri T. T. Krishnamachari: The
CPI

Mr. Speaker: CPI he saud “CPI1
is not there”, he said If the cap fits
anybody he will take 1t

Shri T. T. Krishnamachari: A con-
federation was set up The confedera-
tion started its work It had a de-
mand day on the 25th August, 1006
Countrywide pay strikes were staged
Later, the Second Pay Commission
Day was observed in 1056— May 16th
Demonstrations were staged and o
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on And, unfortunately, the Commu-
nust party having nothing to do with
it, individual members of the Com-
munst party in thewr individual capa-
city are office-bearers of these confe-
derations, of these bodies 1 am
sure they are just individuals, they
are not acting as members of the
Party (Interruption) Therefore, 1
beg to submut in all humility that my
hon friend ShriDange (Interrujition)
need not disclaim what looks to out-
siders to be an obvious fact that the
Commurnist party i1tself sympathises
with 1t very actively (Interruptions)
The Communist party in 1ts present
set-up has no other objective than to
overthrow the present government
and the Constitution under which 1t
functions I leave it at that

I now come to the economic points
of my hon friend [ learned many
facts I have been a student all my
Iife and even when the days of my
end are approaching I will continue
to learn Here I have a new teacher
from whom I shall learn economics
Shi: Dange mentioned somethung of
prices being a8 market phenomenon
and wages being a production pheno-
menon He may be right But, they
are inter-related because they are not
1solated ‘There 1s no wall between
them because 1f wages rise, prices will
rise He says, they will not, m some
country which he knows—maybe Tce-
land (Interruptions) I am not
saying they have not 1 shall come
to this main question in the end
But, 1t 1s undoubtedly a fact that the
only method by which I can bear
the increased demand will be by an
act which i1s per se inflation and if I
accept the demand m that particular
form. I shall be doing injustice to a
body of people for the upliftment of
which the entire Cabinet has been
working for the last 12 months,
namely, the States Government
employees

My friend, Shrn1 Tangamam is the
historian of the party apparently He
told us something about the agitation
in 1842—] think he did not mention
1042, did he?



4417 Resolution re:

Seme Hom. Members: 1048.

Shri T. T. Erishnamachari: He said
1948; he did not say 1942, I
he said 1942, In 1948, what happen-
ed to the Railways” Benefited the
industrial employees? That is the
trouble. Unfortunately, Shri Tanga-
mani's economics 18 deficient. I sug-
gest he learns it from Shri Dange. It
has affected all the other sectors. I
am perfectly sure that anything that
should be done for the Central Gov-
ernment servants should be done in
such a manner-—it should be done, I
have no doubt about it—that the
wages should be real wages The
Increase that we give should be in
terms of real wages and not some-
thing that is given by one hand and
taken away by the other.

The economics of Shnn Dange, ex-
tremely plausible, 18 extremely de-
fective He says that productivity 1is
rising continuously That 1s the
trouble. He 1s dealing with a parti-
cular set of individuals about whom
he knows nothing but who are to him
political pawns in a game where he
wants to embarrass the Government.
He 1s all the time conscious of the
industrial worker and his productivity
and lack of productivity because he
says productivity 18 rising Where is
1 rising” What are the facts that
my hon, friend can put forward to
show that productivity 1s rising in the
Government sector Merely because
there is a confusion of ideas, he can-
not erase from his mind the fact that
he is a man who was all along work-
ing in the industrial field

He was talking about productivity
and go slow movement He was talk-
ing about one side of the ring frame
and how one man looks after it or
dus‘ not look after it and so on The
governmental apparatus is something
which Shri Dange 1s yet to  know
Therefore, there is no question of pro-
ductivity here We are not even
talking in terms of job evaluation.
Az a matter of fact, maybe, from
that point of view we are over-staff-
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pared to admit that but there s ne
question of productivity here It is
a mixed metaphor, and as all mixed
metaphors are, extremely wrong.

He justifies go-slow in Government
servants He says that it 15 a defen-
sive phenomenon again My Godl
These phenomena that appear in such
a torrential way! It is—the go-siow
—a defensive phenomenon. The clock
watcher who gets away at 455 is
impelled by, what you call, his defen-
sive phenomenon. Therefore, you
should not complain about it! Yes,
we cannot complain about 1t There
1s nothing that we can do about it.

That brings me to the end of what-
ever I have to say The question, just
as the Prime Minister mentioned be-
fore, 1s this Maybe, my hon. friends
opposite want to use these people as
a political weapon and want to have
concerted strikes in one, two, or three
or four dovetails so that the machi-
nery of the Government will get
paralysed Maybe, that is their inten-
tion Maybe, that these people are
misled and the leaders might belong
to the Communist Party But, the
rank and file do not The position is
that we cannot divest altogether our-
selves of our responsibilities to these
people Whether rightly or wrongly,
if they feel that they have a grievance,
it must be attended to In this
particular case, I am prepared to
admit that the level of prices is such,
the cost of hving 19 such that it ie
undoubtedly a case for settihg right
many of the grievances

The whole trouble about it is this.
I said about it in my Budget speech
and I elaborated it merely because T
had this in mind 1 do not want the
Central Government employees to be
chagrinned with us. I have said that
even mn the matter of looking into
the case of these unfortunate people,
we must have a sense of priorities.
As Shri Dasappa mentioned, the case
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a communist negotiator

He speaks of collective bargaiung
Where does collecive bargaiung
come 1n in the case of a Pay Com-
mission? Does my hon friend think
that he 1s going to do collective
bargaiming with them and that we
should divorce ourselves of our autho-
rity to the Pay Commission” No, Sir,
it 1s not a case of collective bargain-
ing, 1t 1s not a case of hurting these
poor people merely because for the
time being a few people have been
misled They sent a demand to my
hon colleague, the Minister of Trans-
port and Communications They do
something else to us

My hon friends were angry when
I said that my heart bleeds for them.
It 13 true we do know that they are
m difficulties But we also know
that f we do something to them
without doing something to somebody
else and without safeguarding the
situation with regard to prices about
which I am afraid, then what will
ensue will be inflation and the Plan
which they want to support and
which they say they are supporting
—and I believe 1t—will certainly be
in jeopardy

Sir, Government have considered
this particular matter very carefully
They have spent many days thinking
about it But a Resolution of this
mature cannot be accepted May I
Tead, for the benefit of ths House,
themoluhminmymm? It
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“The House 15 of opmion that*
a Second Pay Comruasion should
be appointed to go mto the ques-
tion of the pay structure and
gervice conditions of the Union
Government employees so as to
bring them 1n conformuty with
the country’s ideal of socialist
pattern of society "

I do not know what has this to do
with the socialist pattern of society,
as the Prime Minister mentioned It
has nothing to do with it So a
resolution of this nature cannot be
accepted and I should have to ask
the House to reject it But in domng
so I would lhke to tell the House
that we shall continue to discuss this
matter at our level with a view to
seeing what could be done Maybe,
Sir, as Mr Dange said, 1t does not
matter two hoots to him “All that I
want 1s that vou should yield, you
say an ad hoc committee, you say a
committee of enquiry, you say a Pay
Commussion, the poimnt that I want is
that vou must yield You say I have
yielded to Mr Dange, for the time
being I am satisfied, I will start the
trouble later on "

No Sir I am not yielding We are
seized of this particular matter and
we shall, other things being equal,
probably be able to set up a body,
but a body which will have not mere-
ly to think of the Central Govern-
ment employees and their pay scales
to be brought in conformity with the
socialist pattern of society which we
have set and which they derive every
time They say we are not socialists
Socialism comes from them We beg
to say that we are slightly diffeient
What we propose to do 15 to consider
this matter, Maybe we shall consti-
tute a body to go into this question
but a body cannot go into this ques-
tion 1n an 1solated manner There
are a number of integrated problems
The problems that suggest themselves
to me at the moment are not many,
but they are sufficiently weighty.
Any body that enqures into this mat-
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[Shri T. T. Krishnamachar]

ter of pay structure, standards of
remuneration and conditions of ser-
vice, has to enquire into amemties,
which is very important from  our
point of view It may not be from
the point of view of the communists
at all, but amenties are extremely
impaqrtant things so far as we are
concerned They should keep 1n view
the general economuc situation m the
country and the inflationary potential
in the country, and the effect of any
cash increase on the inflationary
situation in the country and the needs
of the Five Year Plan which I am
sure they would agree are important
and the standards prevailing general-
ly in governmental administration In
the States sphere We cannot alto-
gether 1gnore 1t 1 am not say-
ing that the States will cooperate
with us 1n the institution of an
enquiry of that nature, but any body
which enquires into the matter can-
wnot forget the repercussions of the re-
commendations they may make on the
existing structure of the States admi-
nistration Maybe, Sir, as we go on
examining the matter further new
pomnts will develop Maybe that
-when we come to a conclusion we
shall be able to tell the House what
we are doing

May I before concluding tell my
hon friends here well he says there
15 no politics 1n 1t, I accept hus word
we as a Government accept his word

An Hon. Member: Do not accept

Bhri T. T. Erishnamachari: Some-
body says, do not accept Ewvidently,
he 1s not a Member of the Communist
Farty I am only speaking to the
Communist Party We accept hus
words But let us not talk m terms
of agitation, go slow, let lum not en-
courage go slow, leave alone this
question of various phenomena ap-
pearing and disappearing, these trans-
ient phenomena Phenomena have
absolutely no bearing here We ask
for your co-opergtion, because I do
think there 18 a possibility Assumung
that you feel the same way as we do
in regard to the Five Year Plan, there
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is a possibility of co-operation on the
econormic plane If that co-operation
18 forth comung, all these threats and
other things must stop But, if it does
not stop, well, we must necessarnly
conclude that politics dominates the
& ation, economics is a handroaid.
1 have to ask the House to reject the
resolution

Shri Sadhan Gupta: Politics domi-
nates on your side

Shri Warrior: Sir, 1 will take only
a few minutes to give my reply Even
though the Government has not yet
realised the 1mportance of meeting
the' situation which has arisen, not
out of this resolution particularly but
out of the circumstances all round, I
would only say that if this opportu-
mty 1s lost by the Government, and
if the Government 1s only standing on
its own prestige, the situation may
yet worsen and 1t will go out of our
hands Therefore, even at this last
moment I would appeal to the Gov-
ernment, 1n spite of the defects in the
language of the resolution as it s
framed to accept in some way or the
other to set up a body to conduct an
enquiry which will have the effect of
a Pay Commssion whereby the
grievances of the employees will be
redressed

Mr. Speaker: There 1s only one
amendment which has been moved

Pandit D N Tiwary. Sir I would

beg leave of the House to withdraw
it

Mr Speaker. Has the hon Member
leave of the House to withdraw his
amendment?

Shri Badhan Gupta. No

Mr. Speaker- All right, I shall put
the amendment to the vote of the
House The question 18

“That at the end of the Resolution,
the following may be added, namely:

“wnth special instructions to
find out the practicabiity of fix.
ing the mimimum pay scale at

Rs 100- per month and the

maxymum at Rs 2000]- per

month only™*
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The motion 1was negatived,

the
Mr, Speaker: 1 shall now put
main Resolution to the vote of the

House,
The Question is.

f opinion that
. ouse 15 ¢ OP

[ g::::.dHPly Commission should
be appomnsed to go Into the ques-
tion of the pay structure and
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BUSINESS ADVISORY COMMITTEE
Fourth Report

Sardar Hukam Singh (Bhatinda):
8ir, I beg to present the Fourth Re-
port of the Business Adwvisory Com-
mittee

RESOLUTION RE DISCONTINU-
ANCE OF THE GRANT OF

SCHOLARSHIPS TO STUDENTS
ON COMMUNITY BASIS

Mr. Speaker: I have said that I will
give an opportunity to the other hon.
Member. Shri Bibhuti Mishra.

ot fsgfr fot (3vrar) oo

A{zg, ¥ Wy Y w7 freafafga

O IT ®GT ARG Z —

" gaT ¥ ag T8 & fw T
T w1 gragfear fef

Hd A I ATfAET ®
A1 &t @ qf) @ v
~ ®1 wfTq § 7q anfaqy
¥ 11 g7 arg faa-
fa 11 w1 maq feT 71
¥ 3gaT ¥ fag qeav
%1, ¥fs wa@s § av,
AfaIF F1 ITGT FA
¥ 37 I &t
T datfzq "

Mr. Speaker: The hon Member may
continye on the next day

1844 Bys

The Lok Sabha then adjourned till
Eleven of the Clock on Monday the
22nd Jyly, 1057
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